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LEGISLATIVE ASSEMBLY. 

Monday, 28rd February, 1925. 

The J..t!sel;lbly met in the Assembly Chamber at Eleven of' Llit) Cloi·.k, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

ACREAGE llNDEIl SUGAR-CANE CULTIVATION. 

969. *DlwlUl B&h&dur II. BamachaDdra B.o: Will the Govemmeni 
be pleased to place on the table a statement showing the acreage cultivated 
with sugar-cane in 'India for the official yea.rs 1920-21, 1922-28, 1924? 

111'. J. W. Bhore: The 'areas reported 1jO be umfer sugar-cane cultivation 
in India during the yea.rs 1920-21, 1922-28, and 1928-24 were 2,576,000. 
2,740,000; and 2,916,000 acres, respectively. 

ESTABLISHMENT OF A SUGAR SCHOOl,. 

970. -DiwlUl B&h&dur II. BamachaDdra B.ao: Will the Governmen~ 
be ple'ased to state what action has been taken for the establishment of Ii . 
School in India for providing a thorough training in India in sugar agricul-
ture, chemistry and engineering 8S recommended in Chapter 25 of the 
I:)ugar Committee Report? 

Mr. J. W. Bhore: The recommendation contained in Chat>ter XXV of 
the report of the Indian Sugar Committee for the establishment of a Sugar 
School in India' to providE> traiping in sugar agriculture, chemistry and 
engineering was considered in 1922 and it was recognised that, a8 remarked 
by the Committee in paragraph 405 of their report, a further preliminary 
inquiry into the working of such schools in other countries was necelilsary 
prior to the establishment of a school in India. Owing however to financial 
stringency and sub&equent retrenchment of expenditure in all Departments, 
Government have been uDable to proceed with the proposal. 

Sir OampbeU Rhodes: Will Government bear in mind when reconsider-
ingthis question the remark made by a leading sugar merchant, which· wu 
quoted in paragraph 90 of the Fiscal Commission's Report, that it would 
be a greater advantage to the sugar industry to have a small, cess on im-
ported sugar devoted to earrying out the recommendations of the 8ug&l" 
Committee than to have the assistance of a high protective duty? 

. Mr. J. W. BhOre: Yes, certainly. 

DiwlD Bahad1ll'K. &amachllulra B.ao: May I ask whether GOTern-
rnent now propose to take &ction in the direotion indicated? 

( 1328 ) ~ 
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JIr. I. W. Bhore: The Honourable Member will recollect that the re-
commendation in regard to the establishment of sugar schools fonned part 
of a much wider recommendation-these sugar schools were to be part of 
8. • Central Sugar Research Institute. I can give the Honourable Member 
the assurance that we are at the present moment actively considering the 
steps to be taken in furtherance of these proposals in regard to investiga-
tion and research. 

CULTIVATION OF WASTE LANDS. 

\:171. *Dlw&Il Bahadur II. BamachaDdra Bao: (a) Has the attention of 
the Government been drawn to the papers submitted by Mr. If: ClouRton 
and Mr. Anst,end (Appendix VII of the Proceedings of the Board of Agri-
<mlture, 1924) regarding the dHsirability of bringing waste lands under 
cultivation with a view to increasing the food grains in India? 
(b) Will the Government be pleased to state whether they propose to 

take any action in the directions Buggested in these par-ers? 

(c) Will the Government be pleased to state whether any inquiry has 
been held in recent years as regards the sufficiency or otherwise of the 
food grains grown in India for the needs of the population in India? 

IIr. I. W. Bhore: (a) Yes. 
(b) Agriculture being a provincial transferred subject the question is 

primarily the concern of Local Governments. The papers by Messrs. 
Clouston and Anstead, as well as the report of the discussion on the subject 
at, the last meeting of the Board of Agriculture in India, were forwarded 
to Local Governments in April 1924 for consideration. There is no reason 
to suppose that Local Governments are not fully alive to the importance of 
the question. . 

(I:) No. 

ISEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS IN THE UNITED 

PROVINCES. 

972. -Mr. IImAU lthaD: (a) Will the Government be pleased to state 
whether they have received any communication from the United Provinces 
l'egarding the separa.tion of jUdicieJ from executive functions? 
. (l) If the QDswer is in the affinnative, will the Government be pleaaed to 
state what orders have the Government of India passed on it? 

(0) When do the Government propose to sanction this scheme which 
was prepared long ago by a committee appointed by the United Provinces 
Gonrnment? • 

IIr. B. ToDklnIOD: (n) Yes. 

, ~  and' (c). Tho Honournhle Momher is referred to the answers given 
tcY Khan BBhadui' Sarfal'az HUBsain Khan's question No. 144 on the 28rd 
January, 1925 and Maulvi Muhammad Yakub's question No. 888 on the 
28th January, 1925. 

REDUCTION OF DIVISION.,u, COJllfISSIONER8 IN Tn UNITED PROVINOBS. 
" 

978. -Mr. I1m&ll JthaD: ,,(a) Helve the Government of India received any 
report from the TTnited ]lrovinces Government about the reduotion in num-
,ber of Commissioners in the lJnited Provia.cea? 
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(b) Is it not a fact that this report was unanimously arrived wt by 
~  and non-official members of a committee appointed by the United 
Provinces Government? 
(0) When did the United Provinces Government submit this report to the 

Government of India and when do the Government of India propose to take 
a final decision in the matter? 
(d) Has .the sanction of the United Provinces Government been asked 

.for, and if so, when? 

Xr. B. TcmldnlOU: (a) lIRd (b). Yes. 
(c) The report was received in October 1923 and is now under the consi-

-deration of the Government of India. 
(d) The United Provinces Government have not been addressed since 

the report was rbceived. 

CI.ERICAI. }:STABUSflllENT OP THE GOVERNMENT OF INDIA. 

974. ·Bali S. A. E. oT.alai: Will the Government be pleased to 
.tate: 

1. How many clerks of the. upper division in the various depart-
ments have experience of the Provincial Secretariats? . 

2. Whether they would consider the desirability of recruiting clerks 
for the ilpper di"ision·from the Provincial Secretariats and from 
the provinces? 

3. How many of the superintendents and divisional clerks of the 
various departments' who are in the superior grade possesses 
University degree? 

4. The number of upper clerks from the Madras Pres!dency in the 
following Departments: 

(a) Foreign and Political; 
(b) Education, Health and Lands; 
(0) Commerce; 
(d) Industry and Labour; 
(e) Military Finance; 
(f) Army; . 
(g) Railway Board; 
(h) Legisl&tive. 

Mr. B. TonklnJon: A statement glvmg the information asked for in 
-parts 1, 8 and 4 of the question is being sent to the Honourable Member. 

2. The general question of recruitment to the Upper Division is under 
consideration. I will have the point raised by the Honourable .Member 
-considered. 

SUPERINTENDJ'.:NTA ANn AllstSTU.'TS IN THE VARIOUS ~ ~  OF 
. . THE GOVI!lRNIoIENT OF INDIA. 

975. ·Bail a. A. E. oTeelaDl: Will the Government be pleased flo 
lay on the table a tabular statement exhibiting the number of superin-
tendents and upper divisional clerks in the various dep·artmeJits classed aa 
tinder: 

(a) Europeans, Anglo.Indians, Christians, 
(II) Bengali HinduiI, 
(0) Punjati Hindus, . 
(d) M mm n~  
(f') ondt,be other Hindu.? • 



~ LBGISLATIVB ASSBMBLY. [28RD FEB. 19'25. 

Mr. B. "l."cDldnaoD: A statement giving the information ie being sent to 
the Honourable Member. 

Mr. W. S. 1. WlUsoD: Will the Honourable gentleman include in the 
Btatement whioh is being sent to the Honourable Member a return of the-
Europeans, Anglo-Indians and Christians separately? 

Mr. H. "J."onklnson: The statement that is ~  sent to the Honourabl& 
Member has already been prepared, Bnd if the Honourable Member desirelJ 
this further information, we will collect it in due course. 

NUMBER 01" PERSONS DETAINED UNDER BENGAl. REGULA.TION III OF 
1818. 

976. ·Sardar Gul&b Sln&h: Will the Government be pleased to Btate 
t·he number of persons wi-o are detained under Bengal Regulation III of 
1818 and how many are still in ja.ils under the said Regulation? 

1Ir. B. "l."OnldnIOD: Twenty-nine persons are detained under the Regu-
lation, of whom twenty-eight are in jails. • 

REDUCTION OF POSTAL RATI!.S FOR BOOK P AOKETS. 

977. • Sir Pul'Ihotamdaa "l."bakurdaa:. With reference to the following 
IItatement mode by the Honourable Mr. McWlUtters, Secretary, Finance 
Department., in the Council of State last yeo.r, will Government be pleased 
to state the result of. the examination referred to by the Honourable Mr. 
MoWatters: 

.. We are examining this question because it. appears t.here may be some case for 
reducing the present rate for book packets" .-Council of State Debat.es, Vol. IV, 
No. 25, page 651. 

'l'he Honourable Sir Bhupendra Jl'ath Kiva: Examination showed that 
a reversion to the old rates for book packets. in force before April 1921, 
namely, i anna for every 10 tolas, would involve a loss to this Depart-
ment of I!obout 10 lakhs of rupees a year. Government decided that they 
would not be justified in incurring this loss, especially as statistics showed 
that the increase in the rates which took place in 1921 had not adversely-
affected the traffic. 

Sir Purlho\amdu 'l'hakurdu: The Honourable Member says that 
statistics showed that the increased rates did npt adversely affect the 
• traffic. Will he kindly tell us what those statistics are? 

fte Honourable Sir Bhupendra .ath Kttra: I have not got them with 
m~ here, Sir; but I shall send them to the. Honourable Kember, unless 
he desires me to lay them on the table of thIS House. . 

Sir Punhotamdu "J."hakurdu: I think it would interest some Mambel'll 
of this House also. I am obliged for his offering to send them to me, but, 
if he can place them on the table, it would probably ~ ere  other Mem-
bers also. 

The Honourable Sir BllupeDdra .ath Kiva: I shall do so, Bir. 
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. PROVISION OJ' A· SIDING FOn. LOADING AND UNLOADIIm MOTOR 

VBHICLE AT PAKPATrAN RA.I1,WAY STATION. 

IS!" 

. 978. -]laba Uj .. ar Imp Bedl: (a) Is it a fact that there is no plat· 
form siding for loading and unloading motor vehicles at the Pakpattan rail· 
way station in the Montgomery Dis,trict? 

(b) Is it a fact that a large number of bungalows are under construc-
tion at Pakplfttan in connection with the Canal Project that is being 
<larried on now, and that it is a place where motor cars are mostly used 
.lor conveya.nces, both by the officials and non-officials? 
(0) Under the circumsta.nces, do Government contemplate to remov" 

this public inoonvenience by providing a siding over there? 

Kr. G. G. lim: (a), (b) and' (0). Government have no informa.tion but 
will send a copy or the Honourable Member's question to the Agent for 
.consideration. 

WATER TAPS AT P.&.KI'.&.TTAN R\I1,w,n STATION. 

979. *Baba Ujagar Imp Bedl: (a) Is it a fact that railway water 
taps at Pakpattan ra.ilway station are only left open for the use of the 
PQSRengers half an hour before the arrival, and lifter the departure, of 
the trains? 

(b) Is it a fact, tha.t there is no other provision with regard to water 
in the suburbs of the railway station referred to above, except the rail-
way water pipes? 

(0) Are Government awa.re that passengers desiring to catch the train 
.often come earlier to avoid the heat or Qther troubles of the day and are 
put to great inconvenience on account of the absence of water in the rail-
way premises? 

(d) Under the circumstancee are Government prepared to pass 
necessary instructions, in this direction, that the water tRIps should be Jeft 
epen two hours before the arrival and two hours after the departure of 
"he trains? 

:IIr. G. G. lim: Government have no infonnation, but will send a copy 
-of the" Honourable Member's e~ on to the Agent for consideration. 

PROVISION OF A CJ.OCK OVEtt THE PRFJlIDENT's CHAm IN THE 
LEGISI,A.:nVE ASSJ4:MBT,Y CHAMBER. &' 

980. -Xr. Darcy Llndlay: (Il) III it 8 fact that Governmont prop ollie to 
place a. clock over .the Honourable the President's chair in the ~ ve 
Assembly Chamber for the convenience of Members "And which will assist 
1ihem in seeing that they do not exceed the time limit? 

(b) If the answer is in the RffinTIlttive. will Government state if the cloek 
will be so fixed during the present session? 

Xr. L. Graham: Government are of opinion that if a Recond clock is 
t.o be placed in the Chamber it cannot he 8 clnck working indpTlendAJlUv of 
the dock alroBdy 'n the Chamber. The quest,ion of instltlling a pair of 
elect.ricRlly driven clnckA iF! under ClOnFlideration. but 1;hl'1'e is no likelihood 
.of tho clocks being installed during the present session. 



1S18 LBQIBLATIVB A88BKBLY. [28RD FEB .. ~ 

GOVERN KENT OFfIOI.U.S ON THE BOARD or MANAGDElI"T OJ THB Aun 
CANTEEN BOARD (bDIA). 

gel. -Baja (llw:ufu AlllDwl: Is the Army Oanteen Board (India) .. 
private company? If so, will Government be pleased to state the reason 
why it has permitted high Government officials to be chairman and mem-
bers of the Army Canteen Board and als0 or its board of management? 

Kr. 1:. Burdon: '1'he Army Canteen Board (India), as bas been reo. 
peatedly stated in answer to previous questions, is a public company in-
corporated under the Indian Companies Act, 1913. 

Government officials have been appointed to the Board, firstly, because 
the Board functiODs exclusively in the interests of u. class of Government 
serH1nt.'i. numcly. soldiers; secondly, because their snrviccs .on the Board! 
are necesAary to its successful working and to s/l.£eguard the financial inte-
rests of Government in the undertaking; and thirdly, ~e e there is no 
known objection to their appointment to the Board. 

JIr. Gaya Prasad Smgh: May I take it that this is a Government· 
institution? 

JIr. B. BiU'don: No, Sir. 

REMUNERATION OF GOVEUN1fENT OFFICIAT.S ON TUE nOARD OF 

MANAGE)U;N'f OF TIm ARMY CAN'l'EF:N BO.\RD ~  

982. ·B.aja GhUaDfar .Ali lDwl: Will Government be pleased to 
state whether the Government officials who are chairman and members of 
the Army Oanteen Board (India) receive n~  allowance or remuneration 
from the funds of the Army Canteen Board (India) in return for their' 
services? 

Mr. B. Burdon: The UIlS\yer ns in the negative. 

'GovERNMENT OFPICIAI.S ON THE BOARD OF MANAGEMENT OF l'RIVATE 

COlfl'ANIES. 

gss. ·BaJa (lhasu!ar All KhaD: Will Government be pleased to-
IItate whether there is any private company in India besides the Army 
Canteen Board (India) which has high Government officials as chairmant 
or members? 

JIr. B. TonklDlon: Government have no information on the subject. 

NET \>EBT DUE ON THE 31ST JA.NUARY, 1925, BY THE ARMY CANTEEN 
, BOARD (INDIA) TO THE IHPEltIAT. BANK OF INDIA. 

984. ·:aaJa ciwwar All Khan: Will Government be pleased to. 
state the net debt due on Slst January, 1925, from the Army Canteen Board 
(India) to the Imperial Bank of India in respect of the advances made by 
the latter on the guarantee of the Government of India. 'and also the value 
of the net assets of the Army Canteen Board (India) after deduotion of aU 
other liabilities? 

Kr. B. Burdon: The Army Canteen Board (India) keep their accounts: 
p.ccording to the financial year ending with July and the Government of' 
Indio. cannot ask the Board to reconstruct their Mcounts. or produce statis-
tics on another basis. The HonQurable Member is already in possession. 
(.f the audited balance sheet for last year. 
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DEBTS DUB BY THB A'UlY CANTEKN BOARD (INDIA) TO' CUDITORS • 

OTHER THAN TilE !MPJ'Ru.r. BANK or INDIA. 

985. -Bala CJhU&Dfar All Khan: Will Government be pleased to 
state the amount of liabilities of the Anny Canteen Board (India) tc credi-
tors otherthsn the Imperial Bank of India? -

1Ir. 1:. Burdon: No, Sir. The Government of India are prepared to 
pve and have given the general public a. great deal of anforma-tion regar<J-
ing the Amly Canteen Board (India), but they cQnsider that the Board 
must be allowed to preserve the same secrecy as a-privllt.e business, fiml 
would in regard to the details of :ts trading transactiops. As r ~ r  the 
fna-ncial pos;tion of the Board, the audited n.nnual balance sheet, to which 
all Honourable Members clm have access, is the mQst relillble guide. 

Khan Bahadur W ••• Bussanally: Is it 0. fa.ct. Sir., that many of the 
dealers who supply goods to the Anny Canteen Board are not being 
"aid and they are clamouring for payment of very large sums of money 
flom the Army Canteen Boord? 

lit. 1:. Burdon: I should like to havo notloe of that question. 

TOTAT. AMOUNT OF PAY DllAWN BY EUROPEAN AND INDIAN ESTAUJ.ISIIMENTS 

OF THR ARMY CANTEEN BOAltD (INDlA) AT .HEADQUAR·l'.I!:RS AND AT 

DlSTRlc'r AND BRANCR OFFICES, RES l'JIlCT 1 VBT,Y. 

986. -Baja Ghazanfar All Khan: Will the Government be pleased to 
state: 

(a) The total amount of pay and allowances drawn by the Buropenn 
and p.on-Indian establishment of the Army Canteen Hoard 
(India) at headquarters? 

(b) The total amount of pay and 'allowances drawn by the Indifm 
establishment of the Army Canteen Board (India) at head-
quarters? 

(e) The total amount of pay and allowances dr.um by the European 
and non-Indin.v. establishment of the Anny Cantoen Board 
(India.) at district and branch offices? 

(d) The tota.l amount of pay and allowances drawn by Indian est1lh-
lishment of the Army . Canteen Board (India) at district and 
branoh offices? 

1Ir. 1:. Bardon: (a) Rs. lQ,710. 
(b) Be .• ,544. 

(e) Rs. 25,888-3-0. 
(d) Re. 50,953-12-0. 

OFFICIATING ApPOINTMENT or DIRBCTOll. 011 P(lBT.lC IN8TItUCTIOX, 

NORTIf-WEST FRONTIER PROVINCE. 

987. -llr. S. Sadiq J!aaaD: (a) Will the Government be pleased to stak 
if Mr. Towle, the Director of Public Instruction, North·West Frontb-
Province, is shortly proceeding on eight months' leave? 

(b) If so, do they propose to consider the claims of the next senior 
I. E. S. man in the province, for the officiating vacancy? . ' 
(e) If not, will they be pleased to state thf) reasons for passing over tb.! 

claims of a.n Indian member of the service? 

• 
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~r  I. \V. Bhore: (a) Yea. 
(b) and (c). '!'he Government of India have no reason to believe that 

the local Adm.inistration with whom the appointment reats will not take 
aU legitimate Blaims into consideration. 

LBVY OF AN ADDI1'IONAL CHARGE OF 3 PER CENT. ON PRESS MESSAGES SENT 
WITHOUT PREPAYMENT. 

Xr. A. Ranlaswami IYIDIIZ': With your pennission, Sir, I wish to put 
tho· following question: 

(a) wm the Government be pleased to sta.te whether it is a. fact that 
a:. additional charge of 3 per oent. ~  been directed to be levied on all 
pess messages sent without prepayment with effect from the 1st April 
1925? If so under what provisioDs of law or regula.tioD the said charge is 
b be lcvied? 

(b) Will the Government be pleased to state whether any w.milar extra 
.Jbarge ha.s been imposed on press messages in any o.ther country" 

The Honourable Sir Bhupendra Bath IIltra: (a) Yes. The charge hal 
been directed to be levied in exercise of the powers conferred by seotion 7 
of the Indian Telegraph Act (1885), in order to cover the ·cost incurred in 
the upkel"P of accounts for prtlSs messages acoE'pted without prepayment 

(b) Yes, in the British Post Office. 

:IIr • .A. RanIUwamJ Iyenlar: May I know, Sir, whether, beforE' fixing 
this extra impost upon the poor press of this country, Government consulted 
what is known as the Publicity Committee that has been set up in this 
Bouse? 

'l'he Honourable Sir Bhupendra Bath IIltra: No, Sir. 

JIr • .A. Ranlaswami Iyengar: May I know, Sir, ~ this WIlS not 
done? 

The HOnourable Sir Bhupendra Bath Jlitra: I have already infonned 
the Honourable Member of the powers under which this particular levy 
was imposed a.nd the reasons for impos:ing it. 

Khan Bahadur W. K. Husaanally: Is it B fact, Sir, that the Telegmph 
Department was wqrking at u loss before tho imposition of this levy" 

. -
The Honourable Sir Bhupendra Bath Mitra: I would· ask tho Honour-

ohIo Member to wait till the presentation of ihe Budget. I cannot disclose 
hUY budget secrets at this stage. 

:IIr • .A. lI.&Dguwamt Iyeagar: May I know, Sir, whether in regard to 
this matter the Government con!lulted any cjf the press associations in this 
country, whioh are vitally tinterested in this matter? 

.. 

Th8 HOnourable Sir Bhupendra Bath Kitra: No, Sk 

Dhvan Bahad1l1' 111. Ramachandra Rao: May I know, Sir, what has 
been the revenue derived by t,his additional ir.npost of 13 per cent.? 

• 
The Honourable Sir Bhup8ndra Bath IIlva: As I said, Sir, 111m 

not in a pQsition to disclose any budget secrets at present . 
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JIr. A. BaDguwaml Iyelllll': May I know, Sir, if it is not the case 
1hat the press of this country is already penalised in regard to bearing press 
mesa&ges, QY having to place some amount in deposit in advance for reo 
pll-yment, and the present impost is an additional levy, about which ~ e 

preSti has not been informed of the exact reasons? 

The Bonourable Sir BhupeDdra lfath Mitra: I shaJI require notice of 
that question. I would, however, ask the Honourable Member, before he 
,askS any more questions, to wait till the presentation of the BUdget. 

UNSTARRED QUESTIONS ~  ANSWERS. 

POST OFFICE CASH CERTIFICATES. 

, 188. :IIr. B. G. Oocke: Will Government be pleased to lay a statement 
-on the table showing the monthly sales of Post Office Cash Certificates, 
,and the monthly repayments of the same, from the time their issue was 
started down to 81st Decomber 1924, separating the figures, as far as 
!possible. as between different provinces? Will they also be pleased to show 
the total liability outstanding on 81st December each year, both as to 
-capital and approximate interest? 

~ e Bonourable 8lr BalD Blackett: It is rather difficult to give all the 
~n orm on required by the Honourable Member in the form of a bandy 
statement but the Government realise that it is worth printing 'and 
rublishing and will arrange to do so in a convenient form at an early date. 
IIleanwhile, the following figures wjll be of interest:· 

{In Ja.kb. of RI.) 

Balan(1l of 

Y.r. Receipts. 
Repayments 
of 

Prilll'ipal. 

r n ~  
outttan ing 
atdoae of 

Bonu. paid, 

e ~  

--,_.-'-_. 

RI. ltl. Ra. R •• 

1917·18 '. 10,00 1,12 8,88 ... 
1918·19 . · · 3,16 3,'15 8,11+ 13 
1U19·20 . ·  · R7 S,ll1 6,75 22 
1920·21 ~ 1,4.9 I 4.,78 17 • 

I 
1921·22 . .. · 48 (Ill 4.)14 14 
1922·211 · : I 

7u 1,91 n,13 49 
1928·24. · 6,91 1,112 8,42 28 

I 

It is not easy to calculate the liability outstanding at the l'nd of ~ ne  

year if it is taken to meun the amount t.ha.t the Governmeut w;U haw t·o 
ro ~ o if all Cush. Certificates then with the public arc cashed a.t once; 
while it is f/lirly easy to calculate the maximum liability at any ('onvt:'nit:'nt 
(:ote, on the assumption thnt all the Cllsh Certificates t.hen in the llUnds 
,'f t.ho public would be retained till ml\turity. On that basis, the lillbilily 
1\1 the end of ~ em er  H)24, can b(l taken 8S' about 1190 htkhfl. the 
capital outstanding being roughly 12 crores. If all thp.se, were beli! till 
:ma.turity, we should have to meet between the 31st December, Jll'U, 

• 
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'. 
and the 31st December, 1929, on account of these certificates a total 
~ ere  liability of 8'9 crores. E:w;perience shows however that the 
actual payment on account 9f interest is v~ much less than the marximum. 
liability, as there is always a large number 01. holders who encash them 
at different periods before maturity. 

GRIEVANOES OF POSTAL EMPLOYEES. 

130. Sardar CJ1Il&b SiD&h: (a) Has the attention of Government been 
drawn to the letter published in the Tribune of the 6th February, 1925,. 
headed .. Postmen's AS8Qciation .. ? 

(b) If so, will the Government be pleased' to state what action, it any,. 
has ~en taken with ref-erence to the several grievances mcntioned therein? 

The Honourable Sir Bhup8ndra :Rath KUra: (a) YeR. 
(b) The Honourable Member is referred to the debate upon Mr. Bipin 

Chandra Pal's Hesolubion on the 12th February 19'25. The grievances of 
postal employees gencra.lly will he shortly examined in accordance with the 
undertaking given to the Housll. 

RBrVCTION OF THE NUMBER OF 'l'nAINs ON THE TORIGHAT BRANOH OF TUB: 

EAST INDIAS" HAlLWAY, ETC. 

140. Sardar CJulab Singh: (a) Has the attention of "the Government 
been drawn to the letter published in the Leader of the 5th Febl'Wlry, 1926, 
headed •• Ghazipur Railway pussenger grievances "? 

(b) If so, will the Government be pleased to st8lte the reasons for reducing. 
the number of tl'a.;ns on the Torighat Branch of the E. I. Railway? 
(0) Are the Government aware that the men of Ghazipur City ara being 

too much inconvenienced owing to their being compelled to wait 6 or 7 
hours to catch the corresponding trains? 

(4) Will the Government be pleased to state what steps, if any, they 
61'e going to take for redressing the grievanccs of the public of GharJipur' 
LIS complained of in the aforesaid letter? 

Mr. G.  G. SIm: (a), (b), (0) and (d). Government have seen the lett-el" 
referred to and will send a copy of ~ Honourable Member's question 
tu the Agent for consideration. . 

ARMY CONTRACTORS AND THE ARMY CANTEEN BOARD. 

141. Khan B&haclur W ••• HUllaDall)': (a) Did army contractors sub-
mit a. reprcsenta.tion to ~  Excellency the Commander-in·Chief in April" 
1\J21, aga.inst the inRtitution of Army Canteen Boorcr? 
(b) Did a. deputa.tion of the army contractors wait upon the Quarter-· 

I'laster General in September of the same year? 

(Q) Is it a fact that these contractors were led to believe either by H. E. 
the 'bommander-in-Chief or the Quartemlaster General that the Army 
Canteen Boa.rd would only be, confined to N.-W. :F.· Provinces and the 
r:awRlpindi Division and would only deprive army contractors of busines. 
to the extent of 25 per cent.? 
(d) Is it a fact that. the operations of the Army Canteen Board ha.ve 

alince then been extended to Commands other than those ulentioned above? 
(e) If so, why? . 
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(I) Is the Anny Canteen Board an official or an unoffieial body? Who 
are its members? _ 

(g) Is it a fact that the Government pf India advanced funds for the-
preliminary expenses of the Army Canteen Board? If so, how' much, and. 
under whose sanction and from what funds? 

(h) Is it a fact that the Anny Canteen Board have been given con-
cessions not allowed to army contraotors? If so, what are they? 

JIr ••• Burdon: (a) There ~  no record of any representation of the 
nature referred to by the Honourable Member having ueen made to His 
Fxcellency the Commander-in-Chief in r~ 1921. 

(b) Yes.· 

(c) With regard to the fimt part of this question, I would invite the 
tittention of the Honourable Member to the reply given on the 9th .February 
1025 to unsLarred question No. 126. The answer to the second part is 
that the Quartermaster General in India, in a letter, dated the 11th 
October ·1921, addressed to the Swretary, All-India Army Contractors' 
.l\ssociation, stated that the present proposal was only to take over-
kpproximat.ely 25 per oent,. of the regimental contracts in India. 

(d) '1'he operations of the Army Canteen Board (India) are limited to 
the Northern Command and to certain stations in the Western Command. 

(e) The attention of the Honourable Member is invited to the reply 
given to part (b) of Mr. Willson's question No. 88(\, answered on the 16th 
.February 1925. 

(f) The attention of the Honourable Member is invited to the reply 
given on the 22nd January last to unsta.rred question No. 32, and to tho 
lcply whic,:h was given to-day to Raj'a GhazanJar Ali Khan's question 
lNo. 981. 

(g) An advance of Rs. 1,00,000, bearing interf'st at the rate of 6 per 
CElnt. per annum, was ~ n one  by the Government of India. for the 
!-·urp06e of meeting exPenditure connected with the preliminary work of' 
('8tablishoing the Anny Canteen Boa.rd (India). This amount was mEot 
rlom Central Revenues from the amount provided under' the head 
,. Advances Repayable ". 

(h) No. 

THE Ann CANTEEN BOAnD (INDIA). 

142. lD1aD Babaclv W ••• BU88&D&l1y: (a) IR it '0. fact that Oftlcers. 
Commanding "Units a.nd soldiers have exrpressed their dissatisfaction at the 
service of the Anny, Canteen Board? 

(b) Have the Government of India roceived any such reports from Com-
mRlJ.ding Officers? If so, will they place the same on the table? If not •. 
will they call for them and place the same on the table? 

(c) Is it a fact that heavy defalcations haye taken place in the fund!'! 
of the Anny CantElen Board? If so, how much? Has the amount been 
recovered'? If not, what steps have been taken? • 

(d) Is it a fact that the Imperial Bank haR advanced money to the 
Anny Csnteelt Board on the guarantee of the Governml'nt of Indin? If 
~ o  what is the amount; and under what authoJ'ity or law have thc-· 
~ vernmen  of India given the guarantee? 

• 
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(6) Has the .Army CMlteen Board made any profits since its working 
·or hatl it met with losses? Please furnish figurts. If they met with o e ~ 
who is to ~  the same, and who is to repay the advances macl,e by the 
Im]JE.rial Bank and from what fund's? 

JIr. 1:. BurdoD: (a) and (b). The attention of the Honourable Member 
i", invited to the reply given on the 9th February, 1925, to unstarred 
·question No. 124. 'Government do not propose to ta.ke the action suggest. 
,ed by the Honourable Member in the latter part of his question (b). 

(0) The attentBon of the Honourable Member is invited to the reply 
given on tho 22nd January, ~  to unstarred questiOD No. 81. 

(d) YI1S, Rs. 20 lakhs. With regllrd to the concluding ·portion of 
this question I invite the attention of the Honourable Member to thE> reply 
given to him on the 28rd July, 1923, to part (c) of his starred question 
No. 308. 
(0) With regard to the first part of this question, the attention of the 

Honourable Member is invited to part (b) of the reply given on the 22nd 
January, 1925, to unstarred question No. 30. As regards the seoond part, 
the IOSR08 up to date have been charged aga.inst the adva.noe made to the 
Board anc» it is proposed that these losses shall be a first charge in future 
profi1s. As the business of the Bonrd' develops, it is hoped that arrange· 
ments oan be made to pa.y ofIthe advance gradually from profits of the 
husiness. ' 

MUSLIM AUDITORS ON THE NORTH WESTERN RAILWAY. 

143. JIr. B. 8adlq BII&D: (a) Will Government be pleased to state what 
is the number of Muslim Assistant Auditors in tbe North Western Rail· 
way and what percentage does this number represent to the total number 
of such officials in the said Ra.ilway? 

(b),If the number is very m ~  are the Government prepared to give 
·eftect In above case to the Government Circular of. 1922 for adequate re-
presEntation of those communities which are in .a minority? 
The BonOIlrable Sir Basil Blackett: [nqu4'y is boing made and 8 reply 

will be given to the Honourable Membt·r in due course. 

TmE SCALE PAY 01' 'l'nfj POSTAl. Ct,ERrcAL ESTABLISlI-AfENT. 

144. Mr. B. Sadlq Buan: (1) Will the Government be pleased to state 
whether it is a fact: 

(n) That tho officials of the derical CRdre of the Postal Department 
of India were given as eoncession the benefit of counting for 
increment the period .of thcir officiating nnd temporary ser" 
vice (vide letto,r No. 428-P. W.o dated 28t.h February, 1922, 
from the Secre/;l1ry to th() Government of India, Public 'Vorb 

,,' Department, t.o the Director GeDpral, l)osts and Telegraphs)? 
(b) That after the lapso of one yeur this (',oncession was subsequently 

r ~ n hy the Direct.or General, I)osts and Telegflllphs, in 
his Jetter No. A. X. I., dllted 21st March, 1023, 'on the intE'r-
pretation of the Deputy Accountunt Gcnnrl\), Posts and TE'le-
graphs, nnd that the officials confinned after ~ date of issue 
of tht> Department of Commerce Resolution No. 6458, dated 
the 28rd September, 1920, were deprived of the benefit and 
their pay was reduced? 
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(c) That the officials confinned on and after 1st January, 1922, were 
also given the benefit under Rule 22( b) of the Fundamental 
Rules? 

(d) That the class of officials confinned between 23rd September 
1920 and .1st January, 11:l22, who art) senior to those confirmed . 
'after 1st January, 1922 are drawing less pay? 

(2) If the reply to the above be in the affirmative, do the Govflmment., 
propose to rectify the matter in respect of the officials confirmed between 
23rd September, ]920. und 1st January, 1922? 

The Honourable lir Bhupendra .ath Jlitra: Before replying to the 
individual questions, I think it necessRry to give tI. preliminary explanation 
to make the position cle&!'o When time-scale pay applying to various 
services was first introduced, it was laid down that the initial pay in the 
new' scnle was to be fixed with reference to the length· of perman8ftt 
flervice in the class. Subsequently, the rule was modified to include 
temporary und officiating service also, before the date of introduction "'f 
the new Bcale of pay. In the nat.ure of things this concession could 
bemlfi't only me,n who were permanent in the cl88s on that date. l.'he 
&alary of officiating men was, Rot tha.t time, governed by the Civil Service 
Uegula.tions, as also the startin(l pay on confirmation in the officia.tiIlg 
class. The Funda.mental Rules which. later, took the place of the Civil 
Service Regulations, liberalised the rules as regards the above two points 
bnd officers confirmed after the introduction of the Fundamental Rules 
naturally got some benefit which those confinned when the Civil Service 
Regull\tions applied did not get. But this difference hBB nothing to d() 
with t.ime-scale pay as such. 

I will now proceed to reply to the questJons seriatim. 

(1) (a) Yes .. 
(b) The .above eXlplanation will make it clear therc is no question of 

withdrawing any concession. There were CBBes of mistakes made in 
Rpplying rules, which had to be rectified. 
(c) Yes. but they did not get a.ny benefit in respect of officiating or 

temporary service before the introduction of time-scale pay. 

(d) This  is possible, but Government have no definite information on 
the point. . 

(2) If actual instances are brought to the notice of Government ro~  
the UBUaJ channel. the question of removing inequalities due to the cause ... 
mentioned will be considered. 

STA1.'EMENTS LAID ON THE TABLE. 

PUROHASE OF STORES BY THE HIGH COMMISSIONER FOR INDIA. 

'lbe JIoIlourabl. Sir Bhupeudra .ath IIItra (Industries Member): ~ r  
I lay on the table a Statement furnished by the High Commissioner for 
India showing ,..11 CBBes in which the· lowest tenders have not been accepted 
by him in purchasing stores for the Govemment of India during the haJ( 
~e r ending Slst December, 1924. 

• 
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ITATDBNTS LAm ON THB TABLII. ~  

ACTION TAKBN BY GOVERNMENT ON RESOLUTIONS ADOPTED BY THE 
LEGISLATIVE ASSEMBLY DURING 1924. 

Mr. L. Graham (Secretary: Legisla.tive Department): Sir, I lay on the 
table the information promised in reply to 8 question by Mr. R K. 
Shanmukham Chatty asked do the 16th February 1925, regarding the 
-Resolutions passed by the Legislative Assembly during the year 1'924 and 
the aotDon taken by Government thereon. 

In regard to I\.esolutions adopted by the Legislattive Assembly during 
the Delhi session ~ the Honourable Member is, referred to the statement 
which was laid on the table on the 27th Ma.y 1924 in relply to Mr. S. Sadiq 
Hasan's question on the same subject (pp. 2261-2262 of the Legislative 
Assembly Debates, Vol. IV, No. 89). Further action since taken by Gov-
ernment in regard to items I, 2, 8, and 4 of the statement referred to is 

~o n In the Memorandum laid on the table. No non-ofticia.l Hesoiution 
was adopted during the May-June 'Session of the Legislative Assembly. A 
lurther statement in regard to Resolutions adopted during the Simla session 
1924 is also laid on the table. 

MemorlZlldum ."OW'IID Juri",,. aolio" ""0' ~  1Ig GO"'''''trle"f. 0" t". .oll.official 
R"ol.tioM adope,dlJg tTt, LeD"latif/, ~ m  d.,·iftg i"e D"Tli 8ultoll 192'. 

Serial Date on whioh I By whom. I Subject of Depart· 
Furthpr aation taken by ment No. moved. I i Resolution. conoemed. Gov~rnmen  

I 
I --

-;h e ~  Mr. B. Vakata-j m ~ m ~on of 1 Army . Th .. report of the Com· 
19M. I patiraju. :  . the Indian Ter· . mitteo whioh wal ap-

r ritorial Foroe pointed ill thiA OODUO-
with the And- tion will very Rhortly be , li&ry Foree. pnblished ond Govern-

ment will then llonRider 
whaL IIOtion is ueoeaaary 
with rl'feronoA to the 
recommendationa 
by the Committel. 

mad II 

2 7th February, Mr. K. C. Neogy ConnterVt\i.lillg i Commerce RPf"rcnM deforrfd pen· 
1924. du!i. on ~o  ding' the re ~  of re-

Af oan Coal. . port of an expert Com-
mittee appointpd to 
Bdvisp on Rtlmltlatiou of 
export trade in 001101. 

11 5th. 8th. 18th Diwan Babadnr Full Self-Govrrn-Home The ReformR lnquiry 
and 18th T. Raagaobaria.r. inr Dominion Committee oppointed ill 
February, StotUi for India. aooordanoll with tIle 
111M. undertaking !riven by . Sir Maloolm Hailey h8a 

'JUbmittl'd its rcport 

I whioh is ut leresrnt 
under tho oonli eration 
of GOvernment. , 12th February, Mr. K. Ahmed. Answering of .n Home The r88tioll iLl under 

1924,. 1'!8Itioua in the conli eX'fttion in IlODn_ 
lembly re- tion with the rpport prdint lubjP.Ctl of the RPfonnl Inquiry 

over w ioh Gov· Committe •• 
emment of India 

• have power of 
luperintendenoe 
and IlODtrol. 

• 



LEGISLATIVB ASSlIMBLY. [28BD FEB. 1925. 

StaJ,m.fIt lAollli., tl. Be,oZalio", Gdopftd 6y tl. L'gi,zGti'H .A",m6lyon"" tA, Simla 
8,,,ion 1924 Gild aotto. 'alt,,, 6y Go".r ... 'flt tll.,.,oll. 

SoriallDate em whioh By whom. ~o o  I Depart· Aotion taken by ment No. mllveci. utiem. ocmoerued. Government. 

----'-- .-
i 18th and 22nd .Mr. K. Rama SUBpenliem of tiro Finanoe. In view of the 0tiDiem 
Septembur, Aiyaagar. Taxation In· eZRressed in the egis· 
19t4. quiry Com- • latlTe Assembly regard-

mitteo. iug the need tor an eco-
nomio enquiry, 'be Gov· 
emment havo ap£omted 
an Eoonomio uquiry 
Committee. 

II 2IInd and Uth Seth Xutnrbba.i Abolition of the Finanoe. Tile ma.tter ia etill under 
Septembu, Lalbba.i. IIOttcm ezoile the oonaideratiou of the 
1924. duty. Govammcnt. 

BrLL PASSED BY THE COUNCIL OF STATE LAID ON 'l'HE TABLE. 

Secretary of the .Allemblf: Sir, in accordance with Rule 25 of the 
Indian I..egislBltive Rules, I lay on the table a Bill further to &IIlcnd the 
Indian Ports Act, 1908, which was passed by the Council of State on the 
:lOth February, 1925. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the AIIIembly: The following Messageha8 been received 
from the Secretary of the Council of State: 

.. I am directed to inform you, that the Council· of State have at their meeting 01 
the 20th Fehruary, 1925, agreed without any ameJ1dments to the Bill further to amend 
the Indian Income·tax Act, 1922, which was passed by the Legillat.ive Assembly oa 
the 11th February, 1925." . 

---
THE COTTON GINNING AND PRESSING }'ACTOHH.its HILL. 

PRESENTATION OF THE REPORT OF THE SELEOT COMMITTEE. 

The Bonoarable Sir Oharlel IJmea (Commerce Member): !lir, I beg 
to present the Report of the Select Committee to which toe Bill to provide 
fbr the better regulation of the Cotton Ginning and Cotton Pressing 
Factories was referred. 

THE INDIAN PENAL CODE (AMENDMENT) BILL (AGE 01" 
CONSENT BILL). 

PRBSENTATION OJ' THl!I REPORT OJ' THE SBLEOT COMMITTEE. 

Sir Ba.rl SIDgb. Gour (Central Provinces, Hindi Divisions: Non-Muhatn· 
madan): SiT, I beg to present. the Report of the Select Commif..tee a.p-
pointed to consider the Indian Penal Code (Amendment) Bill, otherwise. 
known 88 the Age of Consent Bill. . 

• 



GBNEHAL DISCUSSION ON Tlll. ~ BlD<.iJ::'1'. 

JIr. Pre81dent: The Assembly will now tlAkt' up the general disCUlisiou 
of Part 1 of thQ Budget. 

Sir OampbtU Bhodu (Bengal: European): Sir, before entermg on flome-
mild and gentle criticisms of the Railway Department, 1 should  like to con-
gratulate the Honourable Member and Mr. Hindley on the way in which 
the ~  has been presented ~n  on the fncili.ties ~  have been givf'..D 
us to diSCUSS the Budget both 1D general and In detail. The attitude of 
myself and of many who in the old days agreed with me, Sir, is that, 
now that the State management of Ru.i1ways has come, we are prepared to 
sccer t the position as we find it and to devote our attention, to seeing 
that the Railway Department is worked on Bound commercial linell. There 
I agree with my friend Mr. J amnadlls Mehta, but when he suggests tha.t 
the Rililwnys should be cut down in order that industries should be 
developed, I urn afraid we are poles nsunder. Sir, the eve ~men  of' 
Railways in India has been going on at far too slow a. pace, nnd tha.t pace, 
owing largely to the war, has not becn increasing. Between 1865 Ilnd 
1875 the milearge WIIS increased by 94 per cent.; in the next ten years it 
was increased by 87 per cent.; in the next ten years by 59 per cent.; then 
by 44 per cent.; then by 24 per cent. and in the last ten years the open 
mileloge was inereased by the small figure of 8 per cent. Looking into some-
figures, I find that between 1912 and 1921, there was a 10 per cent. 
incrmisc in the mileage, whilst, on the hasis of unit mileage passengers 
incr(lltsed by 37 per cent. n,nd goods by 27 per cent. It is obvious, therofore, 
Sir, .th'lt the Railways, 8S at present constituted, Rre e~ n  very much 
overburdened. Doubling of lines Bnd extension of marsliQIling yards are 
badly needed. The Honourable Sir ChRrles Innes in his budget state-
ment gave us the enormous figure of 121 lakhs as the nmount paid in one 
year in contpensations. 'fhn.t has been materially reduced and all credit 
to the Railway Department. But, Sir, I do not think it· hBfl only eeen 
a question of watch and ward. I thinK the amount of the compensation 
paid WIlS Inrgely due to the congestion on the linlls Bnd the way in which 
loaded wagons hnd to be left in marshalling yards, sometimes for weeks 
at a time. As our railway facilities improve, I believe that figure will 
again come down. 

Now Sir, on the question of the development of our RailwaY8, I should 
like to say a. word' nobout tbe functions of the House, the Advisory Committee 
and the Railway Board. The Honollrnble Member in Ii statement which 
was received with applause in the House said: 

II My idea is indeed to make to the HOUle more or les8 the lort of speech which the 
Chairman of a Board of Diri"ctors would make to th", sharoholdpr9 of a Company. That.. 
I think, it may be fairly said, is the position at which we p.vpntually hope to arrive!. " 

Then, Sir; this is the annual meeting of t,he ",hnrE'holders. We have our 
ooportunit.y to discuRR the broad policy 0'1 the Direot.ol'R. And, if we Rccept 
thRt posit.ion, I t.hink during the. vear we mig-lit worry thE' Rllilwny BOArd 
less on minor matte1'8 of administrntion in remote stationl'l Rnd not RRk 
those innumerable questions which cnme 80 ~e  from whnt I mny ~n  
the perimeter of -the HOllse. But. Sir. the Advisory Oouncil RtBnds in :, 
sligntly different. position. It is almost in the position of A. Board ,f 
Directors and I was very pleased to hear that nibute to the RllilwRY • 

( 1345 ) 



13 .. 6 LBGIBLATIVB ASUKBLY. [28BD FBB. 1925. 

[Sir Oampbell Rhodes.] 
Advisory Council which fell from the lips of Sir Charles Innes. I hope, 
~ r  that the personnel in that Council. will not change materially from 
year to year. I hope that it will soak in railway matter& and be of rea.l 
ussistunce to the Itlulways, that instead of facing the Railways with the 
HOUl!l: at its back it will slowly come into the position of facing the House 
with the Railwll.Ys at its back, and be in tbe House to support the Railway 
Administration on policies which, I hope, it will have had a great share in 
formulating. And then, Sir, we come to the Chief Commissioner. The posi-
tion of the Chief Commissioner has heen very well stated by the Railw&y 
Commission which inquired into the new South Indian Railways . 

.. The transport needs are constant lind they are vital factors in the every day life 
of all the people and should not be made in anyway the ~ e o  of politics. They 
should be free from influence of either parties· and when once the Chief Cmrunissioner 
is appointed he should be trusted to carl'y on his duties to the best of hiB ability and 
iu his own way subject solely to the limitation of bis powel'8 in regard to ratell and 
fares, ,l;taff and other matters of defining his policy." 

Sir, though I do advocate giving our Chief Commissioner a very free hand 
at the top, I am Il little suspicious of this growing influence of the Railway 
Hoard and its growing staff. And I should like at the olose of this debate 
to-day an ~  statement from Sir Charles Innes., 88 to what is the 
position under the new regime of the Agents of the Railways. Are they 
being worked down into subordinate State officials, killing time until they 
~ rn their pension, or are they being given that free hand which tbey 
enjoyed in the old days under Company management? If they are not 
being given R free hand, free scope for all their ability, then, Sir, the 
Agent of the future will be altogether a different type of man to theoAgent 
of the past. And in this connection I would ask the Government to get 
:rway from the word ',' Agent" altogether and adopt the English method of 
<lulling him what he ought to be-a. General Manager. By all means 
:strengthen your Local Advisory Committees. They should be there, partly 
elected,. partly nominated bodies, fully representative of the communities 
that URC the Railways and ready to help the local Agent. But they 
have 11 function entirely different to that of the Central Advisory Committee. 
I see i,his danger of centralisation in many ways. It is indicated in the 
number of appeals to the Railway Board which is undermining discipline, 
hy the number of questions 8ske.d in this House, in the assumption now 
t,hut, Government should toke over 1\11 branch lines. And in that connection 
I must utter a. very gentle protest against the cavalier way in which Sir 
Ch8rles Innes referred to what has been done by private enterprise in connec-
tion with bronch lines in the ,past. He suggested that the capital had 
been !!mall, the total amount involved was a trifling matter. Bir, this 
private enterprise came in at a time when Government themselves were 
not prepared to act. But it was not only confined to branch lines. The 
successful year'!! working of the Railways on which we congratulate Sir 
Charles Innes this year is largely due to the fact that the main lines in the 
first instance were the result of private enterprise and India owes its 
prosperity in railway matters very, largely to these pioneers of my own 
oommunity, one of them my own partner to-day, who dreamed dreams 
fWd saw visions of the future of the Railway industry and startied those 
big main lines. I see this n~er of centrAlisation in aJ)other way. Mr. 
~n e  in a speeoh made in another place prided himself on the standardisa-
tion that is being effected and then added "Standardisation is sometimes 
fltigmatised as stagnation". Standardisation is 811 exoellenf; thing but in a 
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oountry of this vastness to carry it too far is really dangerous. Are our 
Works Managers at large centres to be merely Works Foremen? Are theIr 
plans all to be handed down to them from the Railway Board and are they. 
to show no initiative, no originality, and to make no experiments? U so, 
there will be no progress. Therefore, Sir, the burden of this parl of my 
.speech is that this House and the Railway Board should take its hands off 
local management. It has much left to do. It has to form broad polioies. 
It hilS to open new areas. It has to show vision similar to that of the men 
who built the Cana<i'ian Pacifia UailwBy in the old days. It has to think 
big. In this connection, Sir, I do heartily congratulate the Government on 
havmg at last relllly started the Raipur-Parv8ltipur Branch line which is 
to opon up the Vi?agapatam Harbour. It is pointed ont that this will 
return 5'83 per cent. on the capital employed. Sir; I suggest that it 
will return very much more. It will return as much Ilgain to the oountry 
by the Qpening up of those vast tracts and by giving us a safe harbour on 
that long coast line between Calcutta and Madras. I do hope that Govern-
ment will press on earnestly with that scheme and that the RailwllY 
Advisory Committee will see that Government do so. But, Sir, I see 
a slight danger when I mention the figures of .possible returns. 'I.'he 
Acworth Committee did not recommend that the Railways should give 
.any return to the Government. We in our wisdom have seen fit to take 
] per cent. from them. Herein lies the danger of clashing of interests. If 
Hovernmenp raise money at 5 per cent. nnd B proposition showing 5! per 
cent. is offered to the Railway BOA.rd, they will turn it down. They 
cannot ufford to lose t per cent. But it is greatly to the interests of the 
'coun1,ry that such 11 railway should be built. There is therefore 11 slight 
.clashing of interests. Mr. JamnadaA Mehta will tell me at once that 
these are oommercie.l heresies coming from a commercial man. May J 
quoto from an authority who is rega.med as the arahat;tgel on all railway 
matters by this House? He says: 

., Why in the nature of things should anyone expect an organisation constructed to 
minimiHe expenditure for non-productive purposes and a staff trained to work on these 
lines to be competent to contl'ol a commercial undertaking whoKe easential object must 
be to spend freely in order to maximise profitable production!" 

Those, Sir, Me the words of Sir William Acworth, who ever since he 
blundered into the wrong lobby at the heels of' a very distinguished Mem-
ber of this iHouse ho.s been doing his best to guard against the evils int.:> 
which he has plunged us. The only solution to this question, Sir, is in 
the building up of reserves, and I am very glad to find tlhat not only ~ 

there a small surplus this year but tha.t it is to be carrbd 
to reserves. It is a small beginning. It is hardly worth 
considering: No commercial firm would consider that it had 
J'eselves if those reserves amounted to a. fraotitm of 1 per cent. of its 
capital. If these reserves are built up into really substantial figures, ~  

I think the Railway Board win bo encouraged to-start on linos whiah may 
take a little longer than some of the more paying lines to become remunera· 
tive, but which for that very reason are often more required by the country. 
For, it is easy to build railway lines skirting, sa.y, rivers, where you h,l"C 
already traffic and where you can get a. quick result. 

And now, ~ r  mny I speak for one moment provincially? In "he 
place df the branoh line termFl thP, Railway Board hAve lIuggested thllt 
the provinces can, if they 8l'6 prepared ~o guarantee the rate of interest, 

• 
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have such l'Ililways built 8S they want. The offer is made in the following 
}Vords :-
.. As it is not desirable that the Central Govel'llmeut should make auy ro ~ out of 

such contributions by local autborltitjs, it is IU80 proposed t,hat where contl'ibutiona 
have been made hy a local authority for thill purpose, the repayment of such contributions 
should be a lint charge on ally net profits SUb5e'luelltly realistld from the line, should 
the line prove remunerative." . 

lnsteud of the old, 8ound-I won't say generous-·urunch line terms .'1e 
have here this proposition of .. Heads 1 win, tails you lose". 'i'hut is Lhe 
pathetic offer-may 1 say .. Sim "-pathetic offer-whic):l emanates, L 
tuke it, from that cold, grey granite city of the north where even the linc!'(l· 
on the horizon can be identified by the fact that there Ilre no gulls follow-
ing them. That, Sir, is quite inadequate. T'he offer is no induccment 
to' the provinces to come in and advocate the building df lines. May I 
bf:lcome still more provincial and spealt just one word about BenguI? Let 
me congrutulute my Bombay friends on having got at last the electrific!l-
tion of their suburban trafiic started and 1 flm very ple!l.Sed to hear from 
the rllmarks which fell from Mr. Hindley in another place that the pro)-
position (if tho Calcutta suburbl\n trnffic is alRo going to be tackled in the' 
:lear. futur!:!. I trust that nur suburban traffic will be electrified with less. 
delay, ~  than the extension of the broad gauge to SHiguri. 
Then, Sir, there is unother very important sta.tement made by 

Mr Hindley which, with your permission, I will read at length, because 
it is a statemcnt of very re ~ consequence and contains a barely ~n 

threat: 
.. We are also re-examining the problem of suburban traffic in Calcutta and we 

upect to be able to elaborate a acheme wbereby that city can be relieved from some of 
ik preBent difficulties and be given an adequate rapid tranllit electric Bervic& between the 
city' and its suburbs. I cannot refrain from remarking that the delay in providing an 
adequate permanent bridge aCr08& the Hooghly in the neighbourhood of Howrah, which 
delay seems likely to continue for many years unless the citizens of Calcutta wake 
up to a sense oftbeir responsibilities, is having .. serious effec\ on the whole problem 
of handling railway traffic into and out of t.he city. If we are to contemplate a 
further prolonged delay we nmet attempt a complete revisioll of our terminal arrange-
ments. and we are about to make a seriouR practical examination of this. large problem 
with the object of securing to the public the best facilities for terminal traffic which 
the various routes into and out. of Calcutta enable us to make." 

.At the present moment. the Railways do not contribute to the upkeep r:' 
the Howrah Bridge, but they do collect f01' us 0. terminal tax which it: 
practicalJy equivalent to a. toll across the bridge. 'rhe veiled ~  is that 
tax will be withdll'awn, tha.t they will find another way into Calcutta an 1 
put on their terminal tax probnbly in connection with ilie proposed Ba.lly 
Bridge. I am Dot sorry, Sir, that Mr. Hindley hRM made that. threa.t. I 
do not stand here 'as a. representative of Calcutta. My constituency iR 
Bengal. This Howrah Bridge question is one which affects not qlcrely 
Calcutta, not merely Bengnl. but Bihar nnd.Assa.m too. It is an Imperial 
pmblem Ilnd if a. threat o'f tha.t nature CRon ORuse ~n  to move n little 
futer than it has been doing, I say that Mr. Hind1ey did a very goo:l 
day's' W01'k when he mnde thai! speech. But. Si.r. the Rllilway HORrd 
OBDnot get rid of their responsibility by complaining merely of the dehy 
in Calcutta. The Howmh Bridge is littlo more or leRs than the approadl 
to t,he plUlsenger and ~oo  railway station nt HOW1'nh frpm the city of 
Calcutta Bnd we do and shall expect. R large contribution 'from the central 
revenues £01' that purpose. We Me, of course. supposed to be a wealthy 
province. To use '8 metaphor I reCently heaM in this \House. however. 
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tJwry train that leaves the lIowra.h station for Delhi cames with it a large-
portion 01 our milk and honey. We were wealthy until all our money ~  

absorbed intQ the central revenues, and therefore we do ask Government 
not to treat us generously but to treat \JS fa.irly on this question, this 
Imperinl question of thtJ Howruh llridge. It is their dut.y to get thea 
railway into Calcutta., either to improve the apP1'9Bches to the present. 
station or to build th!l.t bridge which will bring the mail trains into StJal· 
dah and give uccess to the Kidderpore Docks. 1 also hope that when they 
cOllsidl1r that bridge they will consider putting up a roadway !:lither 
alongside or under or over the rails in order to increase' the facilities of ~ 
{J(lrt. ']'hat, of course, is a question of the province co-operating with 
the Central Government. But, Sir, there is no question that this is a. 
very ,Merious matter which has' got to be tackled at an early date. The 
problems of traffic in Calcutta !lire peculiar. Owing to the lack of markets 
and big centres of distribution in Bengal, Bihar and Assum the bulk of the 
goods imported is brought into Calcutta inska.d of, like in every modern 
city, going straight from the docks to up·country centres. 1'hey nnd 
their wily into small goclownH in nRrrow gullies in Barobazur ana hence 
we find it impossible to use motor transport. It is a big question. It i'3 
n question in which there nTe many bodies .involved-the Improvement 
Trust, ~ e Calcutta Corporut,ion, the Bengal Oovermnent and the Rail· 
wily Board, In cOllcluRion, I do want to stress the fact that. the Railway 
Board have got, n Vf!ry serious rosponllibility in this matter, Rnd though 
I welcome their attempt to put pressure on Cnlcutta und save us fro;ll 
thnt plethora ()If engineering oxpertl:l with which we nre cursed, they can· 
not' evade their rORponsibility nnd We Inm,t ask them to contribute and 
contribute largely. 
Sir Purshotamdu Thakurdl8 (Indian Merchants' Chamber: Indian 

Commerce): Si!, when my Honourable friend, who has just resumed his 
seat, began by saying that he and the interests that he represents in thib 
House have reconciled themselves to State management, I felt that that 
Was ~ last word that he was going to say on that subject. 
But when he quoted from that great authority on railwa.y 
matters, Sir William Acworth, he thought it ;fit to say that h·.! 
(Sir William) had blundered into a wrong lobby. 'fhat, Sir, is till' diffpf-
ence of opinion and the difference in the angle of vision betwcf'n 
his community and the IndiaJl community interested in the HailwaYR. 
The Indian public very ron ~v lccl that for once Sit William Acworth 
vindicated the claim of Britishers to come out here, look at problpnls 
impartially and give their opinion. If there is any confidence still left 
amongst Ip.dians in people brought out from England us experts to report 
on a problem, it is due to Sir William Acworth, and I wish to srlY at. tht! 
very beginning that instead of blundering into the wrong lobb.Y Sir William 
Ao\\'orth Mhowed Q great senR£' of self-confidence and courage of convi!!tioll 
and went into f,he rig-ht. lohby wbl'n he gave his Mllsidered Rnd valuable' 
opinion in fnvour of St.atc-management for thc Rnilwu;vs of India .. 
The HonourablE' Member, when submitting th(' ~v Buda-pt to 

thiR House on r ~  18'St, snid that ho proposed to udnresa this Roust! 
in the capncity of R chairman of a joint stocI, company. I thinl, thut that 
is the fittest 'position he could h8".0 taken up bearing' in mind that 11 few 
months back, after a great doal of discussion, and p('rhaps at the oarlil'st 
staj7f'!l of misund'epstanding, this Rouse agreed to t,reat tbe Railways of 
India, 'as far as their budget. and accounts were concerned, from a commer· 
cial point of view. But I fe('1 that the Chainnan of thc Indian Railways. 
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Con. r any Unlimited, if I may call it, was addressing not the shareholders 
of the Indian Railways but the directors for the time being on last Friday. 
My Honourable friend, Sir ClUIlpbell' Rhodes thought tha.t this Assembly 
were the shareholders and that the Central Advisory Council were the 
dirE!!(ltors. I feel that the shareholders are represented directly by my 
Honourable friend, Sir Basil Blackett, the Finance Member and this 
'Assembly is in the capacity of directors who are responsible to others who 
have a sleeping interest with Sir Basil Blackett in the railways of India. 
(7'he HOn01l7'able Sir Basil Blackett: "Not sleeping. ") Sleeping part-
Ders are those whq have put in their capital but do not claim any re~  
voice in the management. I ask my Honourable friend Sir Basil Blackett 
if that is not the correct wording to use for the tax-payer of India who has 
handed to him his money and said, •• We will rely on you to get us 
reasonable dividends." If that is the COlTect position, I feel that this 
House has got to scrutinise the Budget which my Honourab\e friend, Sir 
.(}hH'l'ies Innes, has presented and the accounts of the Railways of Ind'b. with 
a very critical e!e. 

I fully realise that being. a member of tho Central Advisory Council 
and of the Standing FiDance Committee for Hailways it may be expected 
of me that I should have raised any points which I might have to raise in 
those two Committees. But, as Sir Charles Innes has said, everybody 
concorned in the presentation of the Budget last week-end had to work, 
against time. I am sure he will bear me out when I say that the two Com-
lnittccs I have referred to had to work against time too, for the Budget 
lmd the various important parts of it wert) present9d to the Ra.ilway 
Finance Committee only a few days back and very little time indeed. was 
.uva:.iablc to members of that Committee to go into the figures presented to 
them. Therefore I feel that although I would have liked' to criticise the 
Budget, in the few directions that I propose to now, in the Committee, 
owing to the special  circumst'ances of this year the Budget can only be 
criticised even by members of the two Committees in the Assembly; and 
I whh, Sir, at this stage to express my appreciation, IllS well as that of the 
-other non-official members of tlie Committees, of the very prompt mannpr 
in which Mr. Sim, Mr. ParsoDs and others of the R.ailway Department 
made availublc to us what.ever information we required. The time at 
their disposal, as we all realised, was very limited and I CQJl only Bay this 
much that.there a.re no figures that, \\'6 dsked for which they could not put 
up or did not put up to us. Our difficulty was that we had not enough 
time ""iUlin which to go through the figures, and even though this Budget 
may got through the Asscmbl.v this year as it is present.cd, it should not 
be aaid that any principle of importQJlce was accepted by this Assembly 
in passing this Budget. 
I wish, Sir, in the first instance to inquire of the major shareholder in 

this company why he has thought fit to ~ee or I take it that the Honour-
able Chairman of the Company has satisfied the major shareholder that 
the Budget is in order-why he has thought fit to agree to a very sub-
stantial change in one of the conditions on which the separation 'of the 
Railway Budget from the country's budget was recommended by him to 
the Assembly last March and indeed was accepted by this Assembly. 
:Sir, I wish to refer to the Honourable the Finance M,ember's speech last. 
year. There in paragra.ph 41 the' Honourable the Finance Member said 
that the deficit of 8 crares which was then perceived in the Stores would 
'have to be ultimately written off by the Railway Department from their 
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surpluses and during ten years. If the Honourable the Finance Member 
would like me to repd out the relevant part I will do so, but I am sure that 
1 am quite clear tt> him. Here, Sir, in the copy oj Bir Charles Innes' 
speech page 4 (the paragraphs are not numbered this year) under the head-
ing Expenditure during the next ,ear, this is what is saId: 

.. One reaaon for this excess is that we hope t.o make a beginning with a very 
important improvement .  .  . We are also setting aside 50 lakhs for speeding up 
repairs t.o rolling stock and we are allotting 50 luhs to meet the cost of the measures-
which we are now taking to get rid of surplus and unserviceable stores." 

Bir, the Finance Member definitely told us in his speech last ybr that if 
the separation of the two Bu<;lgets was agreed upon that deficit which ~ 

estimated at 8 crores would be written off out of the surplus due to the 
Rai:VI ays. Later on, I understand! that  that amount of deficit was dis· 
covered to be much less than 8 crores. The Honourable the Commerce 
Member now says that on the expenditure side for the coming yt:ar he 
proposes to write off 50 lakhs of rupees from the revenue expenditure. 
I feel, Bir, that the commitment of the Honourable the Finance Member, 
the major shareholder of this company last year was so definite that this 
amount of 50 lakhs must have been allowed by him to )'e written off the 
revenue expenditure of the coming year through a sheer oversight. I 
therefore suggest that he would himself perhaps insist upon that amount 
being taken off from the revenue expenditure side and debited to the railway 
surplus due to the Railways, thus getting him about 17 lakhs more out of 
the 50 lakhs, being the excess over 8 crores. 

There is one particular point of view from which I think this Assembly 
must look at the Budgd for the Itailways this year and hereafter. WtJ 
are now providing under the scheme that has been approved of by th,,t 
Assembly for an accumulation in the railway reserve and the depreciation 
of the railway plant of an amount which will very nearly exoeed Wi 
crores b:v the end of next year if the estimates that have been presented 
by the Honourable the Commerce Member stand. I wish particularly 
to speak regarding whether the estimates that 11e has forecasted are likely 
to stand or not a little later. With the separation of the two Budgets at 
the end of next year the Hailwa:vs of India would have lOi crores to their 
credit as foHows: 7'88 Cl'Ores for reserve and 8'88 crores for depreciation-
depreciation over and above what would be spent, depreciation in excess, 
of what would have been debitable to the revenues under the old scheme. 
Now lOt crores is, I submit, not an insignificant amount to be able to Jay 
aside and it also, I think, would speak of the great denial and of the-
great determination of this House to treat the Railways of India from tl 
commercial point of view if they 'agree to this. The question, however, 
which the Honourable the Commerce Member has raised is " Is reductiorr 
in fares and rates due even for consideration at this juncture "? In one 
part of his speech the Honourable the Commerce Member said, .. ThE' 
House will no doubt want to know whether we propose to make any use' 
of our reserves in 1925-26. The answer is No." And the reasons given 
for his answer a.re that the conditions under which he budgets for thE' 
surplus, etc., next year are uncertain. I realise that a budget is alway!> 
based on normal conditions and on normal ,outlook. Unless something 
very unexpected on the wrong side happens, these figures should to mv 
mind stand, but I go further and I say that the Railwa.ys of India cannot 
help making a profit. It is a question only of half a crore more or half 
B crore less. The reason to my mind is a very simple one. ;You put up 
the rates since 1918-14 in various degrees. In passenger fares, the incr.ea8(>' 
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.has been anything from 88 to 50 per cent. and in goffds it has been n~  

.thing from 15 to 85 per cent. You have had to put up the rates during war 
against the increased cost of running the ~ o  The increased coat 01. 
running the Hnilways consists in sever .. ' directions, more for labour, more 
for the raw materials that you require such as coal, etc., and more for the 
mllllufactured articles which you had not only to buy in this country but 
which you 'had to import. 'I'here is a usdul diagram in the Railway Board 
Report which shows the ''''Iorious percentages of each one of these con-
comitant parts which go to make up the t.otnl lto.ilway expenditure, 
Now in the total 100 of this is included 27'8 per Ctllt. which is 0. fixture for 
annuities, interest and other items which do not vary. You borrowed money 
before the war at 3 and 4 per cent. and you still continue to plly interest 
at the same rate. The balance is liable to fluctuations. In the case of 
imported articles the fluctuu.tions have been to our credit. llrices u.broad 
of machinery, etc., have gone down very materially and although I cannot 
·say what is the percentage as far as the railvl'UY machinery is on ~r e  

they certainly ha.ve gone down so mlltf'riBlIy t.hllt they would show a con-
siderable improvement over the results of the Railwll,}'s in that direction in 
1920-21. The onry factor which hilS been stationary and where the increase 
over the pre-war rate is unavoidable is of course in the wages for your 
labour IUld the pa.;vment of your service, or n ~ and superior. As to 
what the correct percentage of that would be I have not been able to malte 
out, but I feel that the imported stores and the o ~  stores that you buy 
here, the coal and the machinery which 'you want for l't:'wnu<, expenditure 
purposes, would all be availo.ble much cheaper than during the last 2 or 
t· years. As long &s there is no reduction in rat.os and fares. the Railway!! 
M India must make money and cannot but make money, as I say unless 
there is something very wrong in the nature of 8 strike or some unforeseen 
disaster. 

Under those circumstances I do not think tho Honourable theOom-
merce Member could hove run any great risk if he 

12 NOON. had talwn it for granted thf\lt g:ven nonnal good' luck 
his estimate for the next year would stand. Rir, what there-
fore we require to know is, if within the next six months he 
findEs that nonntll progress and nonnnl conditions  prevail, whether it 
is the intention of the Honourable t,he Commer('p Mpmber to considpr t.he 
question of a. dividend for the sleeping shareholders in the Uailways of 
India, the sleeping partners with the Honourable the FinaQ,ce Member, 
namely, t,ne tax-payers. And the tax-payers for railways divide them-
selves into two categories, t.hose who pay taxation in one form or another, 
and those who benefit the Railways in India by using t,hem. I do not 
think I need carry this any furt.her, But r do feel that whilst the ASSl'lmbl:v 
have df'flniflely decided t.o stand hy and carry throllg'h most scrupu-
louslv the convention arrived at last Vf'ltr, it is v~rv necesRarv thRt the 
.. TJ{)):;mrfl'ble Chninnan of tIII'I Ra.ilway 'Compnny tTnlimitC'd' of India should 
hear in mind that it is very necessary to declare in the near future ." 
dividp.nd t,o thosp. who have put in thf'ir monfl,v and to those others for 
whf'!,,-f benP.flt the RRilways of Indin. are, and should primarily be, run. 
J rio not wish, Sir, in the slight.rRt deg'ree to hurry in this matter. I want 
that f'Vf'ry possihle (1Qnsidera.tion Ahould be given to the direction in which 
the dividfmd mav be declared. but I do feel that a vpar.rnore should not 
elapse before we' begin to think 0' .t,his and to tal,k of this. T think, ~  
tbat.if we ask now that a con!'lt.ruchve scheme should he put.. forward 8S to 



GENERAL DISCUSSION ON THB RAILWAY BUDGBT. 1353 

the directions in which ooncessions and remissions would be given out of 
the railway reserves &Dd out of the railway profits, we are not asking for 
.anything that can be said to be either premature or indeed even rash. 

, Sir, in that oonneotion the delay that has occurred in getting the Uatell 
'fribuna] to work is very disappointing. The Honourable Mr. Biro replying 
to 100 towards the end of last month said that the Secretary of State '& 
Despatch had ·barely been received by him on the 25th of last month and 
that he was not thl'l1l in a position to make allY doolaration as to what 
the Government policy was going to be regarding that 'l'ribunal. Sir, tho 
Acworth Committee's recommendations have been ~  by the Govern-
ment of India before now for several very good ·refonns that they have 
introduced. The stllrting of the Uates Tribunal was one of the most 
important things which the Acworth Committee very strongly recommend-
ed. But before 'the Acworth Committee, Sir, anotlwr very important 
Commission appointed by the Governml'nt of India, the Holland Com-
mission, made very cogent rel1larl(s regarding the ne ~  of ~ n  that 
the rates charged b.y the Railways of India were equitable in the interests 
both of local industries and of the agriculturists. I feel, Sir, that the 
longer the d(1lay in this matter tho more suspicious would the Indian llublic 
bel as to the reasous and the motives of the delay. Why is there dela:\' at· 
all when the Acworth Committee reported more them tltrce years back? 
Sir, the Honourable the Finance Member Bsked U8 to agree to a ~ en  

of t.axation, or rather to an inquiry as t,o the desirability of starting a 
system of taxation 011 scientific lines. 'Ve have also been 3sknd, Sir, to 
ugrel' to /I HyHtem of debt TNlemption on scientific lines. Is it n<>t" Sir, due 
to the agriculture, trade and industry of India that the system of ratC's cho.rg-
~  on the Railways of India should be based on somet.hing scientific .md 
something which can be eal>i1y understood? Unless you have some such 
system I really . .wondcr how Sir Charles Innes himself. or indeed t.hf' Rail-
WII) BOll'l'd, nnd much less the ~ o sub-committees ~ o n e  by the 
Assembly, are going to make up t/heir minds at all as to the direction in 
whioh a dividend due to the tax-payer and to the public of India from the 
Uailways should he paid. I ~e ore  Sir, urge very strongly, and ~  

with all the emphasis at my command, that no delay should occur in 
getting the Rates Tribuna! started exactly on the lines on which the 
Aoworth Committee recommended ·it. I feel that the sooner it is started 
the better for everybody, including the Government of India. 

'Ihe Honourable the Commerce Member referred to an amount of 
. Rs. 47 lakhs being provided in the next budget as against Rs. 78 lukh. 
in 1f;22-28 nnd R\l. 1,21 lakhs in 1928-24, for compElnsa.t'on for cllllimi 
on Rccount of thefts, etc., on the Railways. The smaJIer amount, Sir, 
·is Vtry welcome, but in 1918-14 thp. amount that was requirod for thi .. 
purpopse was only a.bout 25* ~  I fully readize that s'-nce then 
the tot.al qUllJltity of traffic earrind is bound' to have increllsed. The 
rBih' ay system hilS extended Bnd to tha.t extent the amount; mlly show 
an e ~e  But the point, Sir:. ;:s whether the amount that ha·s been 
earr.arked this year could be divid'ed into va·rious heads, so tha.t the 
'public nnd this Assembly might know the quantit.Y at. stake, ilTespectivo 
of prices, becHuse there has hoon varintion in prices; tmd secondlv· how 
many claims ha.ve been d.isallowed' by Ra/lwB;'\'s behind t.he plea ~ n  
put forward by station ma.sterB, in mBny C88eS unjustifiably, in some 
CBses qui.te correctly, that a certain ra'lway r.isk note ha.ving ·been signed 
l:.y the eonsigBor does not ma.ke the railwa.y liable to pay the olJllim. 
-Wow. Sir, the complaint ':11 ilhil connection usuaJI'y is that IQlaU 

• 



18M. LEGISLATIVB ASSEMBLY •• [23RD FBB. 1925. 

[Sir Purshotamdas Thakurdas.] 
c:om;,gnors of the humble shopkeeper ·class do not get their claims met 
by t:ho ~  while those who o&Jl fight out their cases and oth",ra 
whc may have ;\Ilfiuence always get their claims settled lfia.irly early 
and in a. prompt manner. I suggest in this connection that regular 
sta.tt:ments of (a.) claims lodged (b) claims admitttld and (0) claims reject-
ed should be called for from the various railway headquarters and orders 
should be issued that the Agents at eaob. pf these railway headquarters. 
shOllld put these emen ~ at regular intervws before the Local 
AdviAory Council, 80 that the 1000.1 advisory body may critic'se these 
statements in the light of their knowledge of local affa:'rs. If after thut 
these staotements opme up to the Railway Board, it would be very easy 
for the Railway Hoard to follow the oourse of the existing d:sconteni 
in thifl question as far as the general public is conoerned. It should 
not be a. sa.t:sfaction tp this Assembly, Hir, that less money will he paid 
next year than in previous ye9r8 fur meeting claims. What this 
Assl..·rnbly should insist upon ~  that the clBims themselves should 
decl N'Be numerieally. And for this purpose I suggest that there is only 
one remedy, and that is that the railway authorities at the headquarters 
of esch railway should take very strong not,ice of every report of theft 
and institute a searching inquiry into the number of claims that mllY be 
m ~  against each railway. The criterion should not be how much a 
railway has paid out; the criterion should be how many complaints 
did a railway organization l"Booive; and if in the reports which aro 
scanned by the local authorities they go into the question of why the total 
corq..laints increased, I hope that they will be IIIble to put an ond to 
this complaint much sooner than by simply notify'ing that the total. 
amc.·.mt thlft; they propose to defray (n flo year is smaller than in tho 
preyious yeur. I submit, Sir, that in this connection the Railways in 
n ~ should try to emulate the Postal Depa.rtment of Ind'a which still 
cont-mUGS to carry the reputation of hand'ling the articles entrusted to 
them by the public in a very straight and honest manner. A little 
slackness here and there may be perce: ved at me~  but on the whole 
I thillk one is s'Ue in saying thfllt once a letter is put through a post 
box even on the roadsido, one feels caB.y in his mind that he has entrust-
ed .: t to Ilomeborl'y who cannot easily and without something very very 
extt'llordinary happening go wrong. .I am B!frllid the Railways will have 
tstiH to work hard to get to that reputaotion, and I suggest thILt ~ 

critt rion ,:n this mutter should be not merely the amount of money which 
ia; to be earmarkecl but' the totQlI of complaints roceivE'd and the re o~

tion of mel!Sures of preventioa by Agents of various ra.ilway organiza-
tionil on that hasis. 

Kr, my Honourable friend, Sir Campbell Rhodes, said that tIle deve-
loprr.ent of Railways in India has been going on too slow. 1 would say. 
Sir. t.hat the d'evo]opment of transport facilities in Ind'a. has been slow. 
~ to whether these tr8llsport facilities can be had only in the shape 
of r· .• Clre railways or whet/her other forms of transport facilities should 
be (·ncouraged by' the Cpntral Government is to my mind a very 
import'Jnt question which I do not propose to weary the Assembly with 
to-d'II')', as I have g'ven not'ice d a. small amendment on the subject of 
the capital f)utlay and I propose to express my views on that subject 
later. But I do feel this that as long as there is a. chea.per means of 
tl'alDflport whioh can be devised for the various parts of India, QJle should 
not restrict lYmself to Railways lalone. There ta.re some parts wherp. 
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you clln have nothing but railways for transport, nnd ere o ~ where 
you have 1m altemativq, railways may be kept in reserve for other placet; 
which have no other alternative. With these remarks, S'r, I wish to 
(lXprtSs' my greB,t gratific,o.tion at the surplus budget wh:ch t.ho Honour-
ablf' the Commerce Member hils been able to pl8IC(l before us And with 
whu.h he is able to g've a start to the new era opening nt'xt ytlllr in 
on ~ on with the Uailwllys of India. 

1Ir. K. Bama Alyangar (Madura. ceded districts IlnU Ch'toor: Non-
Muh:anmll.lhm Rurnl): Sir, 1 congrutula.te the ~ em  und the Honour-
abl( the Commerce Member on the prestmt form' in which the ~ 

~ e  is placed 'before us IfIld on the procedure under which svcc'u1 
dllYs nre allotted for the d1iscussion of t,his Budget. Sir, pructicalJy we 
hllY. to dtml with n sum of Rs. H}5 crort'!o\ in th's Budget: on n ~ e 

of about Us. 100 erores, nnd an e ~m re  including capital expenditure, 
of Ill/oUt. no odd crorfls, and it is only fit and proper tnat we have haa 
1m this occmlioJl ~ number of ~  given to UN for discussing Il!Il the itemH. 
Hilt, Hir, it luI" btlt'n pointed out by the Honourable the Commerce Member 
that tht· form in which the Buci.'get hilS been presented to us is susoopt.ibl,· 
of il,.provement n.eeordingto the suggestions which would be forthcoming 
frOlIl this purt. of the House. 1 do {t'el, Sir, that Honourable Membe!!;, 
",lll'I' e~  go into' the Budgd Uli prt'sente(l, w.ill feel considerable !lifli-
lmlt\" in unc1'erlltand'ng the vllriolls hends. ']'hey will 11180 feel much diffi-
culty in cornp!tring them with the past. year's' working when they take 
"l' ,,'thl'f tit;) Administrfltion Jteport. or other COJlIp'llltions thllt will l>l' 
IIvl.iillble to them. In filet it Will be seen that for the 46 crores d rupep" 
]ll'o\';fi"i1 Uluh'r working "xpense!;, I uWlln "rtlpn:rs und mnint.t!rum!'t,·" 
Hud :.If;() the "opcl"lltiou ~ n~e  there is one demnnd' given; ll11d if 
you lool< into tlw detai1H of ('/lch of ~ Uaiiwuys, 'yOU llfl'e not qu'te ilbl .. 
t,o c( mparll the figur('s with the figures thllt are given in the Administrlt-
tim: ~e or  Rny for exnmple, table No. 31 'n the Administration Report 
,dl;ch give!o\ nl! tho detaOls relating to. the whole of this expenditure 
Y011 will SI'I!, Hir, thut the (l'emund "Oeneral Adm:nistration" cover's 
vllrir;UR hend", llilOut fifteen in numbelj, ull of which nre. CODllf.'ct(·d wit.h 
rletr:iled hl'lIl1" Undl:'T ,,,orking expenst'l'l, "mllintenooctJ lind repa'rs" 1lIH1 
"OPfI n<liiou expenR(>s" . It will not be posRible ordinnril y for lUI v 
Ml'IIlber of thi.r; Housl' to really scrut'nisc these Ilccounts and ~ m  
eorrect (l'etailed cuts or make I'I'Uggestion!o\ which-wiH enable the M(1nbcrt-' 
to follow the figureR und sec which ro ~ e to which part. I wiU only 
r~  one example nnd not wHary the Assembly with further instances. 
If ~ Nt take tIt!) Engineering Department which comes under "General 
AIlr"iniRtrat.ion," to what tnble this rel!tf;.es, in the expen(i:turo portion 
or "mn,intlmnncp lind repair!!" or the "operntion expenses", you eannot 
,lUnIH' out. But, you do h,we in table 31 81 number of d'etn.'h, which 
will ,have to btl understood properlv beCnro one will sell whetht!r thc· 
(!xpt·ndituTe that hIlS b.oen budgeted is proper or nt,herwisf·. Theref.I'e 
J he,vl' thi!o\ suggeHtion and many other Rugg(lNtions, but nil these I 
nW:I'l to awve separately ond 1 do not, therefore prnpONO to ,lplIl with 
them furt,h(·r. 

Now coming-tf') t.he revised BfIdget of ~  ~ di"ff,('renoo nll\\ 
in th,' ~e  is "bout 2'62 ermes, UR the prcsent ."tllit!ments will show, 
Ovel' and nbovB whMi WAS bud'geted; and I do tnkp. ~  S'r, thut bcfOl'e 
the mel of the-yea.r it is likely, n.ceording to t,he recent tignrl'H O'iVl'1I 
us in tho Government Table, which ill about' 2t orore8 every ~ e  
{nr tht! last four or five weeks-it's likl'lv to hf' mor(' In' 1 ,(·Tor;:. Pllt 
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'",hull'ver thltt be, all that I say is that the d.ifference is so mueh; IIlld 
ill t.h., CAse .of expenses ulso wha.t we find &fter e m n ~n  the two 
items refehed to in the speech of the Honourable Member, namely, 
It or~  customs revenue rt'fund' IIl1ld 1'95 crores .'n connection with 
the ch·bit, to the Depreciation Fund, is that practically ubout S ('.rores 
il> thc: difference between the original budget and the revised budget . 
. \Ito;reth('r' you get I\bout 5 toO 6 crorcs pmct'c,llly altered' by the revised 
buof,ct: and my first request therefore will be that in Ifll theso e r~ 
1110 we have been ordinurily budgeting on the basis of normal conditions, 
the Budget that you now present should not show such large varia.tions 
lind '1, ought to be possible to budget more closely. The difference of 
. erort"; tlOW exhibited' should be practically 0. difference of lakhs if 

o ~  That is one point which will have aJways to be borne in 
mind. Otherwise tJ:te Budget cann'Ot be worked properly and details 
~ mo  btl gone into usefully also. 

The next point thnt I will place bp.fore tho's Assembly is tha question 
(If t.Iw 5'46 pf'r cent. which is expected to be earned ncxt ye,yr or this 
WlRT and roferrect' to in the Honourable Mem'ber's speech at page 3. 
The Honourable Member thinks thnt the RflIilway DOlIJ'd deserve to be 

n~ e  beC/lUse they have workE'd up to a.I.most the expecta.t·ons 
I'f t.H> Retrenchment Committee. 1 beg practically wholly to ti'iffer from 
my Honourable friE'nci t,he Commerce Member'lI opinion' in that ma.tter. 
I ~ m  Sir, thaot th1! figurcs of 1921-22 were the basis of the Retrench-
,IIH'l!l Corom'Uec's figure Rnd it was in 1922·28 that two sets of extra 
rllt,io wero mnde for t,he Railways by RIll increase in rates both in thc 
pnssenger trl\ffic and in the·· goods traffic; and actually I have dealt with 
tli!'1 lI1/1tt.f'r in 1\ sf'ries of art'claR which J wrote in connection with th .... In.st 
Budget" lind I have nlso given It copy of these articles to be printed 
wit.h II view to its being made fl'V1\I·ln.ble to tho Members of this House. 
And T have shown there that, practically 12t croras wa.s the extra. revenuo 
that WAS got by these additional rat.es imposcd in 1922-23 in the beginning 
'Of that year. Therefore in calculating this percentage practically the 12t 
erores will have to be taken out of the Budget Bnd the pe,rcentage experted 
to be calculated Mcording to the Retrenchment Conunittee will be based 
therl'fore on not 99 or 98 crores thn,t are expected now to be rea.lised, 
hut practically ·upon 86 croreR, in whiCh case there will be no money 
lIvuilable at all to come in 8.S extra profit over and above the payment of 
illt,erest, charges. Therefore this 5'46 tha.t is there given does not really 
I.'epresent what the Retrenchment Committee recommended. In fact, they 
referrp.cl to the lOt crores whioh was the ~  of the Meston Award to the 
(Iont.ribution by the provinces; but there they sa.y th(l.t this lOt crores if 
not available might ut leust be hrought, to 8i crores which will be workM 
nut if 5!-per cent. of profits is earned on the capital at charge, so that 
\ .. hat the Retrenchment Committee Ra.yS is tbat according to the ra.tes 
"nd(lPted on that date they should so work that actually aboUit 5' 5 per 
, '('('nt .. will be the rate of intereRt allowed on the capital at cbafoge Rnd that 
would get about Rs. 8t crore8 after meeting all the expenses inclusive of 
int,erest, charge, sinking fund, etc\ That will therefore mean that if 
theso 12t, crores ext,rlt revenue got by the extra. taxation is cuf; ofl, we 
nave really no ihtcrest which could be ta.ken. I want also °in.this con-
np-ction to note that the Assam-Bengal Railway now works at a. de6eit 
of 1'9 per cent. em the capital invested ; the Bengal.Nagpur ,Railway whieh 
worked in 1928 .. 24 nt R de6cit of -'10 per cent. now works in ~ at -1'85 
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per cent,; the Eastern Bengul Railway ,vorked at a deficit of -' 50, the 
tltr!ltegic lines work at a c16ficit of -5'9 per cent.. rate and the Rohilkhund 
uncI Kurnaon Railways also works at 8 deficit of -'18, in spite of the 
prescnt rRte! that are charged. If the income derived., from these extra 
rates nre taken away, all these HailwRYS will be working at It much greuter 
loss of interest on the cupital. Only R few lines work at II. profit; and 
evtln there the Madras and Southem Mahratta Uailway which WIlS wnrlting 
tit a'4 net profit IlcClording to the Administrntion Heport will work in the 
future y£.ar only Ilt 1'57 per cent. and the Burma Ruilways also WOl'l{ at 
a less rate of interest. My real point is thut all this will show that it is 
no matter for congratulation at 1111. '1'here h"s Rdt been rcnlly any eff('ct 
given to the Retrenchment Committee's proposals. Now, in the urt.ide 
that I referred to and copies of which I have given to the Legislutive 
Department for being printed, I have shown, taking paragra.ph by }lura-
grllph of the Hetrenchmcnt Committee!s lteport, thut they expect, to (lUt 
Hhout Rs. 13i crQres in the working expenses of Huilways which nt the 
beginning of 1922.23 WIlS taken to be at 68 crores fot an incon.1e of ahout 
H2 crores; they expected that 68 crores to be cu.t down by about 13 crores; 
but thl'ly did point out that some of those like •• locomotive expensell ., lind 
•• goods and wagon expenses II should be cut down only 110 long ilK Jll\rc\h 
money WltS not available and in callAS of lines working at a. 108s ulld t.hey 
niliy later on be added to the expenditure; thnt portion of it comes to 
ubout 3 Clrores or so; 80 that actually they expected from 9 to 10 m'ores 
tl1 be reduced in the matter of fuel, in the mutter oi.· extra staff, in the 
matter of running {IXpenSes, in the matter of locomotive renewals lind 
repairs and /11110 genm'nl maintennnce. 'J'hey gh'e the whole thing and 
r hnve ~ rn ne  in detail and shown that they expect at least about 10 
crores of recurring revenue tb be cut down, But what ha.ppens'! Of 
course the Retrenchment Committee reported only about the beginning 
of 1923·24, and the whole of 1923-24 and 1924-25 have practically passed. 
What have vou now? In fact in 1923·24 the members of the Retrench· 
ment Committee asked the department only to C\Iii down expenditure from 
68 to (;4 crores, and the only two items they took into consideration in 
'l'educing that 4l crores are programme rcvenue--8i crores and fut>.!-
lcrore; the rest of their cuts which they expected to be. done by thl:' 
Department they did not take into consideration in fixing the ~  

figure for ] 928-24 !it 64 crores; so that they expected 10 crores to he ell t. 
down out of this 64 crores in all the details tha.t I hl!Ve, pointed out. Hilt 
what, hnve we now? In fact, from 64 crores whiClh they gave only OIH' 
item has been reduced; except that in the programme revenue expenditll)"f' 
for which they provided 9 crores we have s}lont only 7'25 in 1923-24 and 
8'25 in 1924-25. Under all o ~r heads, except fuel under which bemmlol(' 
of a revision of contract we hnve got about !'i0 IRkhs less by arrnngemput 
with the companies, we have not had any real suving as was recornmem)pr} 
by thc Hetrenchment Committee. Of conrse I have given Iiietai1ed motion!! 
for consideration of all thelle points: and as they will come up later J rIo 
not propose to take up the time of the Assembly now, 

I now come to the next point of the dp.preciation fund. My friend, 
Sir Purshotamda8 Thakurdas, referrpd toO the HonourAble Finance Member'" 
speech last year with respect to the allocation of tho loss in Stores. I also 
have pointed that out and havt;l given in motions for cutll in connection 
with s1\ch allocation of loss under storcs. Apart from that another .point 
that wn.a suggested by the Honourable Finance. ~ n er r~ at pl\ge 
222. of 'hill report and therein he showed that by tHe . revision of reguhltionR • 
relating to charges to oapital and revenue. about l'1/S crores will> be debitif.d 
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to capital and a.bsolutely taken off from rove~ e  I d(. not see that' any 
effect is given to this. Aotually by the rev,ision of the regulations it must 
be that revenue "must be eharged 1'15 crores less in 19'J4-25 and capital 
should be charged more; ana these revisions of the regulations were ,quite 
necessary in view of all the considerations put forwnrd by the Retrenchment 
Committoe; otherwise in fact by nominally calling it Additions und Improve-
UU:lntR much more is charged to revenue every yellr and much less to 
capital; that ought not to be· Ilnd tho allocation was expected, as it was. 
suggested by the Honourable l!'inllnce Member last yonr; but yet I do not 
fiud thut the rules relating to depreciation lire so given effect to in tho 
Budget ~  I would like to have furth('r information on Lhat. 'rhon 
the reul point, as I have ulrtmdy mentioned, relntcs to ~ working ex· 
penses of each of thetle ruilwllYs. Those railwnys IIro really working 
l\t ~ loss, and tbl'Y ought not to be provided with us, much expenditure 
us hns been proposf!d in the Budget if the proposals of the Hetrenchment 
Committee ILrc to be Ilccepted. This Committee consil:!ied of experts and 
Governml:'nt sllid thltt they have accepted their recommondations Qnd given 
effect to them in regard to the several departments. In regard to the· 
Ullilwl1Y Depllrtment, Government lmve nOL said a word objecting to thp 
report, Government have st,ated thnt, the recommendations of that Com· 
mittee have been accepted by them. Therefor(',. 1 submit, Sir, thllt, 
adequate attention must be paid to improve the expenditure under each 
of the heads with respect to each railway in view of the fnet, thnt some 
ruilways are working nt a 10s8 while others nre working at a profit. In the 
cuse of those that work at 0. profit, nttmupt should be made to work ·thelll 
much more efficiently nnd economically, and in the case of those that 
work .at IL loss, II. strong attempt should be made to cut down the expElIldi. 
ture, becnuae, if some of these rllilwllYs Ilre working at It loss it is not 
beca.use there iR not enough income, but bt'CI\use their expenditure is 
somowhat ahnormlll; /Iud even if you choose to cut down IL small portion 
of your present expenditure, there will not only bE' a profit, but you will 
he able to SpRl'C u few croreR without renlly affecting the efficiency of each 
rnilwllY. In .fact, I eRn show that with similar expenditure other railways 
lire working most E'fficiently, but Rome of the railways spend so recklessly 
thnt it is high time that steps should be taken to se(' tbl1t they curtail their 
expenditure, so tpl\! in course of timc we may see that they are not It 
burden on the tnx-payer but that they earn something for the tax-payer. 
The next point I WllIlt to submit, Sir, is about the reduction of passenger 

fares. I think we nre really becoming an Assembly of oligarchs. We 
wnnt to do very little for the poor man, and so long as wc have enough 
money we will like to hoard it and we will not think of giving some relief 
to. the poor man merely because we may come to grief after some years. 
'rbnt Reems • be the pORition, Sir, in regard to the reduction of third 
~  rnilwllY fares. Now what ·iR t,he real fact, Sir? We have got this 
~ r about 5i crores given to the general revenues. We have put about 
.  4 find odd crorNI by our preflent arrungement n ~~ ,tlw hcU(l·of rCllervelil . . ".p hnve put ubollt ~ und odd crorc's under the lWful of balance of clepre-
dat,ion fllnd: Then tlle Honourftble the Commerce .1\'fember says II Have 
t.lll'Re 4 CrOrl'R thiR yl'Hr, find you will get fit. )ellRt on tIle; calculllt.ions made by 
thrJrl Ilnothl'r 3t croreR which is budgett!c1 for next )"I)nr." Now in spite 
"f tIl!' ~ (:rorell ex.tru explmditllrl' budgeted Jor next e ~  the ono r ~ 

tilt-' Cnll1merce Member says we will get 5& crores for the general revenUPR 
IIncl nholit R.· nnd odd croreR for reserves, lUle} in all 7 Cl'ores and odd ,viII 
he in thli reserve fund if things eontinue nonnal. If e~  don't continue 
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normal, or if we don't ~  uny profit at all, the Honourable Member sayll 
ill that case ull those crores must be reserved for pl1ying the quota to tho 
general revenues. He t,hinks of some abnormal conditions the year lifter 
next. I /IRk,' suppose you budget for 100 crores I\lld you actually elU'Il 
not the 100 crores, but only 90 or 85 crores. Rut then you budget for 
·lIn expf!nditure of {}S. crores Ilnd the  expenditure will also correspondingly 
decreHse. '1'his hilS not bcen tnken into consideruiion. 'rhen whllt "bout 
the reduction in ('xpcuditure for Il. corresponding decrellse in income '/ 
Therefore, if there is a reduction in n ome~ there should be a reduction 
in expenditure. Therefore, I Bsk why should not n. reduction be made 
in these 7 nud odd erorc!!, whi(:h will he Ilvailnhle by the end of ntlxt year 
if Dormal conditions prevail, lind relid be given to the third cll1ss pBssenger 
hy cutting down Itt il'llst bll.lf a pie. 1 t,hink you clln so reduce the fllres 
HS to hnve 1\ sllving of about 2 crores without, renlly nffecting our reserves 
\"ery ulUch. Hut 1; Itt rochwtion should be mArle immediately. Please 
do not allow the tux-payer to suffer longer when ~ o  have plenty. We 
nre setting IIRide ahout 7 crores practically, lind T certninly think you eRn 
give some substuutial relief to the poor third daRs p"sRcnger. 

The next argument is thllt. if the third (llass re~ ore reduced, the 
cOllehes that ure Ilvailllblc! to cope with third CIURS pasengers may not be 
l>ufJicient.. J renlly do not think thAt there is Ilny foree in that argument. 
I find that ever n ~ the Hetrenchment Committee reported, the passenger 
traffic had not risen enormotlsh·. Between 1913-14 imd 1921-2'J, it had 
risen by 21 per cent., while thi; conching stock had risen by only 11 per 
'C1£mt. 'fhev took into consideration the cOl\chl's IIvllilablc.> in 1921 Rnd H122 , 
lind the C()mmittee pointed out thnt th(' incrense in the number of conches 
had not· been commenSllrllte with the increARe in the third ClRSS pttssenger 
1rnffic. But since then considerable Itttention hilI! been paid to this 
mllt,ter, lind T find from the lllst yelir's Adrninistrlltion Uepor\ tbnt the 
coaches have increased clOnsiderably,. !lnd in the present yoar, liS Mr. Sim 
was good enough to tell us, they lIre not· only constructing more coaches 
but they are making spech.l H.rrangements to cope with the increase of 
third dass traffic. '1'he Honourable the om ~roe Member has himself 
pointed out in his speech that the rate of increase in the third class 
pllssenger traffic subsequent to the incrclllIe in rates hilS been much les. 
t,hlm it Wl\S before the rate was increa.sed. Number of coaches lIre sufti-
dent to cope with any extra pllssenger traffic. But I submit that for the 
Rllke of getting more conches, you should not tax the third class passengers 
nny 11101'e. 'rhis is 1\ very strong point, Sir, and I hope thtlt before we 
close, the Honourable the Commerce Member will be Ilblli to 8nnOUnO(\ 
t.hat he will he able immediately to gi .... e effect to reductions in the third 
class flU'eli .. If this is not done, I do not think tbat all the changes which 
have been effected in the Budget will be deemed to hav(1 botna milch 
fruit. There !Lre some other poiJ;l.ts, Sir, which I shoulcl like to mention, 
!but I reserve them for discussion at a later stage. 

JIr, 11. 1'. S,.k •• (Bombay: ro ~  Sir, after devoting the greater 
I,art of the September session to the subject., the House may havtl thought 
that the question of the separation ot railway finance from .the general 
f;llance of the country wss out of the way. I propose to devote, Sir, ~ 

1\ohole of the time you are willing.to allow mc to an attempt to shoW ~ 
this is not the case. . 

The Acworth Conunittee's Report iii the basis of all r ~ orm in thi" 
!"atter. On page 26 it says: " And the essence of this reform is contained 
an two things." I will not toke up the time of the HouAe in repeating 
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the first thing, because the reoommendations of the report in this respeot 
have been given effect to in as thorough a m nn~r as oan be expeoted. 
But with ~ e House's permission, I will read what the Report says on the 
~ on  pom.:: 

.. 1'/Ie emanci.zxztion 01 the railll.'uy ,narlagpm'71t Irom the control of tl,.e Fillal/ce' 
• Department. 

The primary function of any such department is to reduce to a minimum 
expenditure in ordl'r to keep at the minimum the corresponding taxation. Its officials 
are not qUldified eithel' by training 01' experience to judge th" essentially commercial' 
and technical question where and when the circumstances of B railway undertaking 
justify hold expeuditure of large suml, having regard nut merely to the actual condi-
tions of the physical machine at the moment, but to the prospects of development and. 
the requirements of the future." 

And in tp'ie matter, Sir, the Cqmmittee was una.nimous. Now, I 8,hould 
like to discuss what has been done in this matter. And here I may dih 
"ppoint. so,mc of my friends. I wish to exolude any  personalities from tht:' 
r"atter because I don't think that the debates in this House are improvl.'d 
by comparing the lot of Members Qf the Government with that of poor fo1'-
I;crfl and other such people. We know very well who the Government 

~m r  are. We know that they are after all men of rather more than 
usual ability, that they are men of just as muoh oonsoienoe as the ret;t 
of UK. They have their little bias towards the interest of e~r departments 
and tbeir services, in the same way as we have ,our bias towards our com-
munity, Khalsa, Khilafat or undivided family, whatever We happen to 
belong to. And .further, if it were only a question of impeaohing the 
individualR, the matter would be easy. But in this case it is not a· CBStl 
of individuals at all. We have to deal with much more subtle matters, 
we have to deal with historio oauses, seoular effects and inveterate habits. 
Now, I don't wish to drag the House over a lot of history but the House 
,.";11 remember the development of the Finanoe Department in the UniW 
Kingdom. Hqw originally, the office of the Lord High Treaaurer went into 
commission. ~ er the First Lord of the Treasury became Prime Minister, 
Rnd in our own times we saw a. p1'06pect of the' Chanoellor of the Exchequer 
rCfJlllc;ng him. Now similar causel will produce simil&l' effects, under 
RimilRr {londitio,tls. The development in India has been otherwise and it; 
;f.! quite possible that one of the reasons may be that to our own great 
ndvRntage WI! frequently import eminent Englishmen to look after our 
tiDiUlcial affairs. Even though the explanation may be faulty, the fact. 
ore undeniable. In this, country, instead of going upwards as in England, 
the influence of the Finanoe Department has spread laterally: In the 
tenllinology of the September session, the policy has been that of the 
Wooden Horse, not of the nursery hut of tbe true Trojan variety. And I 
think I cannot describe it!! working better than by quoting the words of 
the Financial Commi!!sioner of Railways: 
.. T}ie I'eal point, which r am sure memberH .of the omm e~ will recognise, ill-

t.tLnt flnandal control is much more detailed, more immediately eitective, and more 
Allthoritative if exercised. from within thall from without." 

As a result of this poFey we find that members of the Finance Department 
~e  strong positions in th? Anny Departme1'l;t, the ~ r men  of 
lnclustries and Labour, the Tnnff Board, and now In ~e RaIlwBY "Board. 
~ r v in the history of the Board another member of the Department Willi 
sllccMsively . & Member and lat,er President of the Board. So this is by 
M means B ·new development. I am well aware that the Aoworth Com-
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mittee themselves recommended the appointment of a Financial Commis-
:lioner, but let me quot", t.he Committee's description of his functions: 

.. The Financial Commissiollsr will he second in om~ n  to the Chief Commisaioner 
at headquarters.'-

The CQmmittee do nnt BUY specifically that he should be 1\ railway man. 
1 erhaps, 1£ Sir l'umhotamdBs were present, he would tell us what the 
Committee had in their minds, but.it ia hard to see how the second in 
command could he a man of o~ er type than that of his Chief; Bnd in Bny 
cnse the comm;ttee intended that he should bo strictlv subordinate tQ the 
Chief Commissioner, for on the next page they say: ... 

"The responsibility-under the Memher of Council-for arriving at decisions on 
technical questions or for advising the Member on matters of railway poli(:y 8hould 
be vested in one man and in one man alone." 

Of o r ~~  I may expect :\ reIlly to this: .. Ah! yet;: on technical m e ~  

l:ut naturally on techinal matters only and not on finandal matters: these 
f;hould be dealt with by financial experts ". At this po:nt, Sir, I would 
like too make a serions protest.. As a matter of 88sQCiation many of us have 
acqUired n. great dislike if not to the wordS' finance and financial, at least 
to t.h(' significance that .is generally attaohed to them. But in railway 
matters I proteRt. as loudly 8S I possibly can that to attempt to'divide the 
w()rk of the Railway Board into two branches, technical and financial, is 
to ignore the true nature of the business, The business of the Railway 
Board is the efficient production and profitable sale of transportation. and 
from the very lowest grades the question Qf cost, of profit is the constant 
care of e'fery railway IIervant. The selection of means is solely governed 
by the main ends-efficient production-profitable sale: and there ifll no 
dngle question in wh;ch these two ends are not inextricably entwined . 

. However, let us turn to the functions of the Financial omm on ~r 

ns exercised at present. Hel'a we are on safe ground: lor we ha.ve a full 
8."count of them by himself. Take the firs. function-I am reading from 
his own note: 

.. ~ • member of the Board the Financial Commissioner is able t.o acqllirl' II 
luiowledge of the technical problems involved in the workinR of Railways which he 
could not acquire in any other capacity, and which he mllit have if he is to exerr.iSt> 
tinancial control eftecti vely, ... • 

Well, Sir, we are all learning, all of us, always, a.nd I would hardly be 
V<1dautic enough to say that an artangement of this kind would not be' 
suitable if it occurred at considerable intervalR. But what nr<> 1.111' fact-s? 
The office is perhaps eighteen months old and we are already in it's th!rd 
if'lcumbency. And further we are in the unfortunate position thnt the more 
able the individual who occupies the ~  the more we obtnin the "prvic('F1 
o! distinguished officers like the present incumbent, the morp likely Wt' 
are to lose them by their pl'QIIlotion to grcatc!r eminence, 

Now, Sir, the ot.her important function which the Financial Commi",-
lioner has by his o.wn account is one of oensorship. I may read agAin: 

.. No propoaals involving expenditure, or afl'ecting railway revenues, can be adopud 
until he haR. accepted thl!m. Thill applies equally to Rmall matterll, such aN ~ Ifrant of 
811 allowance to an employe or the addition of a clerk to an office, anti to thr lar",!'" 
projects involving \he expenditur!! of many lakhs." • 

Parenthetically I may Qbserve that these are evidently the views of thf" 
Finance Department because we are constantly BSSlll'f>d by the ommer~ ~  
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IJepartmont at question thnl' thllt. smal\ matters are left to the discrlltion 
oi the Agents. Now, further ou, he says:' ' 

.. If on nny question his views do not cuincide with those of the Chief Commis· 
sio'ler, or of the Railway Department, he has the right to refer it to the Finance 
Member." 

.. He bas ~o thl' right of free nc(!ess to the }<'inance Member, and 80 CRII, aNd 
(lUOR, l'efer to him all matierR ot' all equivillent irupol·tance to o ~e which would. be, 
l'efel'red to him I.y the Finance 8ecrt-tal'Y." 

So the House will observe that, although the ocoupant of the pONt may 
still be acqu.;ring the knowledge which ill necel8ary for him to pcrfonn 
his functions if he disagrees on any quostion with the officer who "'Ill 
intend(!fi by t.he Acworth om~ o o  to bo sole adviser of the ~m er  
or il'l rn~  down 011 appt.·al by the Commerce Member, he has It right to 
~ er to a third party-not. onu whORE' whole life has been spent in mastel'iug 
the intricacies of the Hailway Act-bllt to ~ }<'inn.nce Mtlmber, 1 do Ilot 
think it oan be said that ~ POWl'l"M artl f(lHerved po,werR to be infrc-
~ en  eXt1rcised beoaml(' we find that the l<'inancial CommissiOTwr pTO. 
poses to do a great, deal more than waR fonnerly done by the Fill8llCe 
JJepartment when oases were refcrr{'d to them from the HaHwa), Depart-
ment. He says: 

.. The Rail",ay Board has t'xtensive powers, some of them statutory. ill matters 
involving expenditUl'e. For t'xamplt' they call without reference to the Finance Dt-plut-
ment sanction scheme costing from 18 tq 20 lakhs : Rnd in the aggregate such projects 
amount to a very conllidel'ahle portion of their expenditure, As a member of the 
Railway Board, the Financial omm on~r Call, and doeR • vet' all such jn·oposals; 
.and if he does nul accept them he has (which he would not have under any other ~ m  

nactIy the same powers as in dealing with pruposals to which the llllllcurrence of t.be 
Finance Department used to Ioe obtained." ,  ' 

Now, Sir, it is unfortullately one of the grellrttlst diffioulties of thiR HOllse 
~  for want of 88sociation with the work of administration, a want which 
we hope will lOOn be remoVt'd, many Members of it have very little idea 
,)f the principles aud methods of departmental procedure. The Honae 
must therefore accept my assurance that this procedure is not a new pro-
('edure at all. It is merely R piece of stllrndard mechanism tra.nspla.nted 
iuto the Ra.ilway Br.ard. 'I'hiM combination of the role of subordinate and 
<'l'itio will.be found right dO,wn into the primary deI)a.rtmentlll units. Now. 
Sir, we know very well that if we are going to be entirely logical, we will 
produce very little effect. We a.re quite prepared to see many systema 
that ure "pparently reprehensible tlnd illogical open to surprisingly little 
()bjecbion in actual practice. But I thiflk I shall ask the House to &S8Q,ciate 
itself with the view that the functioDs of the Financial Commissioner aro 
rot only inconsistent with the recommendations of the Acwo.rth Committee 
hut are dncompatible with the prompt and decisive action requisite for the 
proper transaction of railway business. 

Now, Sir, for the constructive proposals. What are. we going to 40 
£&bout it? It is often Raid, sometimes querulously, that this House haa 
nt, real power. I am glad to sny that I do not believe it, I do not tb.ink 
that it is belieTed on tlw Government benches. I kno'" many friends of 
Inine who would resign their seatR at once if they believed it. J,ook at 
the action taken on tlw Acworth omm~ ee Report itsel,f. Has not the 
House forced the Govenlment to accept one of the recommendations of 
the CQmmittee;" not one on which the Committee was unanimo\Ulj, not one 
t hat was supported by th08e, with the greatest experienoe and knowledge 
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.. ,1 the Kubjeot.? 1 refer to replaoement of ()ompany by State manage-
Illont, The HoUle has been able to dQ this, Now that the House has 
acceptod the (}()vemmont's proposals for carrying out the first part of the 
-t'ommit,tee's recomQlenduto:ol1 for the refonn of tinancial methqds in oon-
l'flctioll with l{aih"uYH, Cltnllot the o ~ insist OIl its cllrrying out the 
t;ccoud part? Hir, I lUll eonvinced it can lind ask the House to lose no 
timu in doing !iO, 

Dlw&n Bahadur J[. Ramachandra RIo (,o,odlivllI'j cum ~ n  . Non-
?\luhammlldIUl Huml): Sir, Honourable Members ~ o have preceded me 
I.lwe cxpreHHtld tllt·ir grat,ification at tho lucid statement of Sir Oharles 
luntls in regllrd to the Hliilwa)' Budget and the supplementary papers 
which have been placed at our disposal in this House, I join with my 
Honourable r~e  in till' Rppfl'lliatioll of the very satisfootory wa'l in 
\':hich the delUands have bl!ell urranged an!i for t·he infonnation relating 
hi the various UlatterH in regurd to this portion of the Budget. Sir, several 
l)f us have hlld no mil;givillgs Ilt all I"'; reglu'Cilol tlw soundness of the Rchemtl 
which ~ l.IOen 11mbodied in tire convention under which this Budget is 
!lOW presented. \Vo have nlwaYH been of opinion that this separation is 
bound to do II, great deal of good bO,th t·o our financuH Imd also to the ad-
ministration of Hailwl1YR. Be that as it mil)" 1 should think, Sir, that. 
t.here ury Hum)' lIJ11t,ters ill fl!gnrcl to the gener,,1 control of this House 
over thiij portioll of the! Budget to which I should liktl to invite the 
,l.Ittention of the Homw. 'l'his is tlw first year in which the Hailway por· 
tion of our Budget 1111.'" helm presented in the fonn in which it has been. 
The question of pl'Oeedul'C is very importunt . lind Sir Charles Inne!! has 
u;Jked us for suggestiolls for its improvement, 1 would therefore address 
myself, fil"!>t of all, to the Hew mllehinery that has been set uII {or the 
('xsmination .of the Budgd proposals e r ~ they Rre brought up into the 
House. Sir, the fin;.t po,:nt. that I IoIhQuld like to bring to tht1 notioe of 
Honourable ~ er  relates to the functiona of the Htanding }I'inarnoe 
Committee for HailwllYs. Hir Campbell Hhod{\s has expressed the hope 
that in r ~ yeal"!> there will not be any materin.l change in the p6l'8onnel 
.hf the Uai)wav Advisorv Committee ILnd the H"ilwllv }<'inallct' Uommittee. 
r agrel' with him that 'violent change in thl! personnel of that Uommittfl('(" 
every year is n e~ r e  I do think that the e er er~ e gained by the 
members not only of the Hai1wIlY ~n n e mm ~e hut of the Standing 
I·'inallce Committee and the Public Accounts Committee should be on~ 
served, lind that radicul dllmges from yeur to ~ en  in the personnel of the 
Commlttuc would not Ill' to the llUblie advuntagt'. I know that work in 
these Committees is of a taxing natnrp, but mRny Honourabif' Mernbenr 
who I\rl\ ~ o n e  wtth tlwsc Committees gllin an insight into the working 
'Of thtlile large spending departments of Government, The question thore· 
{(,re urise!! for eomlideration whether our pr('sent method of electing theRe 
Committel's Rhould not be changl,d, 'l'he HOllonr8blt' Hir Charles Innl's 
:said to-day th,Rt in addrossing the House his positioTl WI1Il more like thnt of 
1'1 eh8inoan of the BOltrd of Directors, '1'0 tal;:(' this nnlloloID' Il little fur-
ther, I would suggest thRt thes!' Committl'BR ~ o  be elected for three 
~ e r  with 11 R:VRtem of retirement of nne-third of the mp,mhel'M-fwery year. 
In that. WRY, Sir. we might RCCU!"l' (mntinuity ·of work in the Standing 
}'inancl' Committell. I trust, Sir, that the questJ:on of utilising the services 
r·f members who ·have been in those three important Committee8t. namely, 
the Standing ~ n n  CommitteI', the Standing' Finance Committee for 
liailwn.ys, aud t.he IJub1ic AceOltntR Committee will receive t.he FleriouR 
~ en on not only of .Honourable Members on this Ride but alFlo on the 

• 
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'Treasury Benches. The rules will have to be altered in such a way as 
tu pennit elections for these Committees being made for three years, with 
Q. systam of retirement of one-1;hird of the number e\>ery year. 

The next po\nt. in re~ r  to the question of co.ntrol il the power. of 
1 ~e ro r n which under the exis1iing practice seem. 
1'. 1(. to be quite unJ.imi.ted. I might perhaps illustrate the 

position in this WRy. Under the existing rules 1 believe the De-
partment concerned has unlimited powers of reappropriating the 
rtlVI:lIlues which lire voted in this House from one head to an· 
other provided they ore under the same d{!mand-. If Honourable 
Members will turn to page 12 of the Demands for Grants they will 
I'otice that a. swn of RIO. 42,61,47,000 is voted under Demand Nq. 5, 
Railways-Revenue. I take it, Sir, that under this head it would be open 
to the Department to tranB'fer from .. Ways and Works" to " Rolling 
Stock" or to .. Mifolcll.llRneolls " or to .. Fuel .. or to .. Staff .. or .. Stort'S .' 
provided the total expendi·tllre is within the grant of Rs. 42,61,47,000. 
1 do not know whether I am right, but I should like to know whether 
l.lllder existing rules, the Department claims to have absolute power of 
~ n err n  funds shown here from one head to H.nother provided the total 
does not exceed the figure shown at the top of this page, namely" 
Hs. 42,61,47,000. Sir, if I am right I feel that th:" if! a very. very large 
IJower which the Department nQw t!Djoys. Then, let us take another head. 
Demand No. 11 ... Miscellaneous ". Honourable Members-will find that 
the .. total demand under this head is Us. 6,65.000. If they will turn to 
detllils they will find that a. number of omm e~~  have been appointed 
(Jr proposed to be appojnted. The details will be found at p(1ge 33 of the 
])emnnd. Wt· Imve a Couunittee to investiga.to tllll stores ~ e  of the 
Eist Indian Railway, a. Committee in connection with the n ~ o  

(:J locomotives. the Indian Coal Committee, a Committee for standardisa-
tion of wagons and coaches, a Committee for standardisation of penna-
~en  WO,Y. miscellaneous special establishment required for investigat:Oll 
and solution of problemS' affecting the working of Railways as a whole-
which eost!:! JUl. ~ lakhs "during the coming year. I should like the Honour· 
alJle Member hl charge of Railways to say whether he claims that withia 
the grllollt the Dep.artment is at liberty to appoint any Committee it like. 
without re ~r m  t<' the Standing ~ n n e Committee. I should think 
tlJat that again is certainly a very wide power. I therefore think that the 
"resent po.wers of reappropriation should be carl'fully examined. The-
Standing Jjlinancc Committee should ha.ve before it all proposals over fI; 
({·rtain amount when reappropriation from one head to another is attempted 
dnd it should have a copsiderable voice in the direction of exercising luper. 
~ on  control and vigilance in regard to all proposals for expenditure. I 
may again illustrate the position in regard to another matt-er and tbat is 
the railwl\y Cl')lltracts. We heard a. great deal within the 18s!itwo or three 
years about" coal contracts. We also heard a good deal about another 
inuttl'r; thnt is the contrllet relnting to sleepers on the North Western 
Hailway. I ftlcl that another direction in which the functio,Ds of the 
tsta.nding Financt' omm e~ may be usefully enlarged is tha.t certull' 
(·laSHes of contracts, whether they are entered into by the Agents of Rail-
\\ a.ys or by the central administration here, should invariably go for scrutiny 
li.!Jd criticism before this Standing Finance Committee. I might. perhap!!l. 
po.int out that in other countries, 8uch 88 Australia, contract. OTer a. ceMa 
l&mount are placed before the Minister by the Commisaioner of Railway. 
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and his approval is o ~e  I therefore think that the functions of thi& 
Committee should be enlarged and ,that the Committee should be made 
;L really effective instrument of criticism and check in regard to all matters. 
B}lPcrtaining to rail.way administration. I would aJso suggest. that all.ne.Vi 
nppojntments that Ilrc created either by the Agents of Railway. wlthm 
their powers or by the Central Admini&tration should also come befor& 
the Standing Finance Committee. 

I eonw to u diffl,rt'llt topic but mor~  or less connected with this subject. 
I should like to kuow wlu1t the .,tXallt financial and administrative powers 
of Agents of RHilways lIOW re ~ More . than one questiQn has been tabled 
in this House on this matt-t.'I·. but I have not beC'1l able to ('licit the infomlS-
t,ion. From the remarks thll.t Mr. Sim made some time ago in this House 
I guth"'r that til(' finaneiul aJld administrative pow('rs of Agents have be!.'n 
so enlarged that the references to the Railway Board have been decreased' 
~  60 per cent. 

lIr.G. G. 81m: Under orlt' heltd-Bstnblishment. 

D1W&D Bahadur •• Bamachandra Baa: If it is 'so, I should like to know 
\\'hut the new financiul and administrative powers of the Agents are. It 
l:mClllS to me that. if the nIlanciul control nf this House is to be effective, 
we should know much mo~e of these powers srid that certain limita.tions. 
should be phtced on thes!' Agents. r believe it wus my Honourable 
fril'ud. !:Iir Campbdl Hhodcs, who st.ated' that there is a good deal of' 
eCllb'alisatiol1 in the Railway Board. I agrf'e with that view, but at 
the sume time I should think that, t.hc proper way of deuling with thiS' 
Ilut$ticm would be to lay down t.hat, the Standing Finance Committee on 
~  should deal with certain classes of questions which pr(\bably the-
Agl'nts huve now entirely in ~ r own harJdR. Looking at what has. 
happened in regard tn the contract for fll('epe1'8, it seems to me that the time 
has COHIll whlm the financial  powers of the Standing Finunce Committee,. 
til(' Agents und the Central AdminiRtration here should be co-ordinated 
and t.hlli, we should have a reasonable system of control ()xercised on-
lwllRlf of t.his Assembly hy the Standing Finance Committee. ' 

),lyHonourable friend, Mr. Sykes, made certain observation!! in rtlgard 
to "'hat, is called r ~ r  (lOntrot. He seems to think tliat there should 
not btl any control by the ~ n  ComnU,ssioner OVf'r the transactions 
of the Railway Board. I do not know whether 1 have understood my 
HOllourable fricnd correotly, but I hope 1 have. r do think on behalf of 
the t,ax-pa..yer that the Finance Department ill the only Department that. 
e.Jtt.'l'!'u"es n~  cht1ck over the large upending departments of the Central 
Administration. I cannot Ilgree with my Honourllbl(! friend when he 
suys thut the }<'inancil\1 Commissioner should withdraw from the HailwRY 
BOllrd and thut tIl(' Railway Board should handle crorcH of public funds as 
they likt' without any check. I have not: secn R more drastic suggestion 
thAll thf' one that hlt.s hepn made to-day by mv HonourRble friend Mr. 
8ykl'H. It may be that h .. is intimately 'acquainted with the Illm'eral 

~ of Uai1wIlVs. and it, may' bp that no railwav officilll would like to 
havt' those unlimited powers of 'expending public funds without any check 
from outside. I do not at all approve of the suggestion made by my Honour-
ablC' friend, but I do think at the same time thRt the powel'R of tht> 
'}<'itllUlciR.I Commissionf'r will have to be more correctly stated. We should 
know where we are in regard to the financial control exercised bv thl!' 
FinRilCial Commissioner and what the eXACt rf'lRtio!l should bf' between. 
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thi. financial control and the control of the ~ n n  ]:<'inance Committee 
.,nd the class of cases which hlne to be decided either by the }'illllllcial 
Commissioner or by the Standing Finance Uouunittee. No Hesolution hils 
yet been adopted by this House defining the functions of the Standing 
J.'inBnce Committee. 1 8m not in a hurry to do it, but ! du think after 
gaining somB experience thiH year the fun,ctiol1s of the Standing }'iu&nce 
Committee 'will have to be thoroughly. unlarged ill tlw light of tht' o ~rv

tions which 1 have made in thiR connection. 

There a.re one or two other lllutters wtff'eh 1 should lilw to dwell u}lon. 
Heveral Honoura.ble' Members have referred already to vurious questiom; of 
railway policy. M)' Honourable friend, Sir Cumpbell Hhodcs, t'nters It 
protest Itgwnst the m'w branch line tenns and my Honourable frililld, Hir 
J)urshotamdus '!'hakurdas, docs. not favour a too rapid capitul expenditure 
-on Hail ways and advocatt'S that 'the whole qlwstion of r ~ or on should 
,be looked at from 11 different Ilngle of vision. All suggested in till' Acworth 
'Committel' 's r('port the waterways of India huve not received that. uttentioll 
'which they deserve, and I thoroughly ro ~ e flllJ relllarb of my 
Honourable friend. I urged oefore the Acworth Committee tha.t t.oo much 
money has bet'n spent on the llBilways-[ do llO! say compllrlltively but, 
to the detriment of the existing waterways-and the Government of India 
and t.he Provinciul Governmt·nts have entirely failed to eOIlSt'rve our Wllt,('1'-
ways and improve them. " 

These and other <Jlll'stions, I am sure, are likely to cOllie IIp in the 
various demands with which we have to deal: I do not think 1 should 
now troublo the House with any observations on ~ e questions but I 
yenture to think that there are one or two other matters which I might 
tlsefully refer to in this connection. One is the functions of the Advisory 
Councils in the rov n ~  I have before" me the ruleR whieh thIJ Oovt'rn-
ment of India have fr8med for the constitution of these Advisory Councils, 
I feel, Sir, that, notwithstanding tht' good intentions with which the pro-
posal has been made by the Acworth Committee, no attempt has beoen 
made in the Provinc(ls to utilise these Advisory Councils. A short report 
.about these Advisory Councils is to be found, in the IRst report on Hailways 
for 1928-24. Very litUe URe has been m"de of them and we havl' no 
'information about' them (·xcapt thllt, e~  nwt 1hricp 1\ YClar, four ,timE's 
a ~ e r or five times a year-and that they dealt with Rome qutlstionR 
plBced before them. Vole should huvc fuller information on this matter. 
I think t,hat t,he work of these Committees could be enlarged and thE'ir 
llsefulnes8 demonstrated much more thnn they have been. The Agent,. 
perliapR regard thesp Advisory Committees as R kind of clog on their 
activities hut I t,hink thAt this idea. ought to be given up once for All And 
t.hat theMe Advisory CommiUt'PR should be ~  much mor(' larg('ly than 
they have been. 

A good dt'nl has been said ahout centraliAation to-day Ilnd onC' of the 
\\'ays in which ~ Acworth Committee hall suggested that decentralisa-
t,ion could be brought about is by the grc,mping ofrai1ways into territorial 
'"reas aud t,hereby r ~ centra.1iAI\t.ion at heBdqu8rto1'8. This scheme 
hilI' heen e er ~  abandoned by the Government. of India, and, when 
it was ubandoned., it WAS stated that the present scheme ~r the constitu-
tion of the Ra.i1way Board is to be in operation for one yoar. Aver}' 
(.onstructive scheme has been placed lwfore the Acworth Commit,tee regard-
'hlg' the grouping of railways by the Madras Government, Rnd I venture 
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to think that t,he time has come when that scheme should be looked into 
to sell whether it could be adopted. . 

Before I bring my few remarks toa close I should like to express my 
gratification that after all Southern. India bas received some attention 
from the ltu.i11¥'ay Board this year. Weare very pleased to know that 
aft.er seveml yenrs of neglect the Hnilwlly Board has rea.lly done Bomo 
amount of justice in placing on their new programme some of the schemes 
which have lIt'en under consideration for yt'ars. I trust that they will go on 
in the same Wlty and that in the ncar future Southern India.,. which I 
t.hink is u veritable gold n n~ for railway. development, will receive all 
the ahention which it desl'rves ill thl' wily of railwny extension. I do 
not wh,h Oll the l)resl'l1t occRsion to criticise the Ut:'Bolution of t,he Gov-
t!l"l1Illt'ut of Indiu in regard to branch line tenus; but I venture to think 
tllut the qlwstion of BlIbsidinry trllIlsportatioll urrangm11l'nts e erve~ very 
careful considerution frolll the Government and, whatever we mnv do 
for adopting a policy of bold r ~  developnwnt, the cognate e ~n of 
d(·veloping tranilportntion with a vicw to conned the country with tIl£' 
main line is one which desC!"vell r o ~  considerll,tioll. The Govt!.rn-
ment of Indio. have appointed Ulany committees but I wonder why they 
did not thiuk of e ~m n n  this vcry important question of developing 
subsidiary o n ~ on  in order to link them up with the main lines. 
T therdortl think thut that que!\tion doserves ut.iention. I havo nothing 
more to Ray l'Xlwpt to tha.nk the Government of India for tht' attention 
whieh they have paid to the growing needs of Sout.h('m Indio.. 

Tlw Asspmbly thE>n adjourned for Lunch till Hulf I'ast Two of the· 
~ o  

~ e Assemhly re-assemhll·d after Lunch at HuH Vast '1.'wo of tlu.& 
Clock, Mr. Deputy Preliident in the Chair . 

.. 
Mr. O. S. Rania Iyer (Hohilkund Md rm~o  Divisions: on ~

m3c:lIm Hural): Sir, I a.m afraid I cannot congratulate my 
distinguished friend the ono r ~  thA Utlilway. Member on this budget. 
Sir, it is Ilot a poor man's budget. It is 11. budget which favours the rich. 
Tlw Honouruble the Hailway em ~ r has shown no consideration whatever 
t.o tIw poor men of .India. Sir, lw finds excuses and very IamB excusetl 
t,t) justify the neglect of the interests of t}te floor, the trlveJling POOl". 
Sir;' he· gives figurLs which do not speHk the whole tnlt·h. 

Ho says: 

.. It will he seen that we IOlt not only in pa8stlngllfs 'Lut in earnings. That is why 
some railways judged it nl'oCI'8sRry to reduce first clasR fares." 

Why first class fnres '! Ph'sf, (·Jllss passengers when t.he fares were raised 
r ov ~  perhaJls !WClOlld, rmd- ~  r.lllss pustlengers truvellud .perhaps 
third or int!er; hilt til(> t.hird daHl! p8f1Hengt'tB, us was ver." r ~  pointed 
out till' other dllv b\' IlU Hnllollrablc. friend, could not travel fourth. 
Hi... the third ('1asR n~ r  hRV!' not got, tlw v m m e~ /lnd tlH' 
fncilitilll'; that ~  giVlI to tlw firfolt and s('cnnd clnss PIl8SI'I1gers,. even though 
most of tlH' rtWl'llllf· iF! dt'rived from t.he third elas!! pasSE'ngl'J'S. Sir, vou 
give the fint and second clallR plLBsengers ret.urn fare ticketR, 'you givo tl;mll 
other. ~ on  Rnd convl'nil'llcl's, hut, ~  do not giv(> e"pn rl'tllrn ticl,etF: • 

• 
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Mt M fare and M half to third class' passengcrs. You ignortl t,heir COlll-
Jllaints &l.together. We are told thMt the earuings have increased so ,far 
as the third class passenger .. are concerned, 'I'hat is all the more reason 
why you should attend to the grievances, the legitimate grievances, of the 
third class passengers. That is no rOBSOll why you should not reduce the 
travelling fare of third class  passengers. W c Bre told that if we reduce 
farcs we will not have sufficient carriages and many uew ctt.rriagcR will have 
to be constructed as ~re  will increase. Why ,not construct them? What 
have you been doing all these years? On the other hlUld we are told that 
tlHlY are constructing new coaches for first and second clltss ~n er  

and why? Why are they going to construct new coachel:l for first IlDd 
~on  class passengers ~  all? Only because they are going to reduce the 
travelling fares of first and second class pa.ssl'ngers and consequently they 
expect more first and second class passengers. I think the proper thing 
ior you to do will be to build many more coaches than you contemplate for 
third class passengers and thus lneElt the increal!e of traffic and ~r  

incre.ased facilities to third dass passengers who are invariably packed to 
choking in their compartments. Sir, the ono ~ tht! Railway MHmhpr 
does not meet the situation. I thought he would have done so especially 
because he has lived in India so many years and is perhaps nearing the 
end of his successful official career. I thought on -~ e eve of his Indian 
(lareer .  .  .  . . (Inaudible intelTuptions.) 
My friends say "/\ Governorship yet remains",. I do hop'e. but whether it 
remains or not. Sir, I Rm concerned with t,hc conclusion of his ct'reer as 
Railway Member here, nnd I thought as the Hailway Department flourished 
mainly because of the third class passengers, he would have -shown UWIll 
Home real consideration. I regret, Sir, that no such considerntioll 'Is 
shown in this Budget. 

• 'l'here are other points which I do not want to dWl)ll upon ~ e I 
know there are other speakers who want to deal 'with them, Rut. Sir. I 
must make 0. passing reference to the question of Indianization. The 
Honournble the Commerce Member hns placed before us some facts. lie 
se.ys that in the twelve months ending' Oetober, Hl24 , the number of IndilUlR 
in t.he superior t'ppointmentR rose from 2AO to 310 and tho number of 
-Indian subordinates from 1,821 to ~  that is, 108 in the uppnr 

or n ~ grades and '30 in the Ruperior appointments, Rir. J do not 
t.hink this is nn incrCl\se for ~  I would congratulate the Honourable the 
Commerce Member, We have heen askin!t for Indianizntign of the services 
('ver since ·t.e Rtarting of the Indian Nation III Congress or perhaps from 
1\ stilt earlier date, And. Sir, I do not pnt it on racial grounds. for I 
remember the complaint of official Memben; when this question was raIsed 
in the other House who said t,hat we were putting' it on  " r8cial ground, 
I 11m putting it purely ,on the Indian ground and I do not Ree whv 
Indians on Indian _ railways should not have' the ~ n e of getting as 
:'many appointments as they can. I do not say. dismiss tho prElRent 
:,'mnloypes. but I do Il.Rk how many vanancies arose in this period of ont'! 
~ e r and how 'wp.re they filled? Am T to llnnerstand t,hat there were onJ:t' 
-30 vacancies in the superior appointments and all t,he 00 have been filled 
by Indians? If so. then I may say that you are showing Rome considera-
tion to thfl question of Indi/\ni!lIBtion, But there is no stat,ement 8S to the 
'numbe:r: of 'vf(cancies.They have ~ ven fi'l'ures showin!r a,n incroAse of SO 
;"llnenor aliTiointments and ~  in thA suhordinatEl grade. Will they tE'lJ 
us how many vacanoies there were' and, ~  llli how they filled them? 'Then 
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we could underBtand how they are facing this question that has been deeply 
disturbing the public mind. Our official friends say they sympathise with 
our aspirations for Indillollization. Rut we do not want lip-sympathy. As 
my friend Mr. Jinnah said in (\onnection with the question of establishing 
au Indian SandhurBt in this countrx, what we want is not sympathy, w£' 
want practical recognition of Indian rights. And, Sir, tht:re is no recogni-
tion of Indian rightR 80 far as t,he /\dministTBtion of lndil\n Railways goeR. 
You know how the Indian railways are administered. The Railway Board 
have no Indian r ~ re en ve  .It is B pure autocracy and nothing but n~ 

autocracy. 'rho Uailway Board reprrsenl,s English views, English ideas, 
~n  administration, English cflidency, everything English .. Indian!! 
have no place on that Roard. Indi/lIl8 have no voice or choice in the 
administration of Indian railway uffairs, and if you cimnot give Indians 
voice or choice in the ",dministration of Indian railwav affairs, I do no' 
see how you will be prepared to give them a controlling voice in the adminis-
tro.tion of political affairs. We do not want nny more sympathetic. oe ~  

on n ~n n on  we do not want nny more sympathetic speeches all 
~em ro o  of the /I.dminist.rlttion. We> will judge vou not bv shadowy 
.or ~ er  statements but ~  Ruhstllntilll rmmltR. :Rut on o ~ through 
t.his Budg-et /til that. J (Hln Ra.y is thnl; the HOlloIITllhle the . COIml1ercp 
Member lik(, hiR other re ~ or  h6s htwn a Rla..ve of routine and Il 
,;()tim of re m n ~  

Mr. E. O. 580gy (DocM Division: Non-Muhllmmadan lturnl): Sir, I 
fully sympathise with the Honourable Uailway M",mber's ambition to 
develop into a Chairman of a Board of Directors. I suppose he will ngre(1 
that there is no analogy be.tween tho position no,. occupiod b.y him aud that 
of a' Chainnan of a HO/lrd of Directors presenting the annual st.atement of 
the management of Indian railways at. 1\ mee n~ of the. shnreholdcrs. In 
the first place he doC's not owe his prescnt position to the "hoice of the 
shareholders, nor is he removeable bv a vote of the Rhareholders. As 11 

matter. of fact I think, I\S the circumstances stand at, present, II(' nan well 
• afford to defy the shareholders if he chooses. WIlen he ca.n tntly descrihe. 
himself as Chaimll\n of a Boru-d of Directors presenting his annllal state-
ment before a mcet.ing of shareholders--when t.bat clay comes we will, of 
course, have attained complete self-government in India. When my 
·Honourable friend mMe that. statement. I think he WBR looking forward to 
~  clay when ~e will have Swara; in this country. May I now ~r e  to 
h\m to help us 1Il order to accelerate that dav to which he Sf) oacrfil'lv look!'! 
forward. (Pandit Sham.lal Nehru: .. Will lie be here then?") "'He may, 
I do not say that he will not. . 

I think it WIl.S my Honourable friend Mr. Sykes who Raid t.hat w{' have 
not yet got a om ~ e separation of railway fi·nance from general financ€', 
and mv Honourable friend, Sir Campbell Rhodes, aaid t.hat further devolu-
tion of power was necessl\ry from the Railwa:v Board to the Agents in order 
to make the present s;vstem workable, in order that he might put:' up with 
what he described to be the evil into whioh Sir William Acworth hal': 
plunQ'ed him, that is to sa.v, State management. I have no doubt that 
the ideal which my Honourable friend, the Commerce Member: has he,fore 
him is to have 1\ completely independent State organism in the Railwa:V:/t. 
which will not be considerod to be a Department of Government at aU. 
I believe that is the ideal which ·my· Honourable fnelld, Sir Camubell 
Rhodes, a180 has in view. Now let us tum to .the rocdhmteIidation of t,he 
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Acworth Committee, and let us see whRt they inttmded this new 'system to 
be, 'l'his is what they say in paragraph 127 of their Hl'port: 
.. We a8sume tha.t. in future the Railway Commission will be reeponsible for its 

own administration and, within the 'limits of its Budget, 118 approved by the Hoven" 
ment of Illdia and the Secl'etary of State IUId accepted hy the Legi8Jati"e A slI8JIIbly , 
will carry it into effect; that, in a word, though I'emaining all integral part of the 
UOYernment 'machille and 8ubjeot to control 011 hroad questionH of policy and 011 tbe 
majol' questions of finan(,e on which that policy must depend, it will be all independt't1t 
f admini8tration." 

'rllt1 Acworth Committee cOlltt'lllplated that the r ~ r  of Htate would 
loolclen hi!! control oVt'r the Hailway ~ r me  and furtlwr that the 
Oov<ll'llllwnt of Indin ill the FinaJl(le Department will cCl!.se to exerCiStl that 
detailed control tbl!.t it hilS hitherto exercised over the Hailwa,Y Depl!.rt. 
llHlnt. 'l'lw me~ n  whieh tho Acworth Cnnnnittt,c had in 'Hind in uUAking 
this relMllUl(ludation hlis been furthl'r llIade ~ r in fl, Ueport on the 
Austrian-Stat!:! Railwo.ys which Sir William Acworth has presented to thll 
LtJagut! of Natiomo, Here again he wal:! re ~om en n  the <,()Illplete seJlu· 
rlltion of railwll,Y finamw frolll tlw gem'I'ul finuneml of AUt"triR, and this hI 
what lw says: . 
"I have assumed that. the railwn,y Nudget will 1'l'lLlIy I.e .that of a slIparate and 

semi·independcnt undel'taking, nlld have poiuttld out t,hat l'al'iiament and the MiniRtry 
hav«' l'om .. und!'r un ohligatioTl l'tJ l'«'frain from  inh'rferen(!" -in administrative matters, 
alld to rp.stl'ict theil' (,ontrol to 'luestionR of hroad policy Imd weighty matters of finance, 
I have, atre88ed the point that the lIew Il1w has entil'e\y cJumged tlw relation between 
the }o'illnnee Minister and the State Railways, Hithl'l'to hp' haR heen th(, slIpl'riol' 
officer, In futul'e he becomes a. watch-dog,", 

'l'lwn Hir William Acworth pointtl out thl!.t the busilll'I>s of tile watch.dog 
is to bark and not to ~ So L tbink Hir Bllsii ~ e  will now cease 
to bite Sir Charles Innes aud will hcnc{·.fotth merl'I,Y bark at him; and as 
part of the understllndiug I believo Hir Charles lunas has agreed to Mr. 
Him coming into his pa.rlour to do till' barking 011 behalf of Sir Bosil 
liluckett, Now Sir WiUiaU1 Aeworlh goeR on to observe: 
.. So fnr as the Railway Budget, when submitted to the Ca.binet fOl' general approval, 

.. df'ols with proposals fol' capitnl expenditure, his opinion wiJI dO\lbtleu ~  great 
weight,but once the· Budget is passed by l'al'liament II(! will 1I0t \Ie required to sanction 
expenditul'e within the estimatcs j his function, will he solely to watch and see that the 
e,.;penditure and receipts arc keeping plwe with one annt,hllr; and in case of unforeseen 
emergency, tn collahnrate with the railway undertaking as to the method for dealing. 
with it.'1 

,So, Si', I do not think Mr. ~  need have any apprellension on' the 
ground that the financial control will be so \,t'.ry exacting as to make a 
faihlre of the present Sclll'IlW of the separation of railway finance from 
general finan('(J, My Honourable fricnd, Sir Campbell Rhodes, pleaded for 
.. n effective and large delegation of authority in favour of Agents, I ant 
perfectly aware tha.t that WIlS one of the recommendations made by the 
Acworth Committee, upd, let us see what the latest Report, on the Admi· 
:'nistratioll of Indian Ha.ilways has ,got to suy wit,ll regard t.o it, At page ~ 
. of tht'. Ht'port for 1 n2B·24 ~ fi nd it stated:' . 

.. Thl' respllllHihility which would, IIndpl' these propoMIK. d",'nlvl' upon the Railwav 
Board of 81'curing a definite return on the eapitl.l at charge ~ line that must olJ\'iOliNlv 
ll.eiE'l'miup the o r~ tn 1,(> collfel'l't'd upon th!' Railwll)' Roard in order to· enahl'" 
it to (,lIrry Ollt that, responsihility; and the ~ DOliI'd in tllTn, heing then ahle trl 
apply the same principle to 1"'1'1'::- separnt" IIdministrat,ion and o~re re the various 
constituent parts of the whole railway syate.m to contribute its fai!' share hy workin/t' 
to.a definite standard, roUKt make a corresponding delegation of power. and freedom 
to the Agents of the railways to eJlIlblt, till'll I to. dischArge respective responsibilities, t. 
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There has been a. beginning made in the delegation of authority froDl tho 
.Bail way Board to Agents, and my fear is that this process of e e ~  

may proceed to a far greater extent ~n would be desirable in the interelta. 
of the Indian taxpayer. I alll afraid that if my Honourable friend, Sir 
Charles Innes, were to give effect to the demands made by my Honourable 
friend, Sir Campbell Hhodes, Ilnd my Honourable friend, Mr. Sykes, then 
a day might come when we migbt say that we have leased out the Railways. 
to Sir Charles Innes and Co., and Sir Charles Innes and Co. have farmed 
out the difterent railways to the difterent Agents. That certainly will be 
a contingency. to be strongly resented by the representatives-of the Indi8J' 
tax-payer in this House. I find, Bir, that the Indian point of view on th€ 
queetion of centraiization ve,.,U1 decentralization in the management of 
the railway system ditlera very materially from the point of view from 
which this question has been approached by members of the European 
community in this House. The latter do not seem to see any good in 
control from the Central Government here over the Agents, and they would 
much ra.ther leave the Agents altogether free to do what they like, than 
have the Railway Board interfere with the Agents even in matters of a 
somewhat important nature. I want this House to understand what the 
implication of the complete delegation of authority by llihe Railway Board 
to the Agents will be. '1'0 the extent that the Centl'RI Govemment delegate 
their powers to Agents, to that extent we in tnls House will be relaxing-
our control over railway management. (Pandit Shamlal Nehru: "'Ha"le-
you any control at a\l ?") Well, that is why the Railway Budget is placed 
before us, and that is why I suppose we would be required to vote the-
demand", during the next few days. (Pantiit Shamlal Nehru: "Tha.t 
is only formal. ") I find that the Honourable Sir Charles Inncs is already 
anxioUR to establish a convention under ~e in this House will im. 
pose a self-denying ordinance on ourselves and eMile to makc inquiriell on 
the floor of the House iIi regard to the matters which he thinks should be 
left to the discretion of the Agents. I find thBt in reply to certain quel· 
tions on the 2nd February last Sir Charles Innes said: 

.. I rnA,. 98,. that the Railwa,. DepArtmen\ exmlider "-UI/llt mark tAt flue"'fltCJry 
tOIit. of fAnt ,.,plll)-" I IDa,. lIay that. thll RailWAY DepartmeRt consider that tobe.e 
questions should be left to the Railway Administrations, and the Legislative Assembly 
should not-interfere in details of this kind.'· 

Then my Honourable friend Mr. GOBwami interposed saying .. we think 
otherwise." Then Mr. Chaman Lall asked, .. what are we here for if we 
cannot get informution on these mat.ters?" Then again the Honourable 
Sir Charles Innes said in reply as follows: 

" Tht'! Railway Department think that the Legislative A ••• mllly .hould criticise the 
Administration and criticise t.he Railwa,. Board and they are entitled to inftuence the 
policy, but nothing can he more fatal to the efficient management of our Railway. than 
that the Legislative Assemhly should try to interfere in details of railway admini.tra· 
on ~ 

That is the nE'W enunciation of policy which hAS been made by the Honour-
able Sil" ChRrles Innes as A sequel to our ACceptance of the separation of 
the railwn.y finance from the general finances of the country. I think the 
House will agree with me that if once we were to agree to the establish-
ment of the com'ention which mv Honourable friend Sir Charles Innes 
h8s in mind, then we would abllOlute1:v part with whatever vestige of power 
we have in regard to the railway administration. That is why I stated 

• • 
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that this devolution of authority may proceed too far, aud it is up to' thi. 
House to see that the Honourable Sir Charles Innes has not his own way 
in tbis matter. 

. Sir, we have heard a good deal about the analogies of ether countries. 
1 know that wherever there is State management of Railways, railway 
finance is' altogether separule from the general finances. 'l'hat is ua-
doubtadly true. But what is the principal fORture that obtains elsewhere 
in the railway' management, and which is absent in India? We find th(\t in 
overy other country tbemanagement is indigenous, Bnd in this· sense wben 
we Qsk for Indianization of tbe Railway Departmendi, it is intimately coo-
llccted with t;he question of railwa.y finance. My. Honourable friend ,Sir 
Charles Innes thinks otherwise. He said in his speech the other day that 
the question of lndianization staads apart from the que.tion of finance. I 
join iRsue with him there. It is one of the eSElcntia.l features of separation 
of railwa.y finance from the general finances in every other country that the 
maoagemont m ~ have a community of interest with the people. Tha. 
js the essential feature. Here we have entrusted the management of our 
Hailwa,Ys to people whom, without meaning nny offenee to anybody, I 
might describe 88 birds of paesage. My Honournble friend Sir Charles 
Innes is presenting the Budget for ~  this.yea.r, hut there is no 
lmowing whether he will be hero to present. the Budget for 1926-27. 
Well, " few years hence he will hosettled in comfort in his island home, 
away frQm the intiuenee of t.his House, w.ith ~ pc.".Ilsion secured by 
Statute; and perhaps it may he then that this House may eome to realise 
that, as the result of the adoption af a new railway policy on his initiation, 
th,e country has suffered a severe 1088. There will be -no means left at 
our command dio bring him to book for that. When I refer to the Honour-
able, Sir Charles Innes, I do not at all intend to' be personal. He Rerves 
.JDe the purpose of an illustration merely, and this argument holds good 
in relation to each and every individual member of the Railway Board 
'and the Agents and other higher officials in the various Railways in India 
,who a.re all Europeans. Sir. what is the position to-day? Indian opinion was 
unanimously in favour of State management. The Honourable Bir Charles 
Innes and his community were unanimously against State management. 
Well, it was a great concession to /the opinion of this House when the 
:Government agreed to take over two of the principal lines whosA contracts 
have just expired. Now, Sir, in any other country perhaps the manage-
ment of the State railway lines would in these circumstances have been 
committed to the hands of those who believed in State management. But 
look at the circumstances of India. The Honourable Sir Cha.rles Innes 
.is frankly opposed to StOlte managemont, so  is every one of the railway 
Buthorities in lndia,-the higher European ra.ilway servants I mean, and 
-flo are the members of the non-official European community in India. This 
()pposition to State management is also backed by powerful intercsts in 
England, yet we have enJtrusted the management of our Railways to men 
who do nots believe in State management, but are positively hostile 1:.0 it, and 
;r do not know whether it is going to prove a failure. There are company-
wallas installed in the Railway Board, companywollos everywhere. I 
therefore douht whether we arc having State management under the best 
a.uspices possible. Sir, the Railway Department of Inditl> is, I think, the 
largest organized industry in the whole of Asia; hut it can be said without 
any foar of contradiction that Indians have nQtyet er v~ the fullest 
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llenefit out of this great' industry. I do not ignore the great services that 
the Hailways have rendered to India so long. BUIt. it will have to render 
a far greater service yet. I think the Hailway is one of the few depart. 
ments left under the charge of the Central Government which maintains 
contac:t between the Central Goveniment and the ordinary people in the 
interior,' and as days go by and as we get a real federal system of Govern· 
mont in India, and as the provinces acquire real autonomy, the Central 
Government might appear a mere abstraction to the orainary man in the 
interior. It would then be for the Railways to bring vividly to the mind 
of every Indian the existence of the Central Government as a beneficent 
administration. And although perhaps the Railway does not under the 
JleW system minister to the many wan.ts of the Indian community, yet it 
will be a sort of link between the provinces and between the different racea 
and peoples inhabiting this great continent. It is in ;t·hiR "ie,,', Rir, t,hat 
I think that ~e must approach. the railway question, and not merely from 
tho business point of view of my Honourable friend Bir Campbell Rhodes. 
It is in Ithis view that I have tried to approach the railway question and 
have made these few remarks. 

IIr. Jr. JI . .Joshi (Nominated: Labour Interests): Sir, 1 had no 
intention of taking part in this debate BS I thought four days 

8 l'.lI'. would be quite Buffieient to give me an opportunity of ventilating 
~ Railway grievances. But, Sir, the reierenoe to the, Chairmanfilhip of the 
Honourable the Commerce Member in b,is speech as well as the further 
reference to that Chairmanship in several other speeohes temptl1d me to 
Rpeak A. few words on this ocoasion. Sir, I assure you 1 do not know 
much about the ma.nagement of compAnies or about ~e manngc>ment of 
the Indian Railway Company. I don't know whether that Company 18 
limited or unlimited. Its benefits to the people are limited. It is un· 
limited in e o~  that is plaoed in the hands of the Honourable 
'he Commerce Member. But, Bir, whether the Company is limited or 
unlimited, it is certainly  autocratic. The Honourable the Commerce 
Member iB not responsible to any people; o.t least he iB not willing to 
lecognise responsibility even to this House. He docs not like this House 
to interfere with his work. Therefore, when I he.ard the referenCle to the 
Company, &lthough I d1d not know much about. the management ot 
Companies, I became somewhat alarmed and soruewhat suspicious. t3ir, 
if the Indian Railway Compa.ny is to, do good to this country it at least 
must be based on II. sound footing. The Railway industry is a great 
industry but, Sir, what is gQing to be' the' object of this railway industry? 
Is our rnilway industry going to be conducted like the ordinary prh'ate 
Companies for profits or for the comfort and the convenience of t,he 
public in this country? That is the main question whJch I would like 
this House to solve. If we begin to conduct the. affairs of the Indian' 
Rn.ilwn.y Company on the lines of the private commercial coneems for 
,\,he profits, then certa.inly our policy must be condemned. 'I'he only 
policy which this House should adopt for the management of the IndiBn 
'Railway Convpany, is the comfort and the oonvenience of the" public in 
this cotmtry. Bir, if the comfort BDd the .convenience of the public In 
this country are to be secured by the management of ~ ~ n Railway 
Company that Company must he put on a proper footling. I was told 
thBt the Honourable the Oommerce Member is the Chairman of a Com· 
Tany Bnd this House if! the Board of ~ o~  Borne people sBid thE' 
Central Advisory Oouncil was ·the Board of· Directors. But, Sir, which 

.2 
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Ulf6 the interests represented in this Board of Directors? I may admIt. 
10r a. moment· tha.t this House r9"ilresents those people who have invested 
their money in t;his concern. I ma.y admit for a moment that thi .. 
House represents the customel'\l of the Indian Railway Company. ~  

8ir, arc ,the mere custonlel'\l, is the mere money, sufficient to run .. 
railway industry? Are not the seven lakhs of people who are working: 
on the Indian Ha.ilways a necessary element for the proper working of 
the Indian }tailwBY Company? 8ir, should not this important element. 
h, the Indian railway industry have a proper place in the management. 
of this industry? I t.herefore hope that when this House decides to set 
Hle House of the Indian Railway e r m~n  in order, they will take 
('are to give sufficient reptesPDtation to tho railway employees who fom} 
& very itnportant and neoeasary element in the management of the InditUl 
Railways. Sir, the Honourable the Commerca Member referred to this 
ocoasion as an  important oecllsion on aocount of the separation of railway 
finance. Sir, I was one of those people who approved of the "idea of 
separation of railway financo but I did so only for the reason that it 
would gi'\"e U8 better opoportuaities of discusting Railway questions 10 
this House. Sir, I am frankly in favour of the State management of 
Indian Railways but if the State is to ma.nage the Indian Ra.ilwa)·s the 
Assembly must have a proper share in the management of the Indum 
~  There is no '!Ipecial merit in the Railways being managed by 
the State if the Rtate is not going to be responsible to the ~e re and 
to the people Qf this country. 1 was, therefore, glad that the separation 
of the railway finance will give \W a grea.t opportunity of di!lcusid.ng our 
RBilwBY Adminil11dHon at. ~ er lenll'th tha.n we used to do formerly. 
Moreover, Sir, I am also very glad that during this year the East lndian 
Railway Company has been taken over by the State and I hope the-
Great. Indian Peninsula RaHway· will also COOle under State maaag61ment 
next year. But, Sir, I would like to say ODe word and it is this. 'l'be 
Grea.t Indian Peninsula and the East Indian Uailways are not the only 
Ra.ilways to he t&ken over by the State. I hope the Government and 
the Legialative Assembly will insist upon every Indian ra.ilway when it" 
f'ootract is over being taken under the e~ ro  of the Sta.te. Not only 
that, but I would like this House to insi.&t that no more privBte com-
panieFl be allowed to be formed in this country for the conduct of any 
raHway in India. The transport industry in this country cannot be 
allowed to be placed in the hands of !'Dy private company. The comfort. 
and convenience and the happiness of the people depend' to a great extent 
upon the transport industry and that industry cannot be allowed to be-
placed in the hands of any private concern. I hope, therefor.e, th& 
.House will insist hereafter that, whenever any railways Bre to be built, 
they will not be built by any private ccltDpany; they will be built by thE' 
State. Sir, I heard a great deal about the management of the Indiall 
Ho.ilwavs Company being ~  on oommercial. lines. Is the present 
managemell.t B commercial management? Sir, if ,the present manage-
ment hRcl been a commeroial management, would they appoint their 
employees on tho principle of race? If there is any department of the-
Government of India. where-people obtain their appointments and job!!' 
on account of their race, it· is the :Railwl1:V Dfpartment. I kDOW, Sir, 
there are many people ~n thil1 HO\l!'1o who dn not· like B reference to 1:hill 
subject but we ca.nnot avoid reference to this matter because the Railway 
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Dephrtment is the one Department where the principle of race plays a great 
part in the selection of the employees .. 

(At this stage Mr. Deput)' President vacated i·he Chair which was taken 
by Mr. President.) 

I knQW, 8:r, Sir Charies Innes found some kind of hereditary fitness in 
some races Jor the railway jobs. I don't know wbether there is' lin)" 
veredit.ary fitness among the people of any race.· Unfortunately, ~  

UailwayDepartment does find hereditary fitness -in the cuse of flome 
people for all jobs on the Hailways. Even t.he Medical ])epartment on 
the Ra.ilways is manned mostly by European officers. Are there no Indian 
doctol'R in India.? But, Sir, the Hailways will not. employ Indittns. 'l'ht'y 
always prefer ro ~ n  1s this a commercial mallagement of your 
Hailways' 

'fhen, Sir, if the Railways had' been managed on aommercial principles 
the Railway Roarrd would have taken the best care. of their most paying 
:Iustomers. The most paying customers of the Indian HailwllYR are the 
third class passpngers. What attention does the Hailway Board give to 
"the comforts of the third class passengers? On t·he contrary, they pay ~ r 

11010 a.ttent.ion, I may say, to the comforts of tIle first nnd second duss 
en~er  Even this year, when the fil'Bt and seeond class truIfic III 

o n~ down. according to the statement of the Honourable the Com mere,. 
Member, he is adding to the first and second class  coaches and when 1t 
comeR to the question of adding to the third elnss coaches he says that 'he 
-cannot build more beca.ulI" they cannot be built in their workshops. But" 

~  the Indian Railways have heen in existence for over 50 yenl'8. 
Could you not build sufficient workshops in the country in order to have 
)'our own carriages and coaches buUt in this country? Every concern 
which is conducted on commercial lines will take care to procure the 
necessary equipment. Not only that. Every great industry takes care to 
'build the subsidiary industries. If you wanted to run your Railways on 
'Commercial ne ~ you ought to have brought into existence the r~  

industria!'! such as tIle industry of building coa.ches. Why did you not do 
ihis during e ~ 80 many vCArs? Rir, you will find' that our railway 
industry is not run on a. con-unercial UOS,:R. We were also told that we 
must look t·o the efficiency of manfLgPmcnt. Sir Purshotamdas 'l'hakurdas 
naR already exposed the efficiency of the railway' management. You are 
m n~ profits !limply be.ensue you have a great monopoly. There are 
no other companie.s ~ compete with you. You can fix any rates you like. 
You have fixed the hIghest rates for the third class paase,nge1'8, who are 
the greatest number of your CllStomers. 

Khan Bahadur W. II. JlulUDally (Sind: Muhammadan Rural): So 
:also for the higher C_Sel. 

JIr. If. II. Joshi: Sir, the rat,es for thp higher classes have beEm 
reduced. 8;r Charles Innes explained to HI; that the r n ~ e on which 
he reduced those rates was what the traffic will bear. Supposing the 
tirst and second class passengers cannot. pRy the cost of their traveUillg 
Bnd t:hat the cost of their travelling ill so high t,nlbt. the traffic cannot bear 
it. The only n~ t.hnt 8 ~oo  commE'rcialman will do is to stop that 
trllftic ait<>gether. If e~o  clnssRnd first ~  passengers /I,l'o not 
willing to pay the cost or-their travelling, a. good cQnunercial man will stop 

~  traffic. He will say ... You wtlnt to trBvc,1 fir!lt Ilnd second elMs; you • 
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are not willing to pay; I cannot give you the kind of accqmmodation you 
want ". But, Sir, that principle has nevur found a. placo in Sir Oha.rles 
Innes' book. 

The Honourable Sir Oharl. Innes: Nor on any rr.Ulway in the world, Sir. 

Mr. If. M. JOIh1: Sir, it is no comfort to the peo,ple of this country 
that all over the world the rich men exploit the poor people. 

Sir, I only wish to say one wo,rd as to the fonn of the Budget. ThQ 
present Budget gives a. greater nwnber o£ details than was given previously. 
Tout I would like the Honourable the Commerce Member to prescnt hill. 
Budget in a way that his shareholders and his customers would unde1'8iand 
vory clearly. 1 do not say that all the Members of the Assembly do not 
understand the whole of the Budget. But I am one of the few Members· 
,,"ho do not understand E'veryihiug in this Budget and I feel, Sir, there 
will be many shareholders of this company, there will be many customers. 
ot this company. who cannot understand the whole Budget. I would, 
therefore, request the Honourable the Commerce Mem,ber to present his 
Budget in such a form that all the people in the country may understand 
it. Let the Budget contain ,full explanations, so that every one in the 
~o n r  will understand why you are making the demands which you are-
}-lacing before this Assembly. I will give you one or two instances. Sir 
"Charles Innes is asking for a certain number of wagons. But I do not 
find in the Budget or in the report of tho Standing Finance Committee· 
why these wagQns are necessary. Has your traffic increased to such an 
extent that. you want more wagons? If Sir Charles Innes bad given us. 
some figures stating what the wagons of the Indians Railways used, tOo 
carry. say two years or five years back or 10 yean back, and what they 
are expected to carry to-day, I could have understood that there was a 
need for ~  wagons fOor whioh he is making provision. 'I'hen, Sir, 1 
would like Sir Charles' Inn68 , j,f he wants to convince this HOouse and the-
rountry that his management is effioient, to give some comparative figures 
from other countries. I have heard it several times ststed that. the great 
trouble with the Indian Railways is the want ot pl'OJler distribution of their 
,ugons, or that the wagons do not give yOoU the same work which the 
wagons in other countries give. Sir, I do not know how far this statement 
is true, but I WOouid like Sir Charles Innes tQ prove to this House whether 
his management is efficient or not by placing before this House compara-
. tive figures from other oountries. '. 

Sir, I do not wish to .. peak more on this subjeot. As I have said, there 
are mllony QPportunities before us during this week of speaking, but I would 
like to say to this House only one word. Although we may desire to place 
our Hailways on a oommercial basis, let us not make a great profit out of 
this concern. Let the object ot securing the comfort and the oonvenience 
co' the people of this country be our sole aim in the management of our 
l'ailway&. 

Kr. .1'amnadal M. Mehta (Bombay Northern' Division: Non-Muham-
madan Hural): Sir, I offer my sincere congratulations to the Honourable 
Sir Charles Innes and his colleagues on the very lucid and illuminating' 
st8tements which they have presented tQ this House. Sir, the separation 
of railwa.y finance ,from the general finances of the oountry is a landmark 
in the history of railway administration in this oountry and I venture t() 
l'E'licve that it that separation is-honestly followed up on both sides, by the: 

• 
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Assembly as well as by the Governm~n  it will very soon become the 
Magna Charta of the Indian Railways. Sir, there is no doubt that WEt 
have had to work in· the Railway Standing Finance Committee under great 
pressure. Papers were ~ n at us in such rapid succession that before 
\Hl had tin=shed with one pile of papers, two more came in and altogether 
we got more than we had bargained for. All the sorne, I wish for mar'} 
and more of that. I hope that we will have more frequent meetings of the 
Hailway Standing Finance Committee independently of the meetings or 
t,he Legislature, if necessary" and not necessarily in Delhi or Simla but 
\\ herevcr the Members of the Ua.Hway Board an,d the Honourable tho. 
CommorctJ M;ember consider necessary. (A Voice: " Bombay? ") Not 

~ e r  Bombay. It may be in Madras. # 

Sir, reference has been made by so many Honourable Members to the 
Analogy of the Railway Member being the Chainnan af the Board of reo~ 

tors and speaking in that capacity while making his budget statement. 
No doubt, Sir, that as the ideal at which we all aim, t,hat is the ideal re· 
commended by the Acworth Co,rnmittee; at the same time I must remind 
the Honourable Sir Charles Innes that before he aspires really to becom9 
what he' ought to be, namely, tue Chainnan of the Board of Directors, he 
must not forget the Secretary of State for India. He is at the presen' 
time counting "Without his host-the Secretary 'of State who is s1l:n on~ 
trolling nis destiny and the destinies 01 the Indian Railway Administration. 
And unless the Railway Administration is liberated from the trammels of 
the Secretary of State, this so-oalled chainnanship will not materialisG' 
e.nd this House will not become a. board of directors or a body of share-
ho.lders. Therefore, it behoves Government· immediately to take action in 
the matter of liberating the Railway Board, t,he Railway Administration 
and the railway polioies from that grea.t .functionary, the Secretary of State. 
That was recommended by the Acworth Committee nearly 81 years ago 
!loud I do not understand why 'no substantial _teps have 80 far been taken 
in that matter. That ought to be the immediate thing. In fact, your 
(ommercialil;lation will not become an aocomplished fact unless the Rail-
way Board has become an independent entity subject to the control of thi. 
House only and to nobody else's. . 

Sir, i think my IJonourable friend. Sir Campbell Rhodes, referred tOo 
the New South Wales Railway Commission in his speech. ' There t.hey had 
recently an inquiry similar to the one we had aome years ago. The com-
mission's recommendations are practically the same &8 we have had from 
the Acwqrth Committee. The Commissioners there recommend oompletEl' 
".-lion of the RaHwav filllUlce from tho (teners) 1inllnceR of the CoulltTV; 

they say that the Railway Boa.rd should be,JJ. wholly independent entity, 
with statutory investment in them of the railway administration and also 
the powers to raise loanl independently of the Government subject. of 
coune, tQ statutory control. Sir, we must get to that poRiflion here, but 
how can we have that unless and unl.il we have first of aJl got rid of th" 
Secretary of State'll control? Therefore, I urge that the first step that 
1;\'ill leBd to real commercialifmtion should be that the Ra.ilway Board mUF;t 
be the mistresR of its own house. To-day it il not, and until it a.ttains to 
t,hat position I do not think that the Railwa.y member will become the 
chaine an of the Board Rnd the separation of railway finance will not lead 
us much fllrlher towards, oomrneroioJisation. 
Then, Sir, 6 great deal has been said about the independence of the 

Agent. I think it is no use quatrelling over how much power he mUll 
l'ave and how much he must not have. The ideal has been laid down 

• • 
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~er  olearly and pl'Operly by the Acworth. Committee. I think it is im-
poSSoible for this House to exercise n~ metieulo,us oontrol over the Agent if 
real commereialisab:on is to materialise-it is imp08sibMmuch as we should 
like it. We should devise other means to have the Agents working pIU-
perly in the manner we want, but fQi-this House in open session to deal 
'with petty matters of detail in individual ra;:}way adnunistratioD81 would 
hecome impossible. At the same time the Acworth Committee have clearl:or 
indicated that in large matters of poliey aDd finance this House must 
l"emain the master Rnd I think that is a clear line of demarcation as wiss 
0 .. it ill necessary. We must stop at that and for any further control of 

~ the Agents we must have the Standing nail way Finance Committee, the 
various Railway ~ or  Councils and  any other machinery that we think 
J. roper to devise; but for this House to go into detaiUs wQuld reduce the 
whole thing to I:I.n absurdit.y and dela.y the oonsideration of more vital 
"roblems. 

I no,w come to the form of the Budget, Although we have got ample 
material 1 must say that in the fonn in whioh it is presented it has not 
ceen possible for us to appreciate at their true vaiull the results of the 
working of individual railways. We do not know whether a. p,rticular 
line ha,; become a drag on the whole Railway Administration. whether the 
profits of one hne are being reaJly utilised by another; but as the Honour-
able 8:r Charles Innes has said that the 'fonn in which the present Budget 
is presented is not necessarily final and that the whole question is still 
open, I will not dwell upon it' at length. ,It would be worth while later on 
in the course qf the year to consider whether it is not possible for us to 
<levis6 some different method whereby each !individual railway administra-
tion could come under a proper searchlight and we could have a much 
closer scrutiny of their working and financial results. You will find that 
t<xcept in the case of the Bombay, Baroda. and Central India Railway. 
the Burma Railway, the East Indian Railway, the Madras 8.lld Southern 
Mahratta Railway and the South Indlan, Railway, it is doubtful whether 
My other railwa.y at all brings to us the 5i per cent. which the Inchcapc 
Committee recommended. In fact they do  not. 'I'hese are the only fiva 
ra;ilways which pay, others do not pay their percentage and therefore it i. 
clear that the ideal which has been laid before us' by the lnchcape Com· 
nlittee of a 6\ per cent. retum is not heing reaJ:lsed in the large majority 
cJ· railway administrationo;J, It is therefore absolutely necessary iihat thesll 
railways should come under a closer scrutiny of thiR House and that can 
<'nly be done if the demands .for grants are presented in a Bomewhat differ· 
('nt fashion than they a1'''' here. Here the demands for all the l'a;lwaye 
~re lumped o~e er although separate books give us ample material to 
find out which administl'1ltion is not paying That., S:r, is my suggestion 
I18 regards the fonn in whieh the demands should be put forward. 

Then, the other day the Honourable tIle, Finance Member warned us 
against making a raid on the sinking fund. I would inform the House of 
the numerous raids on revenue which the Railway Department is making 
and then i:t will appear how extraordinarily extravagant and wasteful the 
administration Rtill continues and how extremely burdensome, almost rui-
nous, are the rates and fares which we have to pay. I 811'1 afraid the re-
eommendations of the Inchcape Committee Bnd the caution given by the 
Acworth Committee !,re already forgotten by the Railway Board and they 
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have begun to feel no neoessity for either eoonomy or retrencbmmt. I am 
:afraid also that this Assembly itself is inspired by a spirit of •• grab " in 
,getting Hs. 6 crores and 30 lakhs from the Hailway Department. In New 
,Sout.h Wa.les, to which I have referred, whalt is it that the general revenues 
.get from the railway administration? Nothing. Here the House insillted 
<>n getting first 1 per cent., then in addition one-fifth of ,the surplus profits 
and then again one-third of the reserves over 8 crores. I think no usurer 
.ever exacted more from his victim than this Assembly has in 8 spirit of 
.gmb, though it hall forgotten that in doing so it is only penalising the 
traveller and the trader. Much lip ~ m  was paid to the desirability 
·of cheap transport. Many said that it was wrong to tax transport, that a 
tax on transport was vicious, and yet the Assembly forgot tha.t they could 
not get thelle 6 crores and 40 lakhs this year and 7 crores and 88 lakhs next 
'ycar unless the railway w.iministrations oontinued to levy the higher fares 
and rates. That is not commercialisat.ion. In New South Wales the rail-
ways and tramways .. e .. eo worked Ilond managed that the gross receipts 
:.fIhall not be more than sufficient :to cover the working expenses, reserves 
and interest on capital including sinking funds "; in the event of sny 
:!Jurplus it is devoted to the reduction of rates and fares, IIIDd in csse of 
.a deficit rates Bnd fares are n re~e  So tha.t according to the latest 
authorita.tive view these 6 crores and 40 lakhs should have been used' 
~n re  and exclusively for the reduction of rates and fares; we, however, 
make a gift of them to the general revenue. Thie, however, is not the 
.only burden which the Railway revenues bear. We are constructing new 
lines and we are having huge capital expenditure for rehabilitation. This 
.yesr both combined are likely to be 33 eroles. Now, Sir, these new lines 
-can begin to pay only after they are finished. In the meantime interest 
runs on capitaL Enlarging of the yards, the building of bridges with 
e v e~ girders and such other rehabilitation processes also require capital 

0( ~ en re which again can become paying, if at all, after the whole 
thing is finished. In the meantime :the interest on all these 80 crores 
must be paid and that for several yean. And thie is, unless I am mistukf'n, 
ibeing paid from revenue, so that you are every year paying out of revenue 
interest on nearly 80 Morel or 20 crores or whatever the annual capital 
·expendi.ture. This is unjust and what is worse we are not getting. owing 
to such methods, a correct perspective as to whether the new construction 
or new rehabilitation is really paJing or not. You cannot judge of these 
new constructions and rehabililtation schemes in their true perspective 
'Unless the whole interest on these new constructions and rehabilitation 
programme is paid out of capital, until they are complet,ed. 
During the in.terval the whole interest on them must be bome ~  capital 
Otherwise you never get a correct perspective as .to thl'ir financial success 
or otherwise. This ~ e r  taking the interest at 5t per cent.. if 32 croleS 
are spen·t on capital programme we will nearly payout of r('vcnue all much 
as 170 lakhs, not for any purpose of railway working hut for schemes 
which are still under contemplation Imd under construl'tion. Then. Sir, 
nea.rly two cmres of rupees are being paid out of revenue on pRo.nllent of 
capital annuities though they are paid out of the 6 crores and 40 lnkhs t;hat 
we pay to the general revenues. Then 47 lakhs of rupees arp paid towards 
sinking fund agBin from the general finRnl'eS out, of 6 crores 40 Illkhs. '1'hen 
land subsidy and survey again should not be charged to revenu? They 
should be charge!!. to capitB1. To each scheme. when the tcheme 18 ready, 
the cost of the survey of that scheme. must be charged. Similarly land. 
It aBould not be a burden on the revenues of the year. Why should 

• 
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schemes which wili materialise five years hence be charged to the revenues: 
of the Uailways? 'I'hen, Sir, the automatic couplers are really a bettennent 
of Ithe present method of coupling. They are in a sense rehabilitation or 
bettennent and must be charged to capital and not to revenue. Similarly,. 
you have to take 18 crores of surplus stores which cannot be used, und 
llltertlst runs on these 18 crores or 17 crores and 50 lakhs. That is one 
crore. '1'hen, Sir, you are writing down the value of the stores in the 
. current year by 80 lakhs. That again is a charge on Hailway revenues. 
Then, Sir, losses on individual railways are again charged to the revenues 
of the year. I do not know what they come to but there are losses even 
this year on some railways. They do not pay 5! per cent. Then, Sir, 
there are the charges from !the Secretary of State in the fonn of 37 lakhs: 
of rupees for the Lee Commiuion rf'commendations. This is not com-
mercialisation. The other day my friend Mr. Sim very rightly quoted 
from me that we should not increase the remunerafton of our employees 
on the recommendation of any omm~ ee  He forgot that he was proving 
too much and that the very next day he would he doing what he wall 
protesting against. In this way on a mere haphazard calculation I find 
that we have Ito payout of Railway revenues this year nearly 10 crores' 
of rupees in addition to what those revenues could he e m ~ r e  

with exclusive of the 6 crores· and 80 lakhs to the general revenues. AI> 
that in !this single year Railway revenues will bear 16 crores and 30 lakhs. 
of r~ er burden -than you can legitim&tely charge to them. After that 
I cannot wonder that :the rates and fares must be where thev are, nor am 
I astonished at the absolute want of human conditions in third class-
travelling. This is certainly not commercialisation in any sense of the· 
term. .This is not State management in any sens.eof the term. We· 
will have to exercise greater vigilance in .this matter so that we eRn get 
at the bottom of this mischief which improperly charges to revenue 10' 
crores every year bes1des the contribution to the general exchequer. Not. 
one of these items could be regarded as a proper charge on revenue, 
and if you still pay them out of revenues, you cannot help submitting the-
third class traveller to inhuman conditions and charging rates on tradA' 
and travel which are impossible on any economic competitive basis. That,. 
Sir, is my comment on the question whether we are really having any' 
commercial management so far, although that is our ideal. Then, Sir,. 
thers is another thing on which I W&Ilt to speak. J think Sir Charles InneR" 
will agree with me that the present method of showing the accounts of 
purchases of stores made in this countr:v and in England is not. only not 
so.tisfact.ory but it is amusing and ridiculous. If you have purchased 
15 crores worth of stores in England you are now showing in your accountS' 
10 crores as spent in England and 5 crores as loss on exchange in India. 
As a ma.tter of fact you have paid 15 crores toO English manufactUr81'R. 
Still on the 28. ratio you show 10 crores as havinjOl' been spent in England 
IIond /) crores in India. as loss on e n~e  Not onlv that but the customS' 
dutv is charged as expenditure incurred on the purchase ·of storl's in India. 
In . this manner expenditure which is reaUychargeable to foreign pur-
chaseR is debited to the Indian stores purchases and it is made to appear 
that enonnOllS amounts have been purchased in India whereas 'as a matter 
of fact they are on account of purchases made in En'l'land. Here is a 
~ n e ~e  in Annexure B to the Memorandum which' accompanies the-
Ra.i1wav ~e  and you find that 10 Cl'Ol"eS is shown as havinll been 
spent ~n stores purchased in England and 8 crores 59 lakhs 8S 108s Oll 
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e n ~  and one croro 47 ~  as Indian charges on English stores. 
These r ~  ought to be shown against English purchases, Still thlly 
are shown as if purcha.sed in India. 1'herefore 1 think the form of show· 
ing these charges is entirely misleading and shoulq., be changed. It is 
not right that the Government should publish a form which is so grossly 
misleading. • 
'1'hen, Sir, the IBst word which I want to say on tho Budget is th"' 

the stores purchases and other rehabilitation expenses are being done in a 
manner which the Government will admit are not in accordance with the 
lines laid down by the Assembly when sanctioning 150 crores for Railwa.y 
rehabilitation. Paramount oonsideration was to be given to the couIlOl"/; 
of third class passengers aud it was also promised that as large a portion of 
it as possible would be spent in India and that encouragement would be 
given to the establishment of railway industries in India. I do not think. 
they have carried out this prol11iRe entirely or even substantially. And 
u.lthOligh I do not Hay that these enormous crores were obtained on false 
j)retencHs, I do say that the reprt!sentations on which this money' was· 
obtained are not being proI)erly carried out. The locomotive ifldustry hu. 
become a matter of remote possibility so far 8S this country is conoerned. 
You cannot have a locomotive industry in this country for years to ooma 
and yet 30 crores out of that 150 croreB were certainly sanctioned becausEt 
of the locomotive industry which it was hoped would be built up in this. 
country. Similarly, the third class passengers were to figure. very largely 
in ~ mutter of the expenditure of that 160 croN'S: but it has dwindled 
down to a very  very small proportion and the most curious pa.rt of it, aB· 
my friend Mr. Sims explained to me the other day, is that th-ey have really 
provided only 32 lakhs for third class passengers and they are making' 
a show of having provided 174 lakhs inclusive of the amounts for more· 
coacheR for third cla8s passengers. But unless they show at the same 
time that these additional coaches are meant for the existing rmlways and' 
r,ot for the new construction, they cannot eay that they are meant fol'" 

~ comfort of third class passengers. . That will simply increase the extent 
of the present ·discomfort. Overcrowding instead of being confined to the 
existing railways will be multiplied anderlended to the areas where new 
railway construction takes place. Where does the comfort of third c1uss. 
passe1J.gers come in? Merely providing third CIBSS coaches on p.ew cons· 
truction cannot be said to he mpney Rpent on the comfort of third ClRSS 

~ en er  I think it is certaiqly not reasonable to show 174 lakhs for 
third olass passtmgers' cqmfort. And then B or 4 lakhs or a similar sum is: 
shown for raising of platfonns. Where is the comfort of third clBSl 
passengers as such when you raise the platforms? That is of comfort to 
all classes of passengers. It is of Mmfort to goods also. How can you 
show that as money spent for t.he oomfort of third class passengers r 
Similarly-Indian refreshments. That is not t.hird clas!:!. Indian refresh· 
ment rooms will be used by Indilms ,,·ho are travelling first, second and 
intermediate cluss. Whyedo you show all this 'expenditure as if you are' 
incurring' it for the bpnefit of t,h" third class passengers when as a matter 
of fact it is for the comJfort of all classes of passengC1'8? Arhl, If vou examine' 
the position in this light, you will find that t,he third class pMsenger has 
not been getting even 8 modicum of what you promised when you wanted 
the 150 crores. Therefore you muse put a spurt on your activities on' 
behalf of thhti class passp.ngf'.r8 if you are to justify ~ r claim, because 
YOIl hllve obtained 150 crorp.9 on the representation that .the comfort of 
the third class passengers WBS to be your paramount. consideration. 

• 
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Sir, 1 have finished. I think, Sir, that Sir Charles Innes should realize 
the full weight of responsibility which ia on him in this matter, becauBe 
he has been in charge of this whole matter throughout. You will remember, 

• tiir, ,that the Acworth Committee said that the Hailway Member must be 
a capable administrator, a. parliamentarian Bnd a railway expert. (The 
Honourable Sir Cha:rLe. Inne.: "No, not· & railw"y expert. ") Yes, look uL 
page 39. 'fhey say if a man could be found who had the qualificatiolls of 
a ca.pable administrator, & parliamentarian and railway expert he would 
be an ideal selection for the post. (The Honourable Bir OhaTlel ITUwa: 
.. Head 011, read on. ") 1 have read it. It is said, Sir, that it is impossible 
to get such a man. Hut I say that we have almost got one.  I was going 
to say that all those three qualities are very nearly happily combined in 
.sir Charles Innes,-if he would only realize ... he full weight of his respon-
sibility. All the promises of GOvermnent are materializing very slowly, 
in some cases not at all. And further he will be doing right by the 
coulitry if 116 will not promise to an English audience or to an econumic 
conference -that 95 per cent. of the purchases outside India . 
(The 'Honourable Bir Gharle. Inn6l: "Pardon me, I made a sta.tement r.f 
-fact, no promises. ") 'I.'hen, Sir, as a statement of fact it is most deplorable; 
and although I cannot blame him, I should urge that he should minimise ~ 

as much as pOll8ible and see that the 95 per cent. ill reduced to 5 per cent. 
and eventually to zero. 

IIr. BipLD OhaDdr& P&l(Calcutta: Non-Muh&nlmadan Urban): Sir, I 
want to join my tribute of on r ~on ~ the Honourable Itailway Member 
for the exceedi.ngly capable and lucid statement which he has placed before 
us. 'fhtl statement on account of its lucidity and the very elear,-some 
will perhaps say also very clever-arrangement of facts and figures, that 
he has placed before us has lnade it possible even for the mere layman to 
think on this v.ery complex technical question intelligently and have hill 
.say on it. 'l'here have been two views current in this country in regard to 
railway policy and railway administration. One view is almost universally 
llElld by the official and the non-official European oommunity, the view, 
nmely, that railway extension is an unmixed blessing to the people of this 
country. There has been an opposite view held by BOme of our bea:;t 
.educated and tlven most· representative public Ulell that these railways are 
an evil. 'l'hey increase the burden on t.he tax-payer; they deprive us of the 
.advantages of the primitive simplicity of our own culture and civilization. 
(A Voice:" No.") Yes, tiir. 1 will not nUDle names. You know: there are 
~ o e who are ligainRt railways altogether, who want to go baek to the 
(lId days when we drove in state in our bullock oarts. (Po.ndit Bho.mlal 
Nehru: .. Are you one of them?") I am not talking of myself. 1 Qlll 
talking of two v ~  'I.'here have been two views. There are people who 
do not like the rapid extension of railways which some of us here, the new 
n ~ r  ure anxious to have. The tbing ~ this, Sir, tha.t if you go 
to My village which had not. the privilege of R railway say 10 or 15 years 
blWk, and if vou ask the poor villager there if he likes the new railway, as 
J have asked" them sometimes, the answer w.:u be, .. No, sir, because these 
r ~  mo.ke life difficult for UB. They take away the things which we 
produCe to dist.ant p,a.rts, starving the local population." (Po.ndit Bho.mlaZ 
Nehru: "No, no.') You lnsy shout "No, no", but neither-the volume of 
your shout nor the bulk of ome n~ else will help. Now this is the 
view of tabe villagers. (A YOiCD: "No.") One gentleman, a zemindar 
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from my part of the country who knows his village very intimately, told 
me only this morning in the corridor of the House that that was a fact, 
that pt.lople in the rural areas did not quite appreciate the great advantage .. 
of modern railways that these made for increllolle in the cost of living. He 
that Q8 it may, the fact is absolutely incontrovertible that the railways 
were first introduced with a two-fold purpose. One purpose was to tighten 
the political domina.tion of our masters on ~e country and for strategical 
motives. 'rhe first railway, th(l Eo.st Indian Uailway, W88 opened in 1855. 
juat a few year. be'fore the mutiny, if I remember aright. (An 'Honour-
able Me ",ber : "It was in Bombay. ") We had the first railway in Bengal 
in 1855, and after the Mutiny railway extension went up by leaps and 
bounds. l'here is this view. I do not entirely support it. I do no. 
criticize it here; this is not t.he place nor the occasion to do so, but I 
think it my duty to place before this House' and the Uailway Administra-
tion these two views, namely, one view which IiUpports the extension of' 
railways in all direct.ions-all posliible extensions of railways-and there 
is another view which I!Omewhat differs from this policy, which does noi 
actua.lly favour this policy. Now, we have in this year proposals for 
extensions. I do not take exception personally, and I think few persons. 
here in this Assembly or outside will be able to take exception to these-
extensions., because they almost in every case go to the mining districts 
with a view to explore the mining resources of the country, but when 
they go to the agricultural areas IUld they draw away the agricultural' 
produce and send it out of the r.ountry, there are people who certainly 
object to that process of exploitlltion. Now, Sir, the second thing is this. 
In this context we are reminded by Sir Charles Innes that India with a. 
popula.tion of. 800 millions has got 88,000 miles of railway. Contrast 
England, he S8YS, with its 50,000 miles and the United States of America 
with its 250,000 miles. Now these comparisons are rsther risky. When 
I am asked to compare the railway extensions in England BIld United 
States on the one side and India on the ot.her, I feel 8 little nervoutr 
lest 1 should be tempted to be eflrried off my fpet and forget actualities. 
Now railway extension is If\gitimnte where it follows the development of 
commerce and induRtry; Rnd when he places the mileage of railways in 
n~ n  or in the Unitf'd Stat,eR side by side with the mileage of railways 
in India, I expect Sir Charles InneR to give me the figures of the trade and 
oommeree and the incidence per head of the trade and commerce of 
England fJnd of this country. Refening to these figures, what do we 
find? ThEl tot,.l volume of tho trade of England, export and import, for 
thA last yenr for which we have tho figureR, ~  came up to 1,988 million!' 
as complir .. d with 602 million A-the tot "I value of exports find importA of 
India. N( w 602 millions is the total value of our trade, as compared to 
1,983 millions, the tot.al vahle of t,he tradE\ of Great BritA,in! I t,hink t,hat 
ought, to be t,hp mORSl1r(,· of our railway pxtenston. And whRt do we find 7 
/SO,OOO on 0110 side Bnd 88,000 on the oth!'r. Why. it o ~ o hBVP he!'n 
nntio!' nonnal Mnditionl'l only ]1),000 mileR, not R8.00fl. But T will not 
!ahn1Jr that. point. We have to t.Rkp. flWtFl RI'I they arf'. Onr railWAY 
aaministral ion hAA got a past hi#ltory: for whRt.ever reasons it m ~  hp. t,ho 
n,,,lLwavs nave come and they hAve (lome to ~ and our duty is to mske' 
the beSt of thi8 new ~v em  And how can we do so? That is the-
next point, Rnd this lead!! 111'1 to the Tlolicy of railw"v expllnsion. I think 
as lOll'! as Hie (lovpmment. "1'8 ~  by OM ~on r on only, nnme ~  
i:,1 tlevelon the !'('sources of the country where th.ere is an actual neP.d for 
this develo],ment, not for' exploitllloinn hut for development purposf'l!. lhst 
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is all right. If you 1rlWt railways,  you BlUst have them-just &s we have 
in the list of new lines a certain railway which is wanted to develop the 
m n~e ore industry. We have also the other class of line to which 
my Honourable friend, Sir Campbell Uhodes, referred, namely, that which 
is wanted for the development of the VizagapatlUn Harbour. Now theBe 
Ilfe linftB which are absolutely ~  and the Government ought to spend 
as much money a.s may be legitimately necessary for t.he development of 
these lines. 'rhere may be other lines of this kind also. In my own 
native district of Sylhet I find there is going to be a new line from Kllrimganj 
to tht' Bangui e~  Now that also, from actual circumstances we know 
is justified because it will open up a tract of country which needs good 
rc,oos for the' carriage of an already existing industry, namely, the new tell 
industry in the valtey. 'l'hese are a,ctulli justifications for thcse lines. 
'There rnR" be othe,.lines also. I do not want to enter into details of new 
o on r ~n hut whBt I want to insist. upon is this, that no new railways 
:shall be built except where there is IIctually a demand in' the new and 
increasing trade of the locality concemed. Where there is no lIuch demand, 
'new lines ought not to be n er ~n  

Now with regllrl'd to the other items. I am glad, I am th'ankfuI, for 
the sympathetic manner in which Sir Cllllrles Innes e ~ of Indianisation. 
1 am thankful, Sir, when he says that Indians must have a chance. Give 
him a chance. Give him a chanco, this is what I want, but what I find 
here is this, and this is rat,her suspicious. Now looking ~ o the figures, 
what do we find? In the firat place, the classification is rather curious. I 
find in Annexure A in the Explauatory Memorandum that these l'ailway 
officials are divided. into four classes: Europeans, Anglo.Indians, Muslims 
and non· Muslims-men, women and olergymen, Hir 1 (The Honourable 
.Bir Ballil Blaoloott: .. Who are the clergymen? ") Why, Sir, do you 
divide Muslims from non-Muslims? We already sufter from division, but 
why do you seek to drive 8 wedge between one Indian community 
.and another, and divide UR in a matter like this? So far as 
the railway service is concerned, there ought to be no uivision as between 
.one Indian and another. In other services also there ought not, to be any • 
such division. If there is any division insisted 1:lpon by any particular 
community, it may have it, we may be left to fight it out amongst our-
selves, but why should Government, why should a ~ r men  of the 
Government, try to create this feeling that' there are some Muslims and 
non-Muslims hankering for the loaves and fishes of Sir Charles Innes's 
Department? Now looking into the figures, what do we find? In t.he 
Agency Department, the Europeans I find have a.n addition of 3S, from 
1928-24; Anglo-Indians, an addition of 8, and then Muslims and non-
Muslims together, an addition of 18. ,88, 8 and 18-this is the ratio of 
increase in th! Indianization with regard to Ithe highest Department of the 
Railway, the Agellcy Department. Coming next to the Engineering 
Department, there is 'no increase, it is all' decrease. I think it seems that 
with the extt'.Dsion of Railways, we want less engineers I There is' a 
.decrease <\f 1 in the European, 5 in the Anglo-Indian, ~  19 among Indians, 
Muslims and non-Muslims. Now coming to the 'I'raffic Department there 
is a decrease of 10 Europeans and S Anglo-Indi&lls and an addition of 
'Muslims and non-Muslims combined of 2. Coming to the,Locomotive and 
Carriage and, Wagon Department, there is a decrease of 22 in the European 
branch, an addition of 2 b1 the Anglo-Indian and an addition of 6 in the 
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Muslim and non-Muslim combined. In the Stores Department an addition 
4. P I[ of 6 in the European service. and II decre&IJc of 3 in the Anglo-
.. Indian and the Muslim and -non-Muslim. -In the other depart-

ments there is an additiotl of 14 in the Muslim and non-Muslim oategory 
.and a deorease of9 in the other two. In the total what do I nnd? There ~ 
.8 decrease of 2 in the European services, there is a. decre88e of 6 in the Anglo-
-India.n services, there is an addition of 80 in the Muslim Bnd non-Muslim . 
.Is thiS, Sir, n proper standard of Indianization? I do not want to raise anv 
~  or communal question here. I accept the Anglo-Indian as an India'n 
in regard to. ~ e matters. India is, his home, India is the place, the 
-only place, which he can look up to as his oWIl--and as the place where 
·he has to. spond his ~ e and whatever savings he might have. And both 
Anglo-Indians and Indians have a common corn plaint against the appropria-
tion of practically Ithe entire service under the railway adrninistration by 
Europeans, and I think instead of making a complaint of the appropriation 
of a large nurnber of ~ e e posts by the Anglo-Indians, we ought to combine 
'Snd join the Anglo-Indians in our protest against the Europeanization and 
-the continued attempt to keep the railway service in the hands of the 
Europeans. . 

No,,', Sir, I have one word to (UAY with regard to the schools and the 
training whicb is want-ed. I find rnention is rnade in this Memorandum and 
'in Sir Charles Innes's speech, or ratluir in the statement rnade in 'the other 
place by the Honourable Mr. Hindley, that :they nre going to open some 
'Schools and a Central School I\t Chandausi. Now, I wantsornet,hing more 
than these schools. In the Chandausi Rchool, we are t·old, an attcrnpt will 
be rnnde to train up those who are alrcad.y in .the rl&ilway service. But 
what we ask is, why should not our young rnen hrought. up in our univer-
-sities and colleges he provided with proper training in the various mecha-
'J1ical and engineering departrnents in your workshops? We have hardly 
got a descent number of engineering colleges in this country. The Bengal 
Engineering College is practically decadend;, and we have got a.n engineer-
ing college at. Roorkee, and a. few engineering colleges here and tllere. But, 
we want more technical colleges. Our people are eraving for manual 
instruct,ion and technical education, but you cannot get technical education 
'and manual training outside real workshops. And where can you have 
workRhopF! ? The workshops /that are controlled by the Government are 
mostly in these railways, and I 8sk the Honourable the Railway Member 
to SPEl to it, if he cannot make provision for the education and training not 
only of the men who are likely to enter the r ~  serviC'e but of !those 
who are likely to seek ernployrnent e ~ ere also m mechanical enginper-
in'" Hncl pleetrical engineering and other brnnches of these technical works in 

~ TIlilw8Y workshops. I hope, Sir, the Honourable the Railway Member 
will consider this hurnble suggestion of mine. 

Finally, Sir, I come to 4\ihe Railway Advisory Cornmittee. Now, we 
'know, Rir, how theRe Railway Advisory C&mmitte'es are formed. It has 
been the tradition with the Government of India that if you want to form 
'any Committee, whether it be a Committee to visit the jails or-for Bome 
otiler purpose vou look up the New Year's Honours List, you look up the 
Visitors' List 'hi. the Government House and then pick out your men. This 
is not the way to select th,e right ~ n  of men .fo.r your Commiltteos. If you 
want real, helplul' Railway AdVISOry Comsl1ttees you ought to choose 
members from among the daily passengers in the diflerent railways, you 
I(j)ught to select members from among men who have an in.timate knowledge 
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of the traffic and the difficulties of the people wbo travel by these railways. 
But you do not do it. I hope the HOllourable the Railway Member wilf 
see to it rtbat in the st'lection of members for the Railway Advisory Board 
oare is taken in the future to have men who have actual experience of these-
things and who have somo influence over the travelling public in the· 
~~  . 

Then, Sir, a word about the passenger traffic. Enough haa been said 
with regard to the improvement of the comforts and conveniences 01.-
third class railway passenger. I am glad and thankful to thi Honourable 
Sir Charles Innes for the small mercies which he promises in regard to-
this matter .. He has promised to give us 30 lakhs, I think, for improving 
the amenities of third class passengers, for the arrangements of w.ter-
supply, waiting sheds, Indian refreshment rooms and so on. I hope ho 
will consider the desirability of attaching Indian refreshment cars to long 
distanee trains just as they have the European refreshment saloons. I 
mentioned on another occasion on the floor of :this House that there are 
IndiRn refreshment cars in the Jodhpur-Bikanel' Railway; so similarly why 
should w£' not have compartments set apart or a carriage set a}lan for-
catering to Indian passenge1'8 in our long distance trains? 

Lastly, Sir, I comE' to the qUMtion of the railw.,. employees. It h .. 
been said that it is the ideal of the railway administration to run the rail-
ways on commercial l:nes, and as my friend Mr. Joshi hM pointed out, 
Ute wisest mlmaging director of any concem ill he who not only l00.ks to 
bis profit but more. tha.n to hi" own profit and the dividend to his share-
holders, who looks to the comforts a.nd contentment of the workmen who 
hring him his profits;, and it ill tho duty of thE! railway adm:niRtration to 
look to the comfort,s ~n  the contentment of .the la.rge body of raHway 
workel'l'l ADd railway. labourers 0.11 over India. We I\re cQming r ~.0 the point which hM already beeR reached by ()ther cOl1nt'l'ies in the 
matter of labour or~ n on  and 'n thl' interests of the rnilway adminis-
tration, 88 rut employer tY. labour, perhap!! t.he largeFit employer of labour 
iT! this country, it iSl necfossary that before the milwRYR trnnRfer th£"ir TJro 
fits t.o their .capitoJ account, they Rhould spend all much RoB is necesf.laty 
-to secure the comforts ",cd contcntment of their own workmen. If thitt 
1<\ done., I think we sholl be n.ble to ClOJlllratnlate oUrRC'lves find congratnln.to 
the Honourable the Railwav Membcr, whether the HonourAoblp Sir Charle!'! 
InnM continues in h:s place next year or nQt.-we hope hfl will not--
hecause rumours ara rife that he is, going to a higher pla.ce. But whatever 
tbll.t may be, we hope the next time he presents his Budget to us, he wiII 
tell us in bis sta.tempnt that not only has he been watchful of the comfort!! 
lind conveniences of the IlR.SSen!ters, not only hilS he been sympathetic t<l 

~e who WA.nt Indianization of the raHway Rervir.cs. hut above aU, he. ~ 

heen sympathetieand more than sympathetic, he bBR been just, to his 
"Own la.bonrel'R Aond workmf!n. 

\ . 
Mr. If. O. Kelkar (Bombay Central DiviRion: ~n mm nn Rural): 

~ r  nl1meroUI!I on~ n  h.a.ve heen bestowed llP01;l the Honourp.blp-
the' Railway Member, n.nd p'erhn.ps be hM dcsprved them. and i do not 
rnldge them to him. His speech conta.ined colQRgal ~r  n/!11reR slleh 
lW would strike -the imagit,ation df lin ominBt'V mAn, Bnd 'from t.hat "oint or 
view path,", hi"-8peech 'has' bean a.n· e ~m  speP.ch. But ~e  
~ ill an ~m n  speeoh or not, it is certainly an epOtlh-making -speech' 
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fWd for tbi. reaeon. It has been a plain business-like lIi1atement and ye' 
he has the honour of introduoing into the adminilltratiou of this oountry 11 
Dew epoch, that is to say, a period which begins with, entirely new oondi-
tlonl f01 one department of administration. That is,. he has made this 
Bouse responsible for quite a new starting point of arrangement. But how 
far is this really a new arrangement? That is the question. And my 
answer to that is thafl, in my opinion, we are certainly out· of the tunnel 
but not yet Qut of the wood. What has certainly been accomplished is 
that the Finance Member on the one hand and the Railway Member on 
the other hand are perhaps quite 88 against each other ;t.heir interlocking 
has been broken. The Finance Member can no longer characterise the 
Railway Member as a high gambler in Railway finance, and on the other 
hand the Railway Member cannot. blame the Finance Member for putting 
aI' exoe.sive OQDtrol' upon hUn and oheoking his extensive ambitions. But 
ill all this what· has the rate-payer gained so far? That is. in my opinion, 
the real question. And though the Finance Member and the Rai.lwa}' 
~ em er have been released from each other's bondage. I think relief yeti 
I'cmains to come to the rote-payer in a larg\J measure. Anyway, it seems 
that we have reached a definite stage, an advanced stage, in the evolu-
tion of the Railway Depnrtment, snd yet, 88 one doctrine of evolution hill> 
it, even this latest stage of development contains vestiges of all the ante-
cedent stages of development through which this department has p88Sed 
1.'he Hailway Mllmber has said that he resembles the chairman of a direc-
torate of shareholders. It is an unmh:ed metaphqr but its merits are 
mixed. It is Il happy metaphor but it mises unhappy associations so fat· 
IlS 1 am concerned I see in him the parallel of a chainnan of a direc-
torate of a Joint stock company, the like 0If which we have seen in p1ent:v 
in Bombay and othel places recently. I dare say that the RaHway Mem 
ber ca.nnot, BB representing Government, dare to face this House and give 
a satisfactory or creditable account of the stewardship of the Railway 
Department if we take a,ll the yea.ra of the Railwa.y Department's life to-
gether. So far a8 the RsilwaJl. Member himself ia concerned, he is no 
doubt the ehainnan of the d1Pectorate, but he driffers from an ordina.ry 
Cha;nnan in many ways. He is not elected. He is appointed by Govenl-
ment. He enjQYs a non-votable salary and a. non-VQtable pension. Even 
if his Railway Company goes to rack and ruin no body can lIue him jn a 
railway oourt, much less oan he' be impeached for his maladministration 
21) a criminal tribunal. The question really is, during the stewardship of 
the Government, as being responsible for the administJ'ation of the Rail-
ways, haa the Indian tax-payer, who is really the ultima.te sharehQlder in 
this company, got any satisfactory return for the money that h8ll been put 
into this business? On that ma.tter I think I can justly claim that the 
shareholder has been kept out ~ a re&8onable or even a fair dividend for 
~ last nearly fifty years. Railways have only recently begun to pay. 
And lin this matter I will quote the testimony of 8 previoufIl Finance 
Member himllelf-I mean Sir William Meyer. He said: 
.. On the otller hand if you take Bir Dinahaw Wacha's metaphor and the people of 

ladia ... aharebolder. in Railway., you have got the faot t.hat the IIhareholder went 
~ o  any dividencla for a long time, because, ... Bir DiDlbaw baa aptly reminded 
tbe Council it was not until after many years that. the Railways began to pay, and the 

re o er~ may quite realOnably claim that they Ihould have lOme reward for their 
pad abatinence. AllO ... ahareholderl might claim in an o~ n  ~e  they ~  
., • It. i. all very wtil for f.outo put part of the profit mto ImprovIng the bU8lDells, 
bUt you must applypirt of It in giving UI dividende.' If t.he Railway Buel.et il ~ 
&0 .,. disturbed for the needs of the General Bud,et, wh1 Ihould the Bailwa1. DOt 
.... a IHd annual contribution to the national e:a:cbeqller OB a seale to .,. eletermined 
.., • ..., a .. :r-raf" 

• 
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A beginning has no ~  been made in· this direotion; but I am one of 
those who think that we are not going as far as we ma.y in that respect; 
Also, I. will here o~e the ~ mon  of a writer who perhaps may be 
eondemned by some of our friends here as an erudite professor. We have 
seell that those of us who are uninfonned of course are no good because we 
are uninfonned, and some othercritio8 who are well·infonned are of eourse 
no good because they arc erudite professors. Pernaps only the ezperts 
may reign and rule in' this House. This writer says: . 

.. There afe· critics of tlie Railway Finance ·in India, who hold that he10re the 
Railways if I India· could· be coYlllidered 011 commercial principles to he a paying concern, 
they must make ·good all the 10ss88, which the State has incurred in the ~  when 
railway receipt. did not Buffice ·00 ml!et even the working expense" or the mterest on 
the Uailways. At thil rate,-which is hy no means unre&8Ol1able from our point of 
view,-'-even the interest .charge is not and canllQt bo Dlet from the so-called railway 
surplus of profits of to-day, Ipt aloDe a proper depreciation fund making up arreara of 
PIA" depreciation provision. ·But e\'en if we drop the question of compound interest 
on the 108ses incurred by the State for making both the aides of this wasteful &8set 
meet in the past; even if we take no account of the mere capital value of these lossel, 
the proulem of railway 1Ina(l(:e still will remain :-Whether the domand of the State 
from thll Railway profits iR fairly calculatAd, when the calculation is based only on 
the pl·esent· earnings after periunctory provision has ueen made for a depreciation 
reserve. The only way to make a sound financial provision ,·for the working of the 
Indian Railways is to cry halt to the programmes for further construction, until all 
the wastage has heen made good from the surplus revenues, until all the expansion and 
developments on the existing lines have been effected from the current profits." 

We know that the· Retrenchment Committee has severely criticised the 
Railway Administration, and we also know that the recommendations of 
the Retrenchment Committee have not been properly carried out. To one 
instanoe of the criticism of the Uetrenchment Committee I would refer 
here·, only to show how far the Railway Board has been worthy of its 
hire. The Retrenchment Committee mentions one instance in. whioh the 
Agent or the 'fraffio Manager of a Compan,.says that repairs and renewals 
upon his particular Railway are not needed for the next 15 or 20 years 
and yet the Railway Board insists that these repairs mu. be done imme-
dis.tely. If that be the fact, then it obviously shows in what spirit the 
RQ-ikvay Board works in the Railway Administration. Well, it has been 
claimed that Railways havc.now begun to be profitable but, as has been 
amply pointed out by previous speakers in this House, it is the increased 
rates and far.es whicli are really responsible for :the small profits that we are 
beginning to receive from the Railways. . 

.. Our Railways, again, are ·still working, and the Railway Boai'd is still 
working, in ,a perfectly unswade8hi spirit. l.'he qther day 1 read an extraet 
from ·a lecture .given by a European to the Assembly some 8 or 4 year. 
~ o in which the lecturer prac.tically· censured· the ;Assembly for over-
jooking the fact ~  ordinary wood for ~ usc of railways, :-oacbeB and 
carriages, was bemg ·unported from .Australla ~  other o ome~  e~e  
'really in India we have an Im;lple variety of all kmds of wood for Immediate 
\Ise. 

Then, . again, the ~  Admin\B.tration iB ~r  in a racial r ~  
It has been JU.l.ld toat .the n o ~ n commumty have got a .klnd .01 
speCial n~ n or ~ e  for ~rv e ~ the ~  I do not ~o  
whf.ther the Ra.ilway Board or the raIlway compa"les h!'vegone· lDto 



-oBNUAL DISCUPlOJf .oN TUB.RAILWAY BUDGBT. 1889 

I>iological researches in the matter, and I do not know on what side they 
have found :tbat instinct or aptitude, whether 011 the paternal or on the 
:maternal side. . 

. It has been said that in me~  and other o~ r e  ~  do not exer • 
.else so much control over the Uallways as we seek to do here. That is per-
haps because their railways are run by private railway companies. But this 
much we do know about the difference betwten America and India; and it 
is this, that the railway rates are sO cheap in America that it is said tba.t 
with one day's wage an American labourer can travel about 8 times as far 
as an Indian labourer can with his one day's wage. Of course there are 
.complaints even in America about the mismanagement of railways, and 
perhaps that sort of complaint you may find all the world over. I was just 
Teading the life of Mr. Ford, the great motor· car maker, and there he says 
in his Chapter on the Railroads: . 

.. The public is dissatisfied becauae· both the pausnger and freight rates are too 
high. The railroad employees are dissatisfied because they May their wages are too low 
.And their hours too long. The owners of the railways are dissatisfied because it il 
claimed that no adequate return ill realized upon the money invellted." 

Now, I quite admit :that nothing can be perfect in this world; and even in 
America railway administration is not as successful as it may be. But, 
.8S I have pointed out just now, there is this difference between railway 
administration in America and railway adminilltration in India that a 
labourer can travel about 8 times as far with one day's wage in America 
as an Indian labourer can with his one day's wage in India. 'rhat is ample 
proof Ithat whatever mismanagement of American railways in other respects 
there may be, they are certainly better managed than the Indian railways 
.at least in one respect. 

Much is made about the control which we seek in this Assembly to 
impose upon the Railway Adminiatration, and reference has already been 
made to the latest Royal Commission Report upon the New South Wales 
D.ailways. But sufficient attention has not been paid to one passage though 
it has already been rend, namely: . 

.. They (i.e., the Railways) should be free from the influence of either party, and 
-When once tile Chief Commissioner is appointed, he should be trusted to carry on his 
duties to the best of hiB ability and in his own way, subject "-(",ark tAele wordl) 
.. solely to the limitation of his powers in regard to rates and farest staff· and other 
matters of defined state ~o  

Does the control that we seek to enforce upon the Railway Administra-
tion in this House really go to any extent beyond these exceptions which 
have been already made in that report? Do we ever go beyond inquiring 
into the powers of the Railway Commissioners in'regard to rates, in regard 
to fares, in regard to staff and qiher m~ er  That wil.l at once show 
tha.t though the report has been q';1oted In favour of provmg that railway 
administration should as far as posslble be free from the control of political 
parties-and I quite appreciate that idea that railway administration should 
be as far as possible free from too much c01lltrol by political parties-still 
I contend that ~ have i.st now touched only the fringe of the control that 
we may legitimately exercise ~ on the Itailway ~ r on  We have 
yet to go a long way in enforcmgour control. MJ,'. 81m has already taken 

. ~ • 
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the opportunity to give us a warning that if we exercise more control over 
the Railway Administratioll, then the Railway Board will not be respon-
sible for running the railways on an economic basis. Here is what he 
aays: 

"  I Ihould like to repeat tut warnilll tbat it any luch polioy as is propOllld in this 
Reaollltion "-(tAi, re/erll to the dliscu"3io'l 0" Ihe Railway Re301utioft the other day)-
.. ill ever adopted, State management is bound to fail and if it dOlI. fail, the failure 
.,ill be Dot because the management wal carried en in the name of the State but 
because your managers were not allowed to manage." • 

Now, I make a present of a return warning to Mr. Sim .that, whatever he 
may say about the improper nature of the control exercised by us upon 
the Railway Administration, we are not to be lightly put otllike that. W. 
shaH continue to enforce all the reasonable control that we can possibly 
commRnd in this House over the Railway Administration, and yet hold 
the administration responsible if the State management goes wrong. I 
give him that warning in all seriousness. It may be said that here in thie 
House we are not experts, and therefore we are not entitled to criticise 
the Railway Administration. But I say in return that it is a wrong notion 
to expect Ithat there could be many experts in this House consisting of 
representatives of different constituencies in the country. You must take 
the situation as you find it. We arE', of course, non-experts bud; I also 
think that if the world were full of experts, the world would not be worth 
living in. We are here all men of common sense, representing certain 
intereAts, endowed with a reasonable average amount of intelligence to 
understand things, and with the will to enforce our responsibilities upon 
oursetves as well as the responsibilities of the officials upon them. It is 
always the habit of the Railway Board and the Railway Administration to 
whittle down every recommendation that is made in criticism of their admi. 
nistration and which goes against their will. We have seen however the 
Retrenchment Committee's recommendations have been whittled down, 
and if people with expert knowledge criticise the administration, then, as 
I just now said, they are run down ill the phrase that they are merc erudite 
professors and not acquainted wtth the practical details of administration. 
But whether we are experts or whether we are not experts, whether we 
are only men of common sense or of learning, I warn the Railway Board 
that we shall never be lacking in tbe enforcement of the proper responsibi. 
lities againat them and while they must bear with us in ill·infonned 
criticism on our part, they must submit to our well·informed criticism . 

• 
1Ir. Kumar BIDm Il.ay (Chittagong and Rajshahi Divisions: Non-

Muhammadan Rural): Sir, managemeDt on commercial lines involves the 
employment' of cheap labour. So long as the administration is not 
thoroughly Indianised tha$ is not possible and no serious attempt seems to 
be made in that direction. Commercial principles involve further the adop-
tion of Ithe lowest possible profit and equickest possible handling of the 
traffic. We have not yet got the Rates Tribunal, nor any appreciable 
reduction of rates and passenger fares. Monopolist concems such &8 

these must therefore be strictly controlled by the popular Legislature. 
~ , ," 

Then comes the e ~n  of the ·prOvision of &. ctepreciatien fund. Here; 
too, we find no pJ'Ovision .is m~e for the nve ~en  of the funcls and DC) 
account is !takeD of the intereet tbate&D 'be ftaliledon it. . .. ~ 
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Much waste of time and money is further caused by the existence of 
difterent gauge systems of railway lines in the country and no proper atten-
~ on seeDlS to be given to the gradual eatablishment of a one gauge system 
and insisting on a unitary system for all new constructions. Another defect 
in the railway administration of the country is Ithat it does not keep in 
view the industrial regeneration of the country which is highly necessary 
for the prosperity of the railway administration as well. 'I'he sole object 
of ;the authorities S6eDlS up till now to have been confineCi to the draining 
away of the agricultural and mineral wealth of the' country to the different 
ports of export and bringing in foreign goods up the country from there. 
The scandalous way in which the coal traffic of the counJtry is being 
managed while other countries 'provide bounties for its transport is proof 
positive of this policy. 

Generally speaking, the interests of Bengal seem altogether to be neg-
lec.ted in the present Budget as far as construction of new lines is concerned, 
although our province h8& shown great improvement in the traffic. At 
regards stores its purchase is based on no p'rinciples.. Reckless purchase. 
are made and then amounts are written oft to the extent of Rs. 18 crore. 
arid you have to incur a further loss of Rs. 50 lakhs for striking off the 
"mount and for selling the stocks at a ]OSB. 
Lands acquired on both sides of the railway tor purposes of earthwork 

almost twice the area of what is actually occupied by the railway lines are 
left useless and waste 8S breeding ground for malaria. Commercial work-
ing involves also the necessity of having a satisfied staff. The higher staff 
of the administration h8s the Lee Commission to look after them, but if you 
ask for a commission for the lower staff that will bring in revolution in the 
country. The heavy loss paid as compensation for goods lost by the rail-
. ways indicates a rotten administration and it is high time that the lower 
staff should be looked after more carefully. • • 

Pandlt Kadan Kohan Kalavlya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): ·Sir, I regret I cannot join my Honourable friendt 
in congratulating the Honourable the Commerce Member on the Budget 
which has been laid before the House. I join the Honourable dihe Com-
merce Member in saying that there should be a policy of railway develop-
ment pursued in this country. He said that it should be a bold policy. I 
should say it should be a sensible policy, but there should be a policy of 
development of Railways. There are two aspects of the eve~o men  of 
railway policy which I should emphasise. One is the manufacture of more 
railway material in this country and the second is a sytttem for the employ-
ment of Indians in the higher grades of the railway service. On those two 
points I do nolt think that the Budget presents a satisfactory aspect. 
Tohe development of the Railways has been largely hampered in the 

past because of the mismanagement which characterised railway adminis-
tration in the earlier years. Of course, I do not hold either the Honourable 
Sir Charles Innes or Mr. Sim or any membE:'r of the Railway Board res-
ponsible for it. I refer to it not with any pleasure but only to show that 
:f railway development has not reached ~ e limit that it should have reached 
by this time the fact is explained by the want of proper management in 
the earlier days. The railway adminisltration has not been a success in 
this country 80 flll'. That is a fact writ large upon the history of Railways 
in India; Why has it been 80? I will not refer to the mismanagement 

• Not. eorricted by t.he Bonou!'&bIe Member. 
• 
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which led to the establishment of railways ,that were obviously not profit-
able. .But what happened in the past and the remote past might be ex-

~e  If there was sufficient care bestowed on dealing with this question 
oven now. As an instance of not very well considered schemes of railway 
management I think it will be difficult to' name one worse than the Assam 
Bengal Railway .. Rs. 18 and odd crores have been spent upon that Rail-
way and yet I' understand it involves an annual loss of Rs. 4Q'lakhs or' 
something like that. Even so, about a year ago about Rs. 87 lakhs were 
provided for being spent upon that Railway. The Assam Bengal Railway 
is not the only instance of a railway_that has not paid. My Honourable-
friend Mr. Rama Aiyangar referred to the other railways. Mr. J amnadaa-
Mehta has mentioned the few railways that have· been paying. The result 
of it all is that ~e people of this country have invested a very large sum 
in the Railways and the Railways have not paid a proper return. Apart 
from this mistake in the selection of railways and the Bltarting of them in 
the initial 41tages,-tpe second and larger reason for the failure of these-
railways has been the absence of Ilny provision in the arrangements of the 
Government of India for manufacturing railway stores to the extent to. 
which they could have been manufactured in this country. A Governmeot 
which has built up extenQive lines of railways should have provided for the· 
manufacture of railwa.y material in this country to a much larger extent 
/than it ·has done, and I submit that, while the Legislature has agreed to· 
Rs. 30 crores being spent every year on the development of Railways, it; 
should be a wise policy even now to consider whether the Government 
should not start another steel and iron works like the Tata Iron and Steel' 
.Works or whether they should not acquire those works and add to them 
sufficiently to be able to get all or most of the railway.material so far as 
they can from those works. I feel, Sir, that. in view of the immense losa:-· 
to which the people of this country ha,re been put in the matter of their 
railways in the past, it is high time that this question was seriously taken 
up nnd considered. Where you are spending Rs. 80 crores a year, 10 or 
15 crores spent on another big iron and steel works will be a matter of 
pure benefit to Government and to the people. I do not see any objeetion 
to such a courso being adopted. 'Vhen the Government of India have 
started this commercial business of railways it cannot be urged that Govern-
ment should not do whatever else is necessary in order to make that busi-
ness successful. It has been stated that the Railways should be run OD 
commercial lines. True, let them be run on commercial lines, but it 
should be a part of the commercial business which Government do in 
Railways that they should manufacture such of their railway material 
here as is' possible. 

The second reason for the failure of the RailwaYIt is the employment ta-
an enormous extent of non-Indians in the management of Railways. I do-
not look at it from the point of view of differences of race. It is not a 
racial question in the sense in whi,ch ~e e o~  are. used ordinarily .• I 
look: at it from the purely economIc pomt of VIew. Here you start rail-
ways in this country 7,000 miles ~  from England. You have o~ raw 
materials in this country out of whIch you can manufacture your raIl'!ay 
ml/oterial. You do not bring out the men to work these .railway mat?ne,ls 
up here. You do not train up men in ~e .country tc;> work e ~ r ~  
materials. On the other hand, for estabbshmg your hnes, for mamtatnlDg-
them, for running them, you import from the highest engineer downwards 
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to the station master in some cases, from' qutside. 'With the'exoeption of 
a small percentage mentioned in' the' Budget all your' engineers are importedt 
and this must entail a. very heavy expenditure. The result of it is obvious. 
The Railwa.ys are such art unprofitable concem, because you have worked 
them on wrong lincs. '!'he expenditure which tht.l Railways have involved 
has been always very heavy. In the Heport of the Inchoape Committee it 
was shown that the working expenses of Railways have increased from 
29'S5 crores in 1918-14 to 67'00 crores which was budgeted for 1922-28. 
Last year the expenses amounted to 68'25 crores and this year you are 
budgeting for 65',79 crores, that is to sa.y, 2* crores more than wail budgeted 
last year. In this increase we find that the carriage and WB!gon expenses 
were exceptionally high, namely, 285 per cent. over the actuale of 1918-14. 
Taking the cost of maintenance and renewals of permanent way per mile 
of single track the expenses in 1922-28 showed largeva.riatiotls on the 
ditlerent railways. For instance, the cost of the Bengal Nagpur ~  WIlS 

Hs. 1,588', whilE! on the Great Indian Peninsula Railway it was Hs, 4,857. 
'rhe variations in the oost for similar work on the different, railways 81'<' 
very marked. . They may to some extent be due to the amount of renewal 
work but surely the cost should not vary so much as the igures in the 
Inchcape ComJPittee's Report show. The Inch cape Committee themselves 
remarked that •• the figures call for investigation and we are not satisfied 
that the present scale of expenditure is essential to the efficient and ssfe 
working of the,Jine. " As in the case of engineering expenses, we find similar 
variations in the average cost of repairs and renewals to locomotives and in 
the average cost for repairs and renewals per vehicle stock. The cost per 
locomotive in 1922-23 was Us. 5,620 on the Bengal Nagpur Railway, 
Rs. 8,686 on the North Western Railway, lls. 9,854 on the Great Indian 
Peninsula Railway. The cost per vehicle in the same year was Rs. 227 
on the East Indian Railway, Rs, 474 on the North Western Railway and 
Rs. 691 on the Bombay, Baroda and Central India Railway. These·varia· 
tions call for 8 searching investigation. In the Tra.ffic Department the 
staff employed on many railways has increased to a much greater extent 
than is juetified by the additional traffic now carried. The Retrenchment 
Committee were of opinion that the retention of a large surplus staff inevit-
ably lowers efficiency and that the statl ought to be reduced to the level 
neceSf>ary to meet current requirements. Government publish no details 
of th", cost of the subordinatE! staff or of the workmen. Yet it can be shown 
that the number of Buperior officers in all departments of the StBte Railway 
worked both by the companies and by the ~ e has been unnecessarily 
increased during recent years, and calls for a special reduction both in the 
number of officers and in their salaries. 'I'he Railway BoaM's Administra-
tion Report for 1920·21 sbowed that of the total working (>xppnsell of the 
State Railways .amonnting to 60·29 croreR, Rs. 20'68 crores or 
«'41S per cent. were on railway statl. This indeed was a high percentage. 
Comparing the list of superior officers of the 11 principal railways for t,he 
year 1912 with that for 1922 there is an increase of 24 per cent. in the 
Dumber and 61S per cent. in their solaries. In paragraph 7, pa/?A 31, of 
the Bame Administration Report the Railway BORrd admitted that t.he 
claims of bett,er pnid officers were lASS urgent, yet larlZe increases to the 
salaries of alI officers were allowed from ] 919 even hevond the recom-
mendntions of the 'Public Services Commission of 1914, The total expenses 
on thl' wh01e etaff were nearly doubled Rinee lQt3-14. The need for 
n n~ t,he number of Sl1T'erior officers has not been expla.ined. It is 
not justified by the Bmnll increase in the open mileage which waR ten per 
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cent. only. The figures for 1922-28 
1912 are as follows: 

1922-'l'obal number of officen 

HH2-Total number of officers 

1922-Total amount of salaries 

1912-Total amount of saJaries 

192'.l-Average salary 

1912-A",erage salary 

Peroentage of inorelWes:' • 

.. comparod 

pur m ~  

per mont·b 

with the Uguretl 

1,959 

1,578 

Ri. 
20,41,636 

12,26,116 

1,078 

777 

Number of offioers 24 per cent. 

Amount of salaries 65 per cent. 

for 

881 officera were added to the numbel' elnployed in 1912. The 
Retrenchment Committee recommended reduotion of a crore and 
a half for .the extra staff that had been employed. I understand 
the Great Indian Perunsula Railway carried out .ome reduction of staff too 
the extent of 40 luhs but I do not know if it has been oarried out on any 
other .line. From 19'J4 the salaries and allow-&nces of higher oftioen have 
been further ioor8ued under the recommendations of the' Lee Commission. 
These inoreaseS to high officials atand in the way of allowing due aalariee 
and wages to the subordinate staff Rnd workmen under the excuse that the 
operative ratio would go up. The increases in the rates &nd farea charged 
to the public are directly due to the excessive ratio of working expenll611. 
It is not explained how this increase WGS necessary. Hut on some linell 
the increase is more noticeable than on others, espeoially in the Assam 
Bengal Bailway, which is not paying, which shows a deficit of 40 lakhi; 
and it seems that the percentage ot working expenses and the pay of the 
superior officers on that line was higher than ma.ny of the Indian railways. 
The result therefore is that the working expenses are 80 high "hat they 
cannot earn sufficient profits. There is also great variation in the percen-
tages of profits on several railways. The percentagell of profits on broad 
gauge rl\ilwayain 1921-22 w" as under: 
l'UI per cent. on State' lines worked by \he State, 8'58 per 

cent. on State lines worked by companies, 12'81 per cent. on 
branch lines of companies under guarantee terms worked by the 
main line, 6'90 per cent. on branch lin4!s under rebate terms worked 
by the main line, 12·87 per cent. on company Jinee subsidised by the 
Govemment of India. 6·62 per cent. on Indian ~e lincs worked by the 
main lines. Similarly. the percentages of profits on the metre gauge linelll 
were 2'00 per cent. on State lineR worked by the Sta.te, 4'85 per cent. oa 
State lines worked by companies, 10'43 per cent. on branch lines of com· 
panies under re ~ ~ terms worked by the main lin?, 8'59 per cent. on o~  

panies lines .subsldlsed by the Government of n~  ~  per cent. on d,ll-
trict bORrd lines, 11'22 per cent. on companla. lanes guraranteed by 
Indinn Atdtes. 
While the percentages of profits on the Statle Jinel were 1'19, 2·00, 

:\'03 and 4'85 the Drofits on the ot.bcr lines were 6'90 to l2'81 per Olmt. 
Why the State lines are so unprofitable is a questJion which requires in".es· 

~ n  '!'hc low peroentages clearly point to the high oapital. outla, IIld. 
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also to high working expenses. While the oapital oost of· the State Bail-
ways hu already gone up to an unprofitablo extent the railway adminiltra-
tiona are piling up the capital expenditure on the same lines under the 
oonvenient name of rehabilitation and improvement of open lines. The 
large demand for this expenditure has sprung up only during the recent 
yeal'8. Before the war there was no dearth of funds. Railways were 
getting as much as they wunted under the recommendations of the Ma.oka.y 
Uommittee of 1908. Yet it is not clear how the Hailways ha.ve faU.,n 
so much behind in this work as to require such large funds for this work 
now. The normal percentage of working expenses to gross receipts of 
Railways has been generally aocepted at leBS than 50 per cent. In the 
(lontracts made between the yearH 1890 and HH 7 by the Government of 
India for the working of the branch lines belonging to minor companies, 
by the main lines worked either by Ooverument or by guaranteed com-
panies, the maximum charge for worlting expenses was fixed at 44'45 or 
50 per cent. of the gross receipts. llet\\"cen the ~ r  1891 to 1895 th::l 
anrage operative ratio of all Indian railways was 46 per cent. In 1912 
i. rose to 48·92 per ccnt. In 1920-21 it jumped up to 65'54 per cent· 
while some of the m ~ n lines Ilhowed 8S high 8S 75 per cent. Taking 
50 per cen1;. as the normal ratio, it may be reasonably Bsked that the ex-
penditure on those lines which incur higher percentages shouJd be invelilti-
gated and subjected to the strictest scrutiny. 'fhe present percentage of 
065 per cent. is certainly very high. It should be brought down to 52 per 
cent· if not 50 per cent. and if it is so brought down there will be a. great 
deal of relief given to the Indian tax-payer. There is an insatiable demand 
from officials in charge of State Railways for inordinate granw for railway 
expenditure. If the Government of India suggest that, because they did 
not spend all that WRS provided for last year therefore they should limit 
their demand for next year, they are not content. The tendenoy for suoh 
demands was shown before the Acworth Committee in 1920-21 and the 
oonvenient phrase of •. works of rehabilitation •• has been coined to justify 
these demands. Before the year 1919 there was no such demand and 
befoTe the yenr 1914-15 there WI\!! no restriction in the railway expenditure 
on the ground of shortage of funds. Some of the responsible witnesses 
gave the figure3 of ActUAl expenditure ()D betterments and assured the 
Acworth Committee that under the recommendations of the Ma.okay Com-
mittee of 1908 the Government was providing sufficieJlt money for the 
wants of the open lines before the war. Capita1 expenditurc should bt' 
~ re  Hcrutinized with due regard to finnl results Bnd eoonomical 
working of the Railways. I hope the Rllilw8Y Board Are giving sufficient 
attention to this matter. While we should be anxious to promote rR.ilway 
development to a reAsonahle extent Rnd under healthy conditions I am 
certain that the Rai""/RV BOArd understllnd that it is their duty to thA 
tax-payer that no scheme Rhould be !!9.DctlOned. B8 mAny of them were 
sanctioned in the past., unless there is n clear probability that benefit is 

e ~ to accrue from those schemes. But it is high time that the salaries 
of hIgher officials should be reduced because, unle!ls this is done, it is not 
likelv that tho workmg' expenses will go down. It is very well known that 
the salaries paid to hill'heT officers in the Railway Departments Bl'E\ very 
high. It is Raid some times thfl;t in England the salaries are even higher. 
But the average ~oome ,in England is 20 times QII n.1Uch 8S it. is in ~n~  
The better o~ n on Will be to compare what salaries Bre paId to slmtlllr 
officials in Japan: A .friend of mi?e ~n  ~ n  .sent m~ a statemB?lt show-
ing the salaries given In. Jl'pan which It Will be mterestmg to mentlOD fiere . 

• 
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He says that in India in 1928 the actual monthly salaries, not the maxi-
blum, of the highest offici ale were: 

Management Dept. 
Way and Worb 

RI, In Japan, 
8,ood to 4,000 
2,400 to 8,000 

1,000 

650 
Tl'III1IIportation 2,!:50 to 2,750 660 

Rolling Stock '  . 2,OlO 860 

Tra1llc 2,500 650 

'rhe scale of maximum salaries in Japan, converting the Japanese yeDl 
at Rs. 1-8-0, is as follows: 

Miui.ter for naih"a".1 

Vke-Minilter and .gillll8l'-ill·Chief 

Director, Central AdminiltratioD 

CODDcillon 

. Divilional Superiutendents 

Engineers 

Prl vato 8e<,retariea • 

J Durar Secretariet 

Aui.taut Engin.er. 
" 

RI. per month, 

1,000 
Slit 
660 

6&0 

660 

'150 

118* 
illt 
240 

Now if we adopted sca1es of salaries like those, they will suit the conditions 
in India, but they cannot be adopted unless s'}fficient training is imparted 
to Indians to quafify them for both mechanical engineering and the traffic 
deparbIllent. }<'or that purpose the arrangements which have been men-
tioned, though they are welcome so far as they go, do not seem to be-
sufficient, and I hope that better a.rrangements win b'e made and provided 
for. It is not right that the Government should continue to import. such 
a large number of experts frOIn outside and pay them huge salaries and 
thereby burden the tax-payer of India. 

Now, Sir, when this is the ~ e of things with regard to expenditure· 
and materials it is not surprising that the Indian Hailways have not b(\en 
110 paying concern. We are to-da.y talking of the surplus of 11'25 crores. 
I am sorry that it can be called Ilr surplus in th4;l Budget, as the phrase is 
used. It is not really a I;urplus. We all know that in 1922 the ra.tes 
were r~ e  and thl;! rates and the fares together brought an additional 
income of 12. crores. With this 11' 25 crores which is' being shown as a 
surplus this year, we are still nearly 1'25 crores below that standard. If 
12i croreshad been raised and if those 12i crores were applied to wiping 
off the extra taxation that was put upon the travelling public, then only 
could we think of talking of a surplus. I do not think that anybody 
will dispute that while that increase in rates and fares by which the-
additional income was secured remains to be wiped off, it can correctly be: 
said that there is II. surplus in the railwa.y income. 

That bringe me to the question of the application of this surplus. It 
Sflems to me that the Government are hound in the face of t,hat increase in 
1922 to apply this surplus to wiping off this additional increase in rates and 
fares. I cannot understand with what reason, with what jtatiftcation, this 
surplus can be npplied to othel' purposes while these rates and fares-
continue to be \\·hllt they Bre. So far as the' arrangement made las. 
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September is oonoerned, I welcome it; so far as the new proposal haa 
been introduoed 1 welcome the opportunity for a better disoussion of the 
Budget; I welcome the presentation of the Budget in the very olear form 
in which it has been presented, 'l'he Honourable the Hailway Member-
and the Honourable Mr. Sim and all those who ha.ve worked with him are 
fully entitled to our gratitude for the manner in which the demands have 
been presented and papers submitted to the Assembly. But while I fully 
appreciate and feel grateful for the arrangements made in presenting the 
railway demands and the Railway Budget, I am not satisfied that the 
creation of the railway reserve has been quite the right thing, I feel. 
Sir, ~ with ttll the other advantages being secured, the question of 
whether this reserve should be built up wltil this additional taxation has. 
been removed is a doubtful one. Secondly, even accepting that arrange· 
ment as inviolable for five years, which I do, I submit that the question 
that is still left to be considered by the Government and the Assembly 
is, what use should be made of this reserve? If this reseri'e is to be used. 
if that surplus i& to be used as it is proposed to be used, I ~ m  the 
arr,l\ngemcnt arrived at will he :l vl'ry objl'ctionable arrangement .. But 
if that alTangement had not been arrived at ordinarily the amount should 
have been used for wiping off the additional taxation, I do not see·· 
why this should not be done even now. It is proposed to oontribute 6, 
crorel Bnd odd to the genL'l'al revenues, and it is proposed to get a reserve 
of .( crores and more. Personally speaking, Sir, I submit that it is due to, 
the travelling puhlill that the whol() of this amount should be used in the 
first instance for reducing the fllres that were increl1scd in HJ22.· That 
will cost, 1 underst.and, !\bout. 2 crores of rupees. Even thEl question of 
rates might be held buck so flU' as 1m increll.Re of rates is concerned: There 
might be a Hates Tribunal appointHd to consider the matter and report 
what should bp done. But the first: charge upon the surplus should be 
an amount which will be necessary to reduce the fares whioh were 
increased in 1920·22. That also brings us to the question of how the 
future manag(lm(mt of t.he HaiJwBYs should be carried on, I am glad that 
in discussing the matter the Honourable the Ra.ilwn.y Member has pointed 
out the re on~ why ~ passenger fares of the ~  and second class wp-re 
reduced. He has also 8tated the reason why the Railway Bow have· not 
thought it fit to reduce rates in the c·ase of third class p88sengeJ'8. He S8YS: 
.. U will be aeen that there was progressive increase botlt in paAaengers and earning,"· 

that is, in the caBe of third claRR passengers. 

Ie, ,  ,  , The annual rate of increase is perhapa slower than it was before the 
war, and it might be argued that the reduction in fares would pay us by the increaae of 
pusl\ngera it would bring us. But in the first place we should be taking ... isk., If· 
there were no increase of passenger traffic, even a reduction of •  a pie per mil. in 
third clu8 farea would cost ua 4i crorea a year." 

I do not. think, Sir, that there is any reBson to apprehend 
~  the numbers '<Of travellers will not go up. . At· 
licntion has already been drawn to the fact that 

third OIBSS passengers have only a Hobson's choice in travelling. 
First class pBssengers if they cannot get first class 8ecommodation, can 
travel second class; second class passengers can travel intennediate; 
intermediate c1as& passengers caD travel intermediate or even third ClRSS, 
but t,he third class passenger has no other recourse but to travel' by third 

~  when he. if! compelled to do so, and that being so, the Government 

IS p,x, 

• 
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are taking a. very unfair advantage of his helplessness by keeping up the 
fare in this case lioii it was increased in 19'.l2. Of cOlirse the Government 
can do so, the Hailway Board can do so, and this Assembly may aupport 
the Government, or even if the Assembly do not support the Government, 
Government might still do so, but 1 submit with great respect to everyone 
concerned that it is all unfair advantage which is being taken of the help-
less condition of the third class passengt!r, snd that the keeping up of 
these fares cannot ~ justified on allY ground of reason or justice. If this 
view commends itself to the Hai1wav Board Rnd thc Members of Government 
and to the Assembly, I hope that ~  of the tmrplU8 thero will be a deduc-
1ion made to reduce the third class fares; and if that is done, Sir, then it 
will be time to congratulate the House and the country upon the Railway 
Budget. As for the other portion of the surplus revenue which has been 
contributed to tbe general reV(!nucs, on that question I submit that it 
is no satisfactory state of thing8 that while the Railways should pay so 
~n  in order to contribute to the general revenue8, if we wipe out thia 
121 crores, it will be 8een that the Railways are not yet a paying concern, 
that there will be little profit left to think of " surplus, and t,hat therefore 
the railway  administrBtion will not appear to any advantage; but whatever 
that may be, I submit that this policy of curning surplus profits by keeping 
up the burden on third clas88 pRssengers is 8 Vl'ry olljectionable one and 
requires revision. And I hope it will be 80 revised. 

The Bonourable Sir Oharlu Inne. em ~  for Commerce and Rail-
ways): Sir, t,his debate to·day has COV(lred so many topics that I am 
quite sure the House will not expect me to deal with each and every point 
raised, more particularly because very many of the questions which have 
been raised in to.da.y's discussion are covered by motions on the paper for 
reductions. I think the House will agree wit,h me that these questiona 
had very much better be Jeft over for discullsion till the connected mot,ions 
come up. Then we shall be able to discuss these questions individually, and 
not merely as pa.rt of 8 general discu8sion. I need only refer to such 
questions lioii the Rates 'tribunal for instance. There is a definite motion 
on the paper for a reduction by Rs. 100 of a. certAin grant in order to raise 
the whole question of a Rates Tribunal. Sir Purshotamdas ThBkurdu 
discussed this matter in his speech to-day, and I think he will agree 
with me that it would be very much better to leave that question over 
until Mr. RRm8"handra Rao's motion comes up. May I take this oppor-
tunity of thanking Honourable Members for the consideration they have 
shown in putting down these motions for reduction. I am bound to 
admit that I think that they are somewha.t numerous. U" to yesterday 
1 had 68 of them; I have jUAt heen told that 200 more have come in. 
Most of the 68 which I saw yesterday have a little note to show what point 
the Hnnonrl\ble Member desires to rni8c, and I am grateful to Honel1r-
able Members for re8ponding to t;he e~  which I made in that matter. 

~  I propose .,ery briefly to refer to 80me of the mOl'e important 
Gucstionll raised by Honourable Membel't'l' during the coul't'le of to-da:v's 
1ebate: and I 8hould first like to refer to what Sir Pul't'lhotlmldas Thakurdaa 
MId ot,hers hav(1 said a.bout my rema.rk in my speech n ro ~n  the Budget 
that I proposed to ml\kA the lIort of speech thai the ChairmR.n of a BORrd 
of Directors would ma.ke to hi, shareholders at the annuaJ meetirig. I 
must confess that I am rather surprised at the amount of interest. that 
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that ome ~  hannless ~em r  has aroused. Ahn08t every speaker hal 
r~ erre  to It. I should bke to assure the House that I quite realize the 
dIfference between myself and the Chairman ~ a Board of Directon. But 
1 would ask. them to. note thtl fact that I merely said that  that was tho':! 
ldeal at whIch I hoped we would eventually arrive. Sir Purshotamdas 
') hakurdas suggested that this House was rather in the position of a Boa.rd 
of Directors than of 0. meeting of shareholders. Well Sir I am not a 
~ re ~r in any Company in India nor am I  a shareholder in' any company 
In India, and. I have neyer been to a sha.reholders' meeting in my life, but 
I. do read WIth re ~ mterest ~ e proceecllngs of company meetings iu 
dtfferent parte of India and partICularly I may say in Bombay. It seems 
t(, me ~  usually one finds in these meetings that the directol'8 are very 
much m favour of a conservative policy in regard to dividends whereas 
the shareholders seem naturally to take a difterent view and to be always 
demanding greater dividends than the directors are willing to put up. 
Now looking at the matter from that point of view I think that this deba.te 
shows that I was right in referring to this debate as a meeting of share· 
o e~ for 0. great many Honourable Members have asked for a greater 
dividend than we in the Railwa.y Board think it wise to ofter. Sir 
Purshotamdas Thakurdas himself referred to the necessity of keeping the 
shareholders quiet. Well, Sir, I am inclined to think that many Com-
panies have found it a disastrous policy to keep their sharehqIders quiet 
by giving them dividends which the financial condition of the company 
did not really justify. And, Sir, have we paid our shareholders 80 

bad a dividend this year? I would BSk the Honse to remember that not 
only are we pa.ying our interest charges amounting to over 20 Cl'ores cd rupees 
but we are paying to general revenues in the country no less than 680 
lakhs of. rupees-a gross contribuh:on of 68fi lakhs of rupees-, and it 
seems to me tha.t that is for the first year cd working of this new system 
0. very good dividend. It has been suggested that we should go further, 
that we should dissioate the small reserve, the nucleus of a reserve, that 
we are just beginning tQ build up, by reducing the third Cl8S1 fares. The 
Honourable Pandit Mada.n Mohan Malaviya referred to the increase of 
these fares in 1920, 1{}21 and 1922 as additional ta.xstion. Sir, I do not 
think the Honourable Pandit could have read his ACWQrth Committee's 
Report, for the increase in tares in 1921-22 W88 based on a definite recom-
mendation of the Acworth Committee, who pointed out that. that increase 
was long overdue. It is not ta.xation at all. The Railway Department 
are in the position of selling certain services. NQw the cost of these ser-
vices has gone up. But why? If they ha.ve gone up, it is no good saying 
tha.t we are increasing taxa.tion, that our increase of fares is absolutely 
unjustifiable. The Honourable Pn.ndit I think forgot that there had been 
the great war. Now let me give just one instance to show that our in· 
(lrease cif rates at any rate in one inltance is not .unjustified. I happe., ':l have this instance in my head because I quoted It. t,he other day at. th.e 
.meeting of the· Associated m ~ of omm ~ lD Ca!cutta. (Pandat 
Madan Mohan Malaviya: "What 18 the proportion of Increase due to 
hlgber salaries? ") At the Associated Chambers of Commerce it was put 
to me that we ought to reduce our long-distance c?al freights, and I.looked 
up the thing. 1 did not give them the figures In the tenns of plea per 
mau,nd per mile; I thought the best way I o ~ present ~ o e figures 
wu to give· them the actual coal freights from Jhana to cert8.ln ~ o n r  
daw>ns--Cawnpore, Lahore, Karachi. 1;'ombay, ~e  I thmk thoee 
are the stations I t.ook. Now I gave the coal freIghts to these e ~ e  
.. t 1 fre;ahts in 1919 and r~ +Ohe pretlent time._ and these freights 
... aoea. (lOa "I:t -

• 
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oIihowed an increaae of 30 per oent. Moreover, thole freights had been in 
loree, . had remained unchanged frqrn 1005 to 1919. Thus the fact is that 
we r~ now charging 30 per cent. more than we were cha.rging in 1905. 
And I was able to ask ~ members of that body, the Aseociated Chambers 
(.i Commerce, which includes many captains of industry in India, I wao 
able to ask them w hother they could get up and lay their hands on their 
heart and say e~ er they sold their goods at prices only 30 per cent. 
jll excess of the prices of 1905, and they were silent. I am sure that 
~ver one here would be silent if I asked them whether they could suy that 
~ e  were selling their goods at prices only 80 per cent. in excess of those 
in 1905? I brought out this point, becausc there is 8 great deal of mis-
.conception about high ra.ilwa.y freights on coal beoauso it is the most im· 
j:ortant article we are carrying on our Railways, and I WB8 able to show 
.by figures that qur freights· to those particular places were only 30 p('r 
~n  in excess of what they were 19 years ago. 'rhe actual prices nt the pit's 
mouth have risen by something like 150 per c(mt. Now we are th() largest 
users of coal in India. We use in the Railways something like six million 
tons of coal a year, and in spite of the immense increase in the price of 
cqal, we have been able to keep our increase down to 30 per cent. in coal 
ireights, and I believe it is the same in most of our railway freight rates. 
I believe the average incre88c in our freights is a.bout 25 per cent. Bnd the 
.average increase in third CI88B p88Benger fares is about 0. third, and ~ e  

Everybody must admit that our running eosts--whether on the things we 
import, or on the things we buy in India.-ha.ve gone up enQlmously since 
the war, and so I do hope that people will get rid of their suspicion that 
_ \"!ur fares  are unduly high. I Bm quite prepared to admit, especi'llly 8S 
.regards fares, and gllOds freight's too for that matter, I should like to show 
$\ reduction. But we are working with the full approval and consent of 
this House; we are making an attempt to run our Railways now mor~ 
on commercial lines. Is there Bny business man in this HO.llse who :s 
'Prepa.red to say tha.t a reserve which represents 8. fraction of one .per cent. 
O! our capital at charge, which represents 4 per cent. of our gross earnings 
this year, is too much? Sir Campbell Rhodes tqld you that it was hardly 
worth  talking about. Surely when we have started with this scheme, 
the right thing to do is to build up our reserve8 and at the sa.me time to 
go on with that work which we do propose to take up provided the Railway 
Firtance Committee agrees with us, rmORn the work of making special 
""rrangemeniB in order to increase the number of third class carriages. 
Supposing we have on our reserves a. little bigger sum. When we arp, 
perfectly satisfied that we have got acoommodation to carry incrc88ed 
traffic, then will be the time for us to take up the question of making 
-reductions in third clas8 passenger farcs. The reduction would not be 
~or  making unless it would bring in increased tmffic, and we must be 
·sure that, when that increased traffic comes, we shllll be aple to cope with 
it. But our position now is just the opposite. We know that if thllt in· 
ocrense.d traffic did come on we should not be able to carry it, and there· 
fo.re the reduction in third cl8.8s fares would merely mean a dead loss which 
''''e could not afford. Sit' Campbell Rhode9 suggest£'d that the amount of 
'Our contribution WBS too high, and Mr. Jamnadas· Mehta nlso tocik the 
1!ame point. Well, Sir, I am prepared to admit t.hat it is. a rather big' 
t!ontribution to take from emr oommercial lines, namely, 685 lakhsin one 
:veal'. My priva.te opinion is that it is probably a hit too high, but at the 
'Bame time We fclt-I a.m not complaining for a moment-we ~n the Ra.i1. 
way BQard felt, we attached flO much importance to the reform' of separa-
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tion·that we ·were prepa.red to pay the price. and ·we stand b'yOUF bargain. 
Time alone can show whether or not the contribution is too high. But 
1 would point out to Sir Campbell Uhodes and to Mr. J 80mnadas Mehts. 
that this oonvention is not fixed. it is not "unMterable for ·ever. It" is de" 
finitely undQJ'stood that the convention in the first instance is purely ex-
perimental. and that 8ifter 8 tenn of yea.rs, it will have tQ be reconsidered, 
and when we do come to reconsider It, then the House will have an oppor 
tunity of deciding whether or not they are· taking too much out of the 
-commercial lines. Of course, if they are taking too· much, then in·" way 
they are defeating their own object .. If their object is to improve services 
and reduce the freights nnd fares, then the more you take out of ·us the 
leas comes back to uF.lfor distribution in that direction, but that, lUI I S8.\·, 
i'4 B question which ca.n be leU Over· until we rovise nnd reconsider the 
present convention in the light of the experience we .gain during the cur-
rE-ncy of that convention. 
. Sir Campbell Hhodes olso raised" unotller import,ant question. .lie 
wanted a.n explicit statement as to the position of Agt!nts under the new 
regime. I am afraid, Sir, Sir Campbell Rhodes did not work up his case 
with that care which we are acoustomed to see in the Slpeeches he makes, 
beoause in the Administration Report for 1928-1924, we did try to make 
a.n explicit statement of the attitude which we tried. to adopt towards 
Agents in this new regimt!. We sa.i.d t.hat: 
.. the new method of dealing with work lind fulfilling the obligations and reeponli. 

bilitiee of the Railway Department which have accompanied the adoption of the present 
oOrganisation is in accord with the underlying recommeDdatioDs of the Acworth Com-
mittee and is endorsed by the recommendation8 made by the Inchcape Committee in 
paragraphs 33 to 35 of their Report. .  .  . II 

The lnchcape Oommittee said  tha.t: 
.. the Agente .lIould be made respoBuhle for the administration, working and financial 

:results of their railways and ahollld lie free to condllct their undertakings on a com-
metcial basis.' ~ 

'The passage is a long one. and I will not weary the House by reading 
it in full. But I will commend.it to the attention of my Honourable 
friend Sir Campbell Rhodes. We are constantly trying to get rid of what 
we think is superfluous wt>rk in the Hailway Board and superfluous references 
"to the Railway Board. We are trydng to give the Agents a freer hand in 
all matters of dct8lil, though in all matters of railway principle and railway 
policy we naturally do ~e  control ~ here, ~  is, in ~ er  of 
;fotandardization, programmes and the hke. That IS our pohcy at the 
~re en  moment, and I do not think that Railway Agents have anything 
to "fear either from the Uailway Member or from the n ~ Board. Hut 
-of course the matter is not entirely in the hands of the RaIlway Member 
or the Roolway Doard. "The matter is complic&ted, among other things, 
1)y ·the existence of . this Assembly. and as some Honourable Me.mbers 
noted in the course of their speeches, wha.tever we ma.y. propose llJ the 
Railway Board, that may be altered by a .strong e re o~ of VleW8 on 
1he part of the Assembly. But I do not ~  to ~o a.g&tD mto that very 
'Controversia.l maUer. I should hO'Yever Just. hke to re~er  to ~  
Mr Jamnadas Mehta said on that pomt. He llUd-down a pnncIplc w111ch 
ee~  to me to be the correct solution. lIe ~ that the ~e of. demarea-
1iioli betweeD the Assembly's duties and the raIlway ~n m r o~ was 0. 
.. ry lear one and thRlt the Assembly ought defiDltely to refr&1Il from 
~ er ~ n  ~ matters ?f petty administrative detail and should confine 
itself to' quest,lons of pobcy and finance. 

• 
" 
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Mr. V. I. PaW (Bombay ~  Non-Muhammadan Urban) ~ 
when you are reapoDllible to the House, and not at present. 

That ~ 

The ~  8iI OlWlu lml": Mr. Mehta did not say that. J. 
should like to say that I think that the principle laid down by ... him ~ abs?-
luiely sound. That is all I me n~ wb:en. the o ~er day I ~ e e~ In ~  
House that it would be well adv18ed If It refrlWled from mterfermg WIth 
details of administration. I did not mean m a.Ily way to C8st any aspersions 
upon the w,isdom or dignity of this Assembly at all. I was really basing Diy 
observations upon known experience in other oo n ~e  of the world, lIoD.d 
that experience has always taught the r'1lresentative Assembly that, If 
they do trespass beyond the sphere. which they really ought to contine 
themselves to, and if they do interfere with the details of railway manage-
ment, they invariably end by making their own railways a charge upon 
the State. However, I don't propose to say anything more upon that 
subject to-day. 

Sir Campbell Rhodes also made a reference to branch line policy. That. 
question is one of those questions which we will deal with in greater detail 
later on in the week but I just want to disJ>ute the correctness of a remark 
made by Sir Campbell Rhodes. He said that in my speech introducing this 
.8udget I made a rather cavalier reference to 'private enterprise. I deny 
that I did anything of the sort. I merely made a statement of fact. 1 
said I was quite certain that our new policy in this matter would not lead. 
to any slowing down of construction  and I pointed to the fact that we 
had either on our programme or aotually under construction lines that would 
cost us 44 m'ores of rupees, and I pointed out that these lines were going 
to cost us four times as much as all the capital raised by branch linM 
companies since the branch line terms were invented in 1800, that is 34 
years ago. That I presume is what Sir Campbell Rhodes called my 
cavalier reference to private enterprise. Sir Campbell Hhodes also 
obj'ected to our system of guarantees by Local Governments. Now, Sir, 
I..oca.l Governments unforl;unately for Sir Campbell Hhodes hold a differ· 
t'nt opinion from the Honourable Member. The Local Governments have 
generally approved of this new policy. It has already led to the oonstruc· 
tion of two new lines and we have got several other applications for the 
construction of lines for Local Governments under these guarantees under 
consideration at the present moment. 

Then again, to finish with the Honourable Member from Bengal, be 
raised the question of the Howrah Bridge. I must say I admire his 
. ingenuity in bringing the question of the Howrah Bridge into the Railway 
Budget. He referred to a. veiled threalt by the Chief Commissioner in 
the Council of State. And he then went on to say that BeagaJ. expected 
~~ ~  Board to do ~ duty in this matter and to be alive to its respon. 
8lblbty In regard to a bl'ldge over the Hooghly at Calcutta. Well, Mir, 
we do take the very greatest interest in this bridge and we have done our 
hest to assist in financing this bridge. I think that a Bill has been intro-
duced in the Council which conta.ins oertain clauses which could not have 
been entered in that Bill withou'ii the previous sanction of the Governor 
General. But, Sir, thOUgh I appreciate the implied compliment in the 
Ronoura.ble Memb.er·s remark, namely, that if you want anything done you 
m~ ~ ~o to the Ratlway ~o r  I ~  ~e  I do think that -this question 
df: the .HowI'ah Bridge ~  a .. questlion ,PnDlal'lly for e~ ~en  !lot ~  
and by' tlhe-Beng81 LegIslaofive CouncIl. Here, Sir, ~ qave a city,whieb; 
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pace the Honourable Members o o ~ claims to be ~ e ~ o~ ~  ;00 
the Empire. They have got one bndge over the nver ~  bIsects 
t.heir town in half. That bridge is in 8. velY dangerous condition a.nd It 
seems to me that it is up to the seoond oity in the Empire to find thf 
means . to put 8. proper structure over their bridge with the least o ~ 
delay. . 

. I come now, Sir, to Mr. Ramachandra Roo's suggestions about pro-
e ~ re  I'erson811y, I am in entire sympathy with his suggestion t.hat 
we should try to get some continuity of personnel upon the Raoilway 
Finance Committee bfJcausc it is perlectlytrue, as the Honourable 
Men.ber said himself, that tho Members of that Committee should soak 
tJ1emselves in railway matters and the longer they are on it the more 
useful they llIl'e likely to be to tho Railway Board. We recognised that 
when we were discuRBing the establishment of the Committee and we 
dhl have Borne ideo. of making that very proposal to the House. But. 
pre<:edents are against it. It is an established practice in this House 
thlllt the Standing Finance Committee and the Public Accounts Com-
mitt ell should be re·elected from year to year aner we did not think it· 
advh:.able to traverse this precedent in any way. But I think that the 
HOllourable Finance Member will agree that there is a gread. deal to be 
aaid for the suggestion and the Honourable Member mfIY rest assured 
that we will consider it. As regards the Ra.ilway Advisory Committees,. 
he complaim·d tha.t there WtlS not enough information about them. 
WelJ., I should just like to explain thlllt the constitution of these Railwa.y 
Advisory Committees. before they were constituted, was considered very 
careiully with the Central Advisory Committee and that our suggestion8,. 
which we communicated to ulJ Railwa.y Admin1strations, on the subject 
were based upon the recommendations of toe Central Advisory Cov-ncil. 
We stated  thnt they shou!d be composed! as follows: 

2 members nominated by the Local Govemment; 
3 repre,sentativcs of the Legisla.tive Council of the Local Govern-

ment in whose jurisdiction the head'quariers of the railway 
was situated; 

These members should be e ~ e  to represent rural interests .. 
and the travelling public; 

1 member of the loca.l municipality or corporation; and 
5 members representing industries, commerce and trade. 

'I'hat is the suggestion we sent out to Railway m n r ~on  regarding 
the constitution of these bodies. But the Honourable Member also 
complained that he did not know enough about the work done by these 
bodies. Wen, we made a suggestion which I think has been carried 
out by almost every Agent that the proceedings of the Railway Advisory 
Committee should always be sent to the press, IlIld I myself have fre-
quently seen reports of them in the press. I also think that we plaoo 
copi6! of the proceedings of these Committees in the Library. 1£ we· 
do not already n'o so,'1 will see that that is done in the future. And Mr. 
Ra.r!lachllDdra Rao also raised a. very importA.llt question about subsi. 
diary trBD!1port facilities.· That I ~ree is a. question of great hnportance 
but we will no doubt discuss it .in· grea.ter d'etail when we come to Mr. 
Rarngaswami Iyengar's motion regarding district boards railwaY!1 on 
Demand No. 1.. I may mention that we have hBd a. reference from the· 
Govunment of Mad'ras' on that very subiect which We are now cODsidering. 

J' 
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[ Sir Oharles Innes'.] 
1 do not propose to follow my Honourable friend, Mr. Neogy, into 

obis disquisitipn about State ver.u. Company ma.nagement. I ha.ve 
already made more speeches on that pricular subject ~ 1 would care 
to rLmember a.t the present moment. But I db wish to say one thing 
in r,·ga.rd to wha.t Mr. Neogy said pn this subject. Mr. Neogy said that 
he was afraid that Stllllie management was not being tried und'er the best 
auspices at the present time in India because he believed that the );tail-
way Member, that is myself, was a disbelievflr in 8tate managemem. 
and he believed tha.t the Railway Board were also disbelievers in State 
maw .. gement. Well, Sir, Mr. Neogy frequently talks about the mentality 
uf the Honourable the Commerce Member. I must say that I do rtbt 
think Mr. Neogy una'erstrmds the mentality of any Englishman or any 
Scotsman for that matter--I being a 8cot. 'I'hat policy is the a.ceepted 
policy of the Government of India. I am the servant of the Govern-
mont of India-the Rttilwny Board is the scrvU'llt of the GOvernment of 
IndiIJ1, Ilnd since that policy is laid down for us, it js for us to work that 
policY to the very best of our ability. :And that is what we do. I must 
Bay t was rather hurt at his remark. I know how hard we are working 
in the Railway Board. I know how hard' Mr. Hindley and Mr. Sim 
bDd the other members of the Railway Board work. And we work merely 
beca.use it is our job and the House may depend upon .. ~  whllltever our 
private feelings in the matter may be, we shall do our very best to 
make this State management a success. I would also like tp explSlin 
that I have got no feelings against State management (l6 such. In fact, 
quite!' privately, I think .I Mould like Sta.te management 6ecause 1 
-shOL.ld be able to hllVe my own way more. But the reason why some 
'Of Ufj lU'e so distrustful pf State management is the experience 
of State management in other countries. As I hllVe said, 
<Elvery democratic country in the world has made a mess of 
Sta1it.; management and' thai is why we are 8Ifraid of it in India. That 
is why we welcome so much this separation of ruilwa.y finance from 
-gennal finance. As the House will see from the Budget that I am 
puttmg forwa.rd', it does not lnteriere or weaken its control over the 
Budpet in eny way at all but it does mark a. new point of view towards 
Railways. It shows that the House regards Railwa.ys as a commerciaJ 
prop(.sition to be run as such, and we take very great ccmfort from that 
fact. I do hope tha.t Mr. Neogy will be under no illusions on this point ;n 
future a.nd that he will be under II() suspioion that because we are dis-
'trustful about State management, therefore we do our best to make 3 

mess 'l)f it. 
Mr. Joshi 1I.sked me a direct question about wagens. He wanted 

'Soine assurance tha.t we are making proper use of our wagons, Rnd that 
",e should not buy new wagons unnecessarily. I should just like to give 
~ the following figures. On Class I R1I.ilwaYR in America every wRg.Jn 

moves on an avemge 26'68 miles a day. In India. on the East Indian 
Railway, every wagon moves on ~n Ilverage 41 miles per day. on the 
Great Indian Pemnsula. Railway, it moves on nn Bverage 46 miles per day, 
on the North Western Railway 87 miles per day, Rnn on the MRdras And 
Southern Mahratta Railway 46 miles per day. Those fi/lUres show th:'lt 
we are getting a better user ~rom our wngonsin Indin at the present time 
than they a.re getting in America.. • 
,,)ilr. Jamnadas Mehta., to whose speeoh I have alreRdy refenoed, said 

't'hathe wanted more time for the work of the Railway Finance Committee 
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&Ild more meetings. All I 'can say on that subject is this, that by the 
time my Honourable friend Mr. Sim. has done with Mr. Jamnadas Mehta. 
and the Railway' Finance Committee ~ time next year, I IUn qUlte 
sure tha.t he will not complain of not having had enough work, because 
1 am quite sure that Mr. Sim will make the fulleet pOilSible use of the 
~  Finu.nctJ Committee throughout the year. I have aLrenciy said in my 
mtroductory speech thatithough we wanted to spread the Budget wmk over 
a longer period t.his year, we could not do eo. We had to cram it into the 
last month. We will do our very best to spread it over a longel' period next 
'year thn.n this year. 

l'he Honourable Member also raised the question of the rela.tions of 
thll Hn.ilw.ay Board with the Secretary of State. The question of further 
delegation ·trom the Secretary of State to the RailwR.Y BOllrd has ulready 
been taken up. We delayed addressing the Secretary of State until we 
got the separation through. I hope we shall be in n position to I:lddress 
him very shortly upon this subject. 

I do not propose to take up the points he raised about the allocation 
hetween capital and revenue because these again are points which lire 
oovered by motions whioh he himself has put down on the paper. But 1 
should like to oh'3o!lenge what the Honourable Member said about the 
pl'ovL'!ion for third class passengers having dwindled down to very small pro-
portion". It i" very difficult to say that any particular improvt:ment is des-
tined for any particular class of passengers, as the Honourable Member him-
. self indicllted when he went through our list. The amenities for third class 
passengers, he pointed out, will not be confined to third clasB pRsBengEll'!!. 
Of course t.hey will not. But more than 90 per cent. of {Jur passengerll 
are third class and naturally they will get most value out of these amenit.ies. 
But the point that I would like to make is this. WearE spending 11 
great .deal of money at the present time-we have been for some years 
p8"t--in improving and extending the capacity of our Rnil\\'ays. When 
you extend the capacity of your Rsilways, it menns that you can run 
more trains. When you can run more trains it will mean that you will 
be relieved from. what is said to be one of the worst grievllllCel! of the 
third class passenger, namely, the congestion in thi.rd class carrillgcII. !f 
you look at it in that way, you whl find that 9. very large proportion of 
our expenditure on rehabilitation, though it is impossible to ear-mark it 
specifically for third c]a.ss passengers, will benefit· the third class pa8-
sengers probably more than a.ny other ,classes of pas8enger. The Honour-
able Member referred to the very heavy respoDIBibility thut lieR on me in 
this matter. I am Bocustomed to responsibility. I have hnd it for quite 
Il long time now, and when in September next year 1. shake the dU8t. off 
India for good and retire to my little cottage at horne, and when t.he 
chapter is written about the improvement d! nmenitiCil for the third claRS 
passenger, I shall not fea.r compariROD with the record of n~  of my 
predecessors in the Railway Department,. for I· believe that in ~e l8.Bt 
five years we have d()ne. more f?r the third cless ~ en~er  than ~n anv 
previolls five yeal'S of r81lway hlst.ory. I do. nDt c}l\lm credIt for It m~
self. I "m Quite prepared to admIt that I acted on the spur of thIS 
Assembly. But at any rate I believe that to be a fact. 
I will not !follow Mr. Bipin Ch-andra Pal in his remarks about the ex-

tension of milwa'ys. My own belief is that it is right  to extend your 
1'IIIilways providea you oan ~e  the money. wherever you see the pros-
peciJ of 'building 8 'remunerative railway. I should like the Honourable .. 
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[Sir Charles Innes.] 
Member to bear in mind that before we decide to embark upon the-
oonstruction of any railway, we emmine with the greatest possible care 
the financial prospects of that railway. 'We did not construct unremunera.-
tive lines except for very special and exceptional reasons, and it is in regard 
to nrem n~r ve railways that the guarantee'from Local Govern-
ments comes in. Most of the railways in our programme are railways. 
in which we are .satisfied that the const.ruction will be remunerative and 
I have no fel).rs myself in regard to this policy at all. I 'am pel'fectly 
sure that it is the right thing for India. to do. I am perfectly sure tbcl.t 
building railways and more railways whenever we can see remunerative 

n ~ is the best way of improving India's trade and India's industries. 
Mr. Pal asked that Indians may be trained in railwa.y workshops not, 

only for railway work but also for ordinary engineering work. I think I 
am correct in saying that under the system ci£ technical training which 
is now in force in Calcutta, the railway workshops both a.t Lilloah and 
Kanc:iliraparllo are used for the practical training of apprentices whether' 
tht.y are apprentices coming in for railway work or not., and I should like 
also to explain to him that the Chandausi School is merely a. transportation 
school. We have other alTangements for training men for engineering and 
other branches and we have our proposals now in regard to tr.aining men 
for the loco and carriage and wagon departments. As I explained in my 
introductory speech, these proposals have just been worked out by t.he 
Railway Boa.rd and I hope to discuss them before this session is over with 
the Central Advisory Committee. We are dealing not. merely with the' 
transportation or rather the traffic department but we are dealing 
with every department of railway work .. 
I do not think that I have anything more to say, but I should like to 

make just one brief reference to the Honourable Pandit Madan Mohan. 
Mala.viyllo's speech. As far as I can judge from his speec.P, the Honour-
able Pandit's acquaintance with the literature of Indian Railways en-Is 
with the Inchcapc Committee Report of 1922-23. He did not seem to 
hl\vo studied with thl\t care which I should have expected from the Pandit 
our own m n ~ on Report for 1928-24. If he had that report he-
would have saved himself from making many serioUs mi8Btatements. F.or 
instance, he would have found that we· ha.ve c8ll'ried out. the recommenda-
tions of the Inchcape Committee in regiu-d to excellSive staff by effecting 
during 1923-24 a reduction in staff ·amounting to Rs. A4 lakhs. 
I think, Sir, that is al1 I have got"to say. I thank those Honourable Mem-

bers of the House who ha.ve made kindly references to this first Budgat 
whioh I have been privileged to present. lam quite sure myself that 
We are going to get more and more advantage every year from this new 
procedure. This is the first time that the Railway Depaitinent ha.ve ever-
been able to put before this House Ilo connected statement of their case. 
Before this year We mere.ly put before the J3:?lll!e a large mass 01 figuras-
Rnd then we stood by whde the House was pIcking holes in those figures. 
In thft year we have tried to put before the House a. connected statement of 
the Railway case, and the discussion to.day hBS been useful in 1that it hall' 
raised many questions of general policy whioh cannot suita.bly be brought 
up during the demands for grants. . 

The Assembly then adjourned till ev~r  of the ~  on e ~  r 
the 24th February, 1925. 
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